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The House met at a Quarter Past Eight 
of the Clock

[Mr. Deputy-Speaker in the Chair,}

QUESTIONS AND ANSWERS

(No Questions: Part I not published.)

Mr.  DcJ&ty-Spcaker. The Railway 
Minister to make a statement regard
ing the accident to the Naini Tal Ex
press. I do not* find him here. Very 
well, Shri Rayasam Seshagiri Rao to 
present a petition. I And that even he 
is absent.

Shri C. D. Pande (Naini Tal Distt. 
cum Almofa . Distt.—South West cum 
Bareilly  Distt.—North): Will  you 
please allow the Railway Minister 
when he comes to make that state
ment? Wm you please also ask him 
to do so?

Mr, Deputy-Speaker Yes. I would 
now request the Finance Minister to 
reply to the debate.

PEPSU BUDGET—GENERAL 
CUSSION—concld.

DIS-

The Minister of Fintoce (Shri C. D. 
Deshmukh): I was somewhat puzzled 
by the debate of yesterday, although T 
must admit that the discussion pro
ceeded on a very high level. I got the 
impression that .many hon. Members 
were trying, so to speak, to flo;j a dead 
horse, that U to say, to re-open in 
some torm or the other this question 
of the circumstances whjch led to 
the President’s rule in PEPSLi.  I 
have given some thought to  this 
matter and I have cohie to the conclu- 
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Sion that perhaps there was some justi
fication from their point of view, and 
that is, that the eleclions are not ao 
very far off and }t is perhaps right 
that each pafty should endeavour to 
ensure that from its point of view 
the public gets a right perspective of 
what has happened, and thereiore I 
do not pudge them very much their 
observations. ♦

At the same time, I think that one 
must remember that by tne sanie 
token, so to speak, we are dealing with 
an essentialy ad interim matter. It 
is true that the Budget bears the 
impress of perhaps more than  one 
authority. In view of the chronology 
of events, it  could not have been 
otherwise. But so far as interim 
authorities are concerned, it is really 
not open to them—as I conceive their 
duties to be—to make any very re
volutionary Qr fundamental changes, 
and that, i think, i$ the answer that 
I could give to the hon. Member who 
spoke last from the Opposition Ben
ches.

That hon. Member characterised the 
Budget as a very ordinary Budget. 
My reply is that in the circumstances 
of the case, it could not be anything 
but an ordinary Budget. But, as I 
pointed out in the course of my speech 
in the Council of States, in a sense 
it is not an ordinary Budget. It is 
a Budget which tries to reflect some 
phase of the Five Year Plan as in the 
case of the Central Government and 
the State Government Budgets in 
India today. It is true that, so far 
as PEPSU is concerned, there was 
hardly any progress under the Plan in 
the first year of the Plan, and that 
explains the inconsistency to which 
one hon. Member drew attention that 
is to say, the actual work is supposed 
to have  begun in the second year, 
which was then described as the first 
year of the Plan. In other worfls, the 
PEPSU Plan will be probably a lour 
Year Plan, which means. I think, that 
either in the course of this year later, 
or in the' course of the next two years.
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the tempo of expenditure ŵuld have 
to be increased. But wKitever that 
may be, it certainly is a Budget which 
reflects the  pattern of the plan. I 
shall have occasion to advert to this 
matter a little later, and before I 
come to that, I think it is necessary 
for me to make some general observa
tions in regard to the character of the 
Adviser’s rule.
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K>ne hon. Member stated—and that 
is a matter, to which I must refer in 
fairness to the  officers—that  two 
Hindu officers,  Damodar Das and 
Prem Kumar, wer%.j;>romoted as De
puty Commissioners even though theŷ 
were corrupt and enquiries either ia 
regard to corruptlDn charges or  in 
regard to meddling with elections 
were pending against them.

Some hon. Members on £he Opposi
tion Benches have complained that 
like all Advisers, this Adviser has a 
much easier task. That is quite tme. 
The difference between an Adviser 
who exercises, shall we say, individual 
powers  derived  f!rom  someone 
else and between  a  democratic 
apparatus is obvious to everĵne. 
But even after taking these facts Into 
consideration, I think one ought to 
r̂y and form,fi Judgment as to the 
character of the Adviser’s rule. So far 
as Government is concerned—at least 
so far as I am concerned—It does not 
matter very much how the Adviser’s 
rule compares with some previous rule, 
whether of this Government or the 
Government previous to it, viz. the 
Congress Ministry.  That is not ^̂e 
point. The point is how in this in
terim period the Adviser carries out 
the duties that have been entrusted to 
him. and It is with reference to this 
ronsideratioh that I am constrained to 
observe that some of the Opposition 
Members in, what I regard as, their 
natural inclination and perhaps their 
duty to be highly critical of Govern
ment, have lightly given credence to 
incorrect or frivolous canards  and 
perhaps unwittingly exaggerated inci
dents. It seems to us that it would 
have been better if hoo, Members had 
taken greater troupe over the verifi
cation of facts before repeating some 
of these allegations in the House. I 
submit that the Adviser has a difficult 
task as it is, and I do not think that 
any public purpose is served by any 
party making it any more difficult.

One Opposition Member ventured to 
say that, as soon as the Adviser took 
charge, he tookj)unitive action against 
Sikh officers “In pursuance and fur
therance Of an anti-SiKh policy. Noth
ing could be‘fai“lher from the truth 
The Ad̂^̂er, in the cours-' of a con
versation with provincial Sikh leaders 
and at two Press Conferences, reiterat
ed the reasons for transferring, pro- 
motinfli or demoting t?ertain officers. 
Perhaps, it would not be appropriate i£ 
I were to discuss the merits of each 
individual case on the Floor of ihe 
House.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): It was said of only one 
officer.

Shri C. D. Deshmukh: It was our im
pression that the first charge was 
about corruption and 1 think the lion. 
Member corrected it by saying that it 
related to the other charge also.

Sardar Hukam Singh: I mentioned 
both the charges in respect of one 
officer only.

Shri C~D. Deshmukh: So, it is one 
officer, perhaps Prem Kumaf. Two 
charges against one officer—thaak you. 
I have looked into this case and I find 
that this officer was holding the post 
of Deputy Commissioner—it was an 
officiating post—when the previous 
Ministry took office, and that Ministry 
appears to have had extraordinarily 
high standards of rectitude in regard 
to the conduct of their IDeputy Com
missioners. They found lhat there 
were charges against him of being 
indiscreet in cancelHng some arms 
licences, rejecting sdme loan ̂ polica- 
tlons and. lastly, cutting down 8ome 
trees standing m his compound, i bê 
lieve there were a few branches of 
dead "trees which he cut down.

An Hon. Member Did he himself 
cut down?

Shri C. D. Deshmukh: It is always 
a good thing to remove dead wood <«ut 
apparently this was regarded as a 
serious offence. There was, I repeat 
no charge of corriTptfon against him 
and there is no charge of corruption 
against him.

Sardar Hukam Sinî: Is there no 
en(juiry pending?

Shri C. D. Deshmukh: The depart
mental enquiry started by the previous 
Ministrjr  only relates to the three 
complamts already mentioned by jpie. 
That is a fact, which the hon. Mem
ber must accept from me.
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Now, coming dispassionately to th3 
PEPSU scene as it were, I feel that 
these complaints were not of such n 
nature as to merits demotion; and the 
Adviser apparently hard pressed for 
finding competent offld̂,  took  the 
same view and re-appointed Prem 
Kumar to act as Deputy Commissioner 
in, what I may tell is, "'"the smallest 
district of PEPSU. Therefore. I feeV 
that this is an instance of the .im
portance of a small matter having 
been exaggerated beyond all propor
tion.  ,

There was also an allegation that 
20 Sikh officers had been removed. 
Now I And that no Sikh officer was 
 ̂discharged or dismissed. I hope I am 
riiiht in reoeating the word, ‘removeii* 
I have not got the transcript of the 
hon. Member's speech before me, but 
this is the impression that I gathered 
from the notes, that 20 Sikh officers 
were removed. I say that no Sikh 
officers were discharged o** dismissed. 
In a few cases, officers who had com
' pleted their terms of services were 
retired.  One officer who retired in 
November 1952 was given an extension 
of six months. His extension expired 
on the 2nd May and He was retirf̂l on 
the recommendation of the Director of 
Education and the Secretary of the 
Education Department, who were both 
Sikhs. I am sorry ta bring all these 
communal details into this matter.

Another officer was on contract ond 
there were some chargê of insubordi
nation and inefficiewcy against him. 
So his  contract was  terminated 
on  the  recommendation  of  the 
Chief Engineer  by giving  thr̂e 
months  stipulated  notice. It is 

,  not correct to say that several school 
head mjisters or teachers of schools 
have been  replaced by Hindu head 
masters or teachers on the orders of 
Government. Poslings wel̂ made in 

i the usual routine  Now. I shall
not. go into this qîstion of which hieh 
offices are hetd̂by Sikhs and which 
are not. But, I shall content myself 
with k general statement tTiat many 
high level posts are held as is natural 
by Sikhs, whether it Is engineering or 
finance or the Secretariat.

I shall come to other matters of 
vfirfoû kindf. The first question  Is 
oj lanj revenue rates in PEPStJ. I 
thmk, one speaker mentioned that the 
rates of land revenue in PEPSU were 
higher than those prevailing In the 
adjoinine territory of the Punjab 
That is wrong. At places, the rates of 
land revenue are even lower than 
those Of the adjoining territory ol the 
Punjab.  There is, however, sonic

abnormality and disproportion here 
and there which will be removed by 
the settlement operations which have 
already been started in five tahsils.

Next is the question of the sales tax 
and the alleged increase in other taxes.
I think one Member opposite said ihat 
there had been an imposition of new 
taxes and an increase in the existing 
taxes. In this regard, I should like 
to point out that the dales tax in 
PEPSU is at the same rate as in the 
Punjab, namely, six pies in the rupee 
arid it is a single point tax and exemp
tions from sales tax in PEPSU are the 
same as in the Punjab although, it 
must be conceded that they are not in 
accordance witTi the Essential Goods 
Act, which was passed subsequently by 
this House. So. it is not correct to 
say that there have been any increases 
in tax Under the new regime. Taxes 
in PEPSU are on the line of similar 
taxes in rthe Punjab and the whole 
procedure and method are the same. 
Excise duties on liquor, tobacco and 
opium in PEPSU are the same as in 
the Punjab. Why opium should he 
bought fflt Rs. 13 and sold for Rs. 
seven is a ohenomenon, J am sorry ' 
cannot explain at such short notice

Shrl Blren Dutt (Tripura West): Is 
there scooe for smuggling from other 
areas and selling in the name of the 
licencee there?

Shrl C. p. Deshmukh: That may be 
a grievance on the part of the other 
areas but not in the case of PEPSU.

In regard to irrigation, many points 
were ̂raised. Mr. Chinaria mentioned 
about the lack of irrigation facilitiej 
And also the district of Mahindergarh.
I believe that there was a complaint 
from hon. Members from the neigh
bouring districts as Shri Bansal, join* 
ed. It was said in the course of Ihe 
debate, that the topography of this 
district does not permit any large irri
gation schemes. That is a common 
factor. The Survey of India has re
cently completed a contour survey of 
a part of this district and a provision 
of one lakh of rupees has been made 
in the current Budget for preliminarv 
work on the starting of a pilot channel 
in Dadri fnhn'l. It is exported that 
when the Bĥkra Dam Proiect i? com
plete. (The hon. Member is here; it 
is Bhakra and not Bokara. For peo
ple in the south these words seem to 
be almost the same.)

•

Mr. Depaty-Speaker: Not for all
South Indians.
Shri  Namdhari  (Pazilka-Sirsa); 

Only Communists.
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Shri C. D. Deshmukh: It is an area 
of one lakh acres and the canal will 
be very much in this district. Six 
exploratory tube-wells have already 
been sited in Oadri and Mahindergarh 
tahsils and if these prove successful, 
maybe, more tube-well_will be sanc
tioned for this area. A diversion dam 
is under construction in Nan̂?al for 
the irrigation of an area of six thou
sand acres  In this regard, I should 
like to draw attention to a difficulty 
which is commonly felt bv all scar
city and famine areas in the country 
under the present Plan. As our flrgt 
duty was to increase our food supplies 
or food production as rapidly as 
possible and as indeed various pro
jects directed to that end had already 
been undertaken, it is only natural 
that lor the major part of it, the Plan 
should contain projects in areas whîh 
are alceady favoured. Therefore, un
fortunately, it is a case of ‘To him 
that hath shall be given’. But, my 
colleague need not be so pessimistic 
about it because attention has already 
been directed to the other areas includ
ing Rajasthan, where a very good pro
ject has been sanctioned. And, I have 
no doubt that in the next round, so to 
speak more attention is bound to be 
paid to some of these chronically scar
city areas or areas of chronic scarcity 
—I do not like to use the words 
‘famine areas*—the chronically scar
city areas including this area which 
is a part of a larger area which is 
situated on the other side of the water 
shed from the Punjab rivers like 
Hissar. Hissar will benefit from the 
Bhakra-Nangal, so  also  Gurgain, 
Rohtak, Rewari and the Mahindergarh 
district of PEPSU. The difficulty, of 
course, is that the cost per acre of 
irrigation in these tracts is very much 
higher than the cost per acre in those 
other areas. 1 believe in very favour
ed areas one can get an acre perma
nently protected at a cost of say 
Rs. 300, whereas her#> the cost goes 
up over even Rs. 1,000. A tube-well 
costs now about Rs. 50.000 to Rs._54 000 
ajid it irrigates only about 4CT acres. 
Now that means about Rs 1,300 or Rs. 
1.400 per acre. So. ultimately it is 
a question of our resources and of 
priorities and not certainly lack of 
sympathy.. It is for this reason that 
you will rfememSer that in old' lite
rature these areas were called dev 
vmtrik—that is to say God was their 
mother and for a few years God wiU 
continue to be the mother of the?? 
areas

SW Bansal  (Jhajjar-Rewari). Wi* 
want you to be the mother of these 
areas.
Shri C. D* Desbmidih: Some Mem
bers complained that (rompensatJor

for land' acquisition was entirely in
adequate. As you know, cornpensa- 
tion is allowed in accordance with the 
provisions of law. It is allowed at 
market rates plus 15 per cent, for 
compulsory acquisition.  Interest is 
paid at si?; per cent, per annum from 
t|ie date possession is taken over up 
0̂ the date compensation is actually 
paid. Then there is the usual machi* 
nery for appeals and so on. Unless 
some specific case is brought to one’s 
notice, it is not easy to deal with this 
particular charge.

Then, I had better come to the most 
important matter of all and that is law 
and order and the police. Several Mem* 
bers spoke in somewhat unflattering 
terms about the PEPSU Police. Some< 
of them stated that most of the police 
lofficers are relations  of rulers  or 
biswedars and that this had an un
favourable effect on the Police admi
nistration in the State. Now, It :s 
true that a large number of police 
officers of various gazetted status are 
either biswedars or relations of 
wedars, I discovered that a biswft 
l/20th of a acre......

The Minister of Home Affairs and 
States (Dr. Katju): Of a bigha.

Shri C. D. Deshmukh: I am sorry« of 
a bigha and 2h bighas make an acre. 
Therefore a bhwedar ought to be a 
very small man. "but apparently it is 
not So in PEPSU. It is entirely true 
that they are related to......

Shri Shoha Ram (Alwar); A biswê 
dar is not necessarily the owner of 
l/20th of a bigha.

Shri C. D. Deshmukh: I did not say 
that a biswedar is the owner of 1/20 
of a bigha.

I am sorry for this digression. As I 
said, PEPSU had to integrate these 
officers in terms of the Covenant and 
it is not possible to get rid of them in 
the summary way suggested by some 
of the Members. Where an officer has 
been found dishonest or his conduct 
unsatisfactory, action has always been 
taken. At present one superintendent 
of Police is under suspension  on
charges of corruption and proceedings 
have been started on charges of 
misappropriation, etc., ag?inst another. 
TTiree were  compulsorily  retired 
owing to their unsatisfactory work. 
Ten sub-inspectors of police have 
been  dismissed  from service on
either  charges 0̂ corruption  or
for other irregularities, and 20 have 
been compulsorily retired on similar 
charges. Only two officers were dis
missed during the Adviser's rej;ime. 
That is a point which I should like
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hon. Members to  in mind. It
will thus be seen thajt the present 
Government are fully alive to the gra* 
vity of the problenj and every possible 
step is being taken to in̂rove the 
ĝeneral tone of police administrritlon. 
It Will take some time before the gene
ral tone of the police force can be 
brought up to a level which will give 
satisfaction to everybody. After all 
it must be remembered that no matter 
which Government is fn power they 
were called upon to tackle, as the word 
was used, the legacy received by the 
new Union from the various covenant- 
.ing. States.

One hon. Member, Shri Kajrolkar 
read a statement from a news-paper 
, alleging atrocities against Harijans,
' cêecially Harijan women, by the 
pbJlpe in village Tallanian, Bassl Police 
Station. Now, as soon as the alleged 
incidents were brou|[ht to the notice 
of Government an immediate enquiry 
was ordered and the result of the en
quiry shows that the allegations ‘A’̂ere 
not true, that whatever incidents )iap- 
' pened were grbssly exaggerated. What 
Actually happened was that several 
Harijans were, I am sorry to say found 
in illegal .occupation of some ev:v?uee 
houses and by an order of the court 
they were evicted from the houses by 
the Behabilltation Tahsildar with the 
as.slstancc of the local police. It is 
not a fact, that the police molested 
women and stole jewels or other pro
perty.

Another incident mentioned by the 
same hon.  Member was about the
search of the houĝ of Indar Singh of 
Samana.  Now. it is true that his
house was searched and some lewel- 
lery, estimated at about Rs 6,000 <;us- 
pected to be stolen was recovered by 
, the police in the presence of resoêt- 
abU: citizens and an inventory of the 
recovered property was recorded. It 
is not a fact that the recovered jewe'- 
Jery was misappropriated by the police 
j as alleged. So far as the alleged 
wrongful confinement pf Indar Singh is 
concerned,  the  Superintendent of
Police. Patiala, is making a thorough 
enquirv

AnjDther hon. Member suggested that 
daroits are getting shelter, provision 
and ammunition from biswedars. En
quiries show that there Is some subs
tance in the allegation and some of the 
histvedars concerned have been warn
ed by the District Magistrate not Ui 
give any sort of help to dacoits. It 
was not possible to take any crimlnoi 
action against them owing to lack of 
concrete evidence. In PETPSU the 
judiciary is separate from the excni.

tive and any action taken agaimft any 
person in the absence of ooncrete Koof 
would  immediately result in a writ 
application. The police have, there
fore, to proceed very carefully in 
arresting persons and in taking a(.tion 
against them.

It was also stated that some dacoits 
were sheltered in the farms belonging 
to the Rajmata of Patiala.  There is 
no question of shelter being given by 
the Rajmata because that allegation is 
not true. The farms comprise of a 
large area of land and it is reported 
that two employees of the Rajmata 
had given some shelter to the dacoits. 
They were promptly arrefted—̂that Is 
to say, the peop!e  who gave shelter 
—and action taken against them

Then there were some observations, 
about there being a barbed wire fenc
ing around some 46 villages. 'Ihere 
was no barbed wire fencing. There 
was some,  maybe,  police cordon 
thrown round some villages and I do 
not know if the hon. Member mistook 
the police cordon for the barbed wire.

Shn Blren Dutt; I meant a fence

Shri €. D. Destamukb: Fencing  is 
quite different from a cordon. There 
was no fencing. Cordons have had to 
be thrown rounl aome villages where 
information was received that dacoits 
were sheltering.

Another hon. Member suggested that 
the son of a Harijan woman who was 
in the company of dacoits was shot 
dead by the police. I am sorry that 
ft has not been possible to Irace this 
incident for want of necessary parti
culars. If the hon. Member concerned 
gives the requisite particulars I under
take that a thorouKh enquiry will be 
made and if any police officer is found 
at fault, well, then, summary action 
will be taken against him in accordance 
with the relevant rules of procedure

Then there was some question of the 
relative statistic.-; of crimes register.
I am sorry  that the hon. Mcmbtn* 
Sardar Hukam Singh thought it fit 
to suggest that the Adviser had issued 
instructions to the police or might 
have issued instructions to the police, 
not to register serious cases of crime,

Sardar Hukam Singh: 1 did not
say that. I only said that he t light 
have issued instructions that (rime 
should be reduced and stopncrl. and 
that out-Heroding Herod, the subordi
nate officers might have done that. 
Thai is what I said. I did not siijT 
that the Adviser did that.

Shri C. D. Deshmukh: I see now what
he means. He means that the poHoe
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ofRcers were more royalist than the 
king himself! Well, with such an alle
gation It is very difficult to deal, ualess 
■one examines all the oolice oflicers con
cerned who are the subjects of such 
suspicion. But I do not think that 
ithe point is -of any Rreat impor
tance.  I do. not think that there 
is  any great advantage in con
sidering what  the state of law 
and order is in PEPSU today in 
comparison with the law and order 
situation, say, in the  neighbouring 
districts of U.P. or Rajasthan or 
Madhya Bharat, it is a fact that in 
some parts of the country the situa
tion is worse than in others, und I 
think PEPSU falls, or fell, tn the 
former category.

So far as the dacoits are concern
ed. I have in my hands a report from 
the Adviser which shows that a very 
large number of dacoits have been 
liquidated, that is to say killed or 
arrested, and much arms and ammu
nition recovered from them after the 
Adviser took charge. It is a fact 
that most organised gangs have been 
broken up. There now remain  the 
leaders of two of the more impor
tant gangs, but both of them are, so 
to speak, on the run and are being 
closely pursued by the forces of law 
and order. I think it is a fact v/hich 
can be established that there have 
been no dacoities since the Adviser 
look charge. I do not lay stress on 
the other  observation that he has 
made, thbt crime of all kinds has 
fallen appreciably.
Also, the feeling is almost unani
mous in the State that confidence is 
fast returning to the countryside. A 
batch of nine proclaimed offenders 
—for various  offences—voluntarily 
surrendered  to the Adviser on the 
4th of Aoril,  1953.  Thereafter, 
dozens of outlaws  and  proclaimed 
olTenders  have been voluntarily sur
rendering. some to thp Adviser and 
some to the police. The result is, I 
think, the villagers who now see that . 
the battle, so to speak, is swinging in 
favour of the forces of law and order 
have now the oonfldence to  raise 
themselves on their sîe. And that 
is a feature which is within one’s ex
perience almost all over the world, 
that is to sav wherever the public 
gets some kind of feeling of confi
dence in the country, then they start 
co-operating a little more. And this 
Question of dealing with dacoits, in 
*he final analysis, depends on the 
willing and courageous  co-operation 
Of the countryside.

Shii K. K. Basu (Diamond Har
bour>; Can he tell us the number

arrested and number shot?
Shri C. 0. Deshmukh: Before 1 gîe 
the statistics I shouid  to deal 
with one very curious argument that 
has been raised here and which is 
probably repeated—although I have 
not got proof of it because 1 could
< not get hold of the proceedings—in 
, the PEPSU Assembly. If dacoits are 
merely  arrested, then the charge 
against the Ministry or the Adviser 
or whoever may be the authority is 
that they have been arrested under 
some kind of promise to deal with 
them leniently and therefore the law 
and order is not being properly pre
served. On the other hand, if they 
are shof, then hon. Members opposite 
allege that they are shot before they 
can split on their biswadar or villager  ̂
or other friends, whoever is pfiving 
shelter. In either case, authority is 
wrong and critics are right!

Mr.  Deputy-Spe!aker: Dacoit  asre 
right! •
Shri C. D. Deshmukh; Unfortunate
ly it would  not really benefit  the 
dacoits very much to find' tfiat they 
are right, because many of them are 
dead. Eleven are dead, five are 
arrested and, as I said, two are on 
the run. That apparently gives the 
total tally, but since hon. Members 
opposite are not able to give parti
culars Or names and so on it is im
possible to verify this.

That is . as regards law and order.
1 would like hon. Member to accept 
the fact that really this dacoit nui
sance has been brought under control 
in PEPSU. One need not, as I say. 
concern oneself over much to whom 
the credit belongs. If hon. Members 
like they can give all the credit to 
preparations made, So to speak, by the 
previous Government.

Now, I will come to a more pleasant 
matter, that is  education. Several 
Members spoke  feelingly about the 
educational backwardness of PEPSU/'' 
This has been realised by the succes
sive Governments but, as elsewhere, 
dealing successfully with this problem 
and bringing about an appreciable im
provement requh'es not only concen
trated efforts soread over a number 
of years but also, I find, some kind 
Of decision in regard to policy.  I 
have gone into the figures of the 
expenditure on  education  provided 
for in the plan and to my discourage
ment, I found that even the sum 
which is a modest sum that Is pro
vided for development of education in 
the plan has not been spent at an 
appropriate rate because of some di
fference of opinion as to whether ex
pansion should be in the direction of
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the establishment of basic schonis or 
in the (̂ ĉtion of the multiplication 
of the ordinary primary schools. That 
matter is agam engagmg the atten
tion of the Adviser and I have perso
nally drawn the attention  of the 
educational authorities to the need of 
making up their nilnd quickly and 
taking steps to see that there are 
sufficient schemes of expansion, to 
absorb no.w whatever remains to be 
spent *out of this plan in the educa
tional sector. I have a great deal of 
sympathy with the Member from 
Kohistan who wgnted more primary ' 
schools to be opened in his district. I 
am told that, as a matter of fact, 16 
primary schools were opened in 1952
53 in that district and dOring 1953
54, it is proposed to open 20 more. It 
should be remembered, that this dis
trict,- alTRough the terrain is un
doubtedly very difficult, is a small 
district with a Jotal area of about 
600 sq. miles with a very scanty and 
scattered population and without gô 
ing into any great detail as an out
side observer, 1 should think that the 
school requirements of this area are 
being met with in a fairly adequate 
manner.

Another Member complained about 
inadequate loans and s,ubsidies for 
wells and the non-availability of trac
tors in sufficient numbers in the Hindi 
speaking area, that is to say, in 
Mahindergarh district. It is admit
ted that water is tj3o far below the 
surface in this district and because of 
this- peculiar terrain̂ it is just on 
the top of water shed. The speaker 
himself admitted that Rs. 5,000 is 
required for a well in that area. 
Subsidy has to be, according to the 
Governmenl of India  instructions, 
given unfortunately at a uniform rate 
of only Rs. 300 per well and in addi
tion, there is a loan of Rs. 875 per 
well. As the subsidy is very small 
m proportion to the total cost of the 
wells, only a few applications have 
been received. Neverfiieless, in the 
last two years, subsidies have been 
given for 99 wells in this district and 
not a single complaint has been re
gistered so far that there has been 
any delay in the payment of the sub
sidy or there is any  discrimination 
as regards other districts. Now. as I 
have said, drill boring for seeking a 
tube-well  is going on in the Dadri 
tahsil by the Agricultural Engineer
ing Section.

%

In regard to tractors, the accepted 
poh(̂ is to meet 50 per cent, cost 
Of the tractor and a person owning 
a farm  having a minimum area of

100 acres is as a rule eligible. In the 
very nature of things, only well to do 
farmers think it worthwhile to apply 
for loans. No complaint. I, am told, 
has been received from any farmer in 
the Mahindergarh district that he bas 
applied for such a loan and that the 
loan has not been granted to him. 
My own comment on this Information 
would be that this question of sub
sidies for wells in Mahindergarh re
quires further attention but I shall 
content myself with only making this 
observation.

In regard to backward classes, Irres
pective. of party  alignments, many 
hon.  Members referred to the treat
ment Of Hari.ians in PEPSU. I frank
ly Concede from whatever inform a- 
tlon I have been able to gather that 
the treatment of Harijans in the State 
has not been what it should be but 
the only excuse one can put forward 
is that the present  position is the 
result of decades of social and econo
mic factors and it is not possible in 
the course of a few months or even 
in the course of a fe>̂ years to raise 
their social and economic conditions 
to that of the more fortunate classes 
of society. It is of course, platitude 
that the Constitution guarantees them 
equal rights with other classes and 
that every endeavour is being made 
to raise their standard of living and 
to infiptove' ' their general economic 
condition. The Budget itself during 
the current year provided Rs. 4,22,000 
for the improvement in their condi
tion and this was in addition to the 
provision of Rs. 2,38,000 provided for 
schemes for the benefit of backward 
classes.

9 A.M.

Hon. Members made a reference to 
the reservation of 12i per ccnt  of 
vacancies in public offices for Hari
jans in the State. It is true that the 
strength of Hari.ians in the services 
has not yet caught up with this 
figure but this, I am told, and I have 
not been able to go very deeply into 
this matter, is due tq lack of candi
dates with even minimum  or less 
than minimum qualifications. I am 
assured that no. Harijan candidate 
with any qualifications is ever re
fused a Job for which he has applied. 
There are 13 educational iifstitutlons 
catering especially to the educational 
needs of backward classes jind re- 
ccn-'.ly accelerated promotion over the
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[Shri C. D. Deshmukh.li 
heads Of other senior officials was 
given,to a headmaster who was made 
an inspector of schools merely on the 
ground that he was a Hariian. A 
similar promotion was driven recently 
to a Harijan school master who was 
promoted to the post of a headmaster. 
I believe also the Finance Commis
sion has made a special grant of 
Rs. five lakhs for the advancement of 
education in the State and I have no 
doubt that a portion of tBis would go 
towards the improvement of the edu
cational facilities  for  backward 
classes.

Some Members stated that JHariJans 
are not allowed nazul lands or that 
the 60 per cent, that has been reserved 
for them is not sufficient. The ques
tion of reserving a higher precentage 
of nazul lands for Harijans will be 
considered by the Government.

One Member drew attention to the 
state of roads in'Kohistan and stated 
that undue t̂temtion is being paid 
to the Kandaghat-Chail road. This 
particular road is the most important 
road in the district not for the rea
sons which hon. Members have in 
their minds. There is  a regular 
lorry traffic and the road  connects 
Kandaghat with the interior of Hima
chal Pradesh via Chail-Kufri. There 
is a considerable potato traffic over 
this road and, â this is a hilly road, 
particular attention has beea paid for 
its proper maintenance and exoendi- 
ture for maintaining minimum safety 
standards has been incurred un the 
road.

In regard to the district of Kohistan, 
there is a provision of Rs, 13 lakhs in 
the Five Year Plan for the construc
tion of a jeepable tract during this 
year. The expenditure  under this 
head will be Rs. 1:13 lakhs and work 
has already been started on the Sproo 
-Gowdhara road.  Work on  the 
small sabathu road has been includ
ed in the Five Year Plan and out of 
Rs.̂95 lakhs for roads for the whole 
Of the Union of eight districts set 
apart in the Five Year Plan, a sum 
of Rs. 13 lakhs has been exclusively 
allotted for one district alone which, 
as I said, is only about 600 sq. miles. 
Therefore, it seems to me that the 
suggestion that Kohistan is hemg 
neglected has no substance in fact.

Now, a few words about the PKPSU 
development plan.  The total outlay

of the plan amounts to Rs, 8:14 crores. 
Of this more than 15 per cent, is on 
agricultural and rural development 
and the balance is distributed on 
other heads of development. As I 
said, in the first year there was hard
ly any expenditure. Actually, accord
ing to the grants, only Rs. 59 lakhs 
were spent. In the next, 1952̂53 re
vised estimate the expectation is that 
the book  expenditure will be Rs.
1,05,00,000 and the budgeted  outlay 
in 1953-54 is Rs. 2,53,00,000. Now 
that comes to nearly Rupees four crores 
in the first three years. So I think 
if the rate of expenditure now bud
geted for is nfiaintained, there should 
not be any undue difRculty in the way 
of the  implementation of the plan 
barring perhaps certain sectors like 
the educational one to wn̂ch 1 made 
a reference. The bulk of the expen
diture in the first two ŷars was on 
agricultural programmes  and minor 
irrigation  and in the budsset year 
about Rs. 1,34,00,000 are betng pro
vided for land development, pn re
clamation  and  minor  irrigation. 
Programmes for road d̂elopmenu 
hospitals and dispensaries, and pub
lic health also feature in the prog
ress Of the plan. There has been a 
certain addition to the resources of 
the State owing to the Finance Com
mission’s award.  As I say, I have 
every hope that the State wijl be able 
to implement the plan.

Mr. Deputy-Speaker: Is there any 
dilTerence between the Budget year 
and the current year?

Shri C. D. Deshmukh: We are now
in what is known as the Budget year 
and it has become the current year. 
That is to say, one discusses the Bud
get in what is known as the current 
year. Here, we have the vote on 
account and the Budget year and the 
current year are the same.

One hon. Member, I think it was 
Mr. Hira SinghChinaria, nientioned 
that no corMTmttv -nroject has been 
started in the. Hindi speakmî aieas 
of the Union. The criterion adopted 
for starting community projects was 
that the area should have n high 
agricultural  potenfial.  Judged  by 
this criterion, as I hajie hinted be
fore, the prospects of sv̂rting a com
munity project in theNormal area 
do not seem to be bright. Even no, 
the State Governments have recom
mended to the Government of India 
that a project may be started in the
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N̂ vana areas and orders are await* 
ed. 1 should like to add here that
under the new national  extension, 
scheme, the details of which have 
appeared in the papers this morning 
or yesterday, I think more and. move 
areas will be brouijht imder some 
kind of extension scheme or iotfin-? 
sive development programme and it 
is only necessary for the residents , ofi 
these areas to hold their souls  in 
patience just for a few years more.

Lastly, 1 should like ta deal with 
this question of cash balances to 
which reference was made by one. 
hon. Member. Here are the actuals 
of the closing balances; 1P51-52—Rs.
3,65.00,000; Budget estimate 1952-53 
—Rs. 3,23,00,000; Revised estimate 
Hs. 2,78.00,000; Budget estimate for 
1953-54 Rs 1,41,00,000. 'Variation bet. 
ween 1952 and 1953 is 42 lakhs. The 
decrease in the closing balance is 
mainly due to, firstly, revenue deficit 
of Rs. 62:66 lakhs and expenditure 
having been provided at a higher 
figure: 585 against an ordinary re« 
venue of Rs. 522 lakhs. Maybe, this 
would be corrected by an. almost un
conscious under-estimating of revenue 
that takes place in budgeting. Second
ly. provision of Rs. 57.93 lakhs for 
capital expenditure. These  excesses 
have been partly cpunterbalanced by 
more receipts under Debt and Deoosit 
head, Loans from the Central  Gov
ernment and Deposits and Advances. 
The revised  estimate of 1952-53 
shows a reduction of Rs. 06:78 lakhs. 
In spite of a revenue deficit of Rs. 
62:66 lakhs, the revised  estimate 
shows a revenue surplus of Rs. 48:68 
lakhs. This was wiped by larger 
expenditure under Debt and Deposit 
head, by Loans and Advances, and De
posits and  Advances on account of 
investment of the surplus balances 
in the banks to  the  extent  of 
Rs.  2.20,00,000.  Therefore,  what 
appears  as  reduction  is  part-
4 ly investment.  1 shall not deal 
with other figures. I have similar 
figures for the Budget estimate for 
1953-.54. But, I am satisfied on an 
examination of the figures that there 
is nothing to be ftightened of in this 
movement of, cash balances.

I think I have covered most of 
the points. One hon. Member said 
that PEPSU was a sick State and

another hon. Member said:

*̂T I

Sluri (X D. Deahmukh: Yes;  iptHT

I cannot think of anything

more wholesome than karela or neem̂ 
for a sick State. In other words, I 
think that even the present bitter 
experience, bitter in the eyes of many 
people, might be to the advantage of 
the  State. Another  Menatoer  said
something about,

vr arm ̂

I'do not see anything wrong with;

A poet has said:

"̂1  t  pr  wlr iifr>

t  ̂’’

Shrl Piumoose  (Alleppey):  The-
hon. Finance Minister made a refe
rence to the letters that I referred ti> 
yesterday. 1 would be very haopx 
place them at his disposal,

Shri C. D. Deshmukh: I thank you.

Lala Achint Earn (Hissar): What 
about help to political sufferers?

Mu Deputy-Speaker: I cannot alloŵ* 
this sort of debate.
Kumari Annie Maacareae (Trivan
drum): On a point of information. 
Sir, the Finance  Minister in the 
course of his reply while referring to 
an allegation against the police un
necessarily molesting and harassing 
Harijans, said that the allegation was 
baseless. I wish to draw the Finance 
Minister’s attention to a report in 
the Times of India of yesterday where 
a sub-inspector was suspended for 
illegally keeping a Harijan in cus- 
today. A habeas corpus petition was 
moved in the High Court and it was 
declared before the Court that he was 
not in custody. A petition was sent 
to the Home Minister—he is here now 
—and he ordered an enquiry. The Ina- 
pector was found guilty and was sus
pended. May 1 know whether the 
allegations are really baseless?
Shrl C. D. Desbmnkh: I do not
know what conclusion is to be drawn. 
Considering that Harijans are about 
seven lakhs in a population of 35 
lakhs, it is possible that there is a 
case in which  the molestation  Is 
against some one who happens to be 
a Harijan. But. when one says that 
Harijan women are molested by the 
police, that kind of allegation assumes 
a general character.  My intention 
was to deny that there was «ny such 
conscious Or general molestation of
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Harijans as a claas. Even so, I should 
ibe very glad to hav̂ the particulars 
80 that We could follow them up and 
p̂erhaps visit the offender with the 
same punishment with which the oflfl- 
cer has been -visited.

given was not misused, and with all 
these 1 had no concern.

Som̂ Hon. Members rose—

Mr. Deputŷpeaker: What is this?

Shri Biren Dutt: I want a clarifi
cation of the statement......

Mr. Deputy-Speaker: If any state
ment is wrong, hon. Members can 
.certainly say. But, to say I would 
like to bring this statement to notice, 
where is the end to this debata?

PERSONAL EXPLANATION BY 
SARDAR LAL SINGH

Sardar Lai Singh (Ferozepur- Lu
dhiana): Sir. I came to learn that on 
the 26th April, in answer to a question 
by a Member, the hon. Minister of. 
Food said that the Director of Agri
culture, Punjab, had recommended a 
firm or factory as of very old stand
ing, doing fruit  preservation work 
and that .upon enquiry it was found 
that no such firm existed. I was the 
pirector of  Agriculture in Punjab 
and I deny the allegations.  .

Firstly, although it is hardly fair to 
pick out one  case out of thousands 
disposed of by me in offlcial routine, 
yet, even in this case, I am prepared 
to stand by my recommendation.

The facts of the case, to the best 
of my recollection, are that there was 
a garden in Simla Hills which was 
one of the biggest and the best 
gardens existing for decades,  and 
which, for its highest quality  of 
fruits, was winning pmes in provin
cial fruit sho'ws for'Vears, and where 
a lot of fruit used to «o to waste. 
As Director of Agriculture and in 
charge of fruit industry, it was my 
bounden duty to encourage garden 
owners to‘take to fruit preservation 
in the national interest. I did induce 
the owner of this garden to take to 
this industry, to utilize the fruits and 
prevent them from coing to waste, 
and t recommended the case ̂o Gov
ernment. Even now, I cannot con
ceive of .a garden with better facili
ties to start this industry.

Secondly. It was the Central Gov
ernment officers wfio were to see that 
all conditions were complied with by 
the owner of the garden before licence 
was gî' 16 start the*' factory and 
subsequently to ensure that sugar

Thirdly, the case was found to be 
one of Intrigue and conspiracy bet
ween certain IndividHais and non
observance  of  certain  formaliies 
n̂d discreetness involving uo question 
,of dishonesty and the accused per
sons were adjudged innocent by the 
court and honourably acquitted not 
only legally  but even morally, so 
much so that the chief man complain
ed against was subsequently selected 
as the best person to be sent abroad 
for training at Government expense, 
and there was no question of dismissal 
Of anybody.

I am sorry thit  not only in any 
answer to this question, but during the 
debate on the Budget last month, ttie 
hon. Minister did not correctly  re
present  my  recommendation  and 
made it appear that I was to blame 
in this connection. Soon after the 
Budget I requested the Prime Minis
ter to go into this matter, and I offer
ed to abide by his own decision and 
he was to be the sole judge. I very 
much regret that such an insinuating 
statement should have been made by 
the hon. Minister on the floor of ttie 
House.

I  find further from the proceedings 
of the 28th April that when the hon. 
Minister âs asked a supplementary 
question whether the Director was 
proceeded against or adverse entry 
was made in his character roW, he re
plied that it was for the Punjab Gov
ernment to say, thereby creating an 
impression that all was not well with 
my record of service. Even at the 
risk Of immodesty, but to vindicate 
my honour, j wish to state to the hon, 
Mmister that, what to speak of ad
verse remarks, not only was I award
ed personal pay as also pension, 
higher than pay and pension previous
ly provided for the Director, but the 
Punjab Cabinet,  presided over by 
the Governor himself, sent to me a 
formal resolution of thanks for the 
valuable services rendered.

Further, I received heaps of en
comiums from leaders of all political 
parties including the Congress in the 
Punjab Assembly session for merito
rious services rendered, and for con
verting the Province from a deficit to 
a surplus one. And in supoort of 
above, I am submitting herewith the 
attached papers showing what thos« 
In a.putitioa to Judffa mjr work «|
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close quarters thought of my achieve
ments, and you will kindly note, Sir, 
that my record of service Is of the 
highest possible calibre that any Gov- 
ernmant servant can ever aspirq to, 
and of which my country can feel 
justiy proua.

AIR CORPORATIONS BILL

Shri Seshagiri Rao (Nandyal):  I
present a petition iî neda peti
tioner regarding the Air Corporations 
Bill. 1953.

Mp: Oeputj-Sîaker: Where is the 
petition?

Shri Seshagiri Rao: I have ahready
submitted it.

STATEMENT RE ACCIDENT TO 
NAINI TAL EXPRESS

The  Minister of Raflways and 
Transport (Shri L. B. Shastri): I am
sorry, Sir, that when you called me 
first. 1 was not present in the House.

Mr. Deputy-Speaker: Is it a very 
Long statement?

Shri L. B. Shastri: No. It Is very 
«hort.

Shri C. D. Pande wanted to get 
some information regarding the re
cent accident near Kichcha. I have, 
therefore, thought it proper to place 
befor<i the House the information we 
have so far received.

On 29th April, 1953, at about 21:40 
hours, 307 Dn. Naini Tal Express 
from Kathgodam  derailed between 
Kichcha and Baheri stations on the 
Kathgodam-Bareilly single line  sec
tion of the North Eastern Railway. 
The train*engine and the four coaches 
behind it capsized and the following 
three coaches derailed and the last 
four coarhes remained on the line. 
As a result of this accident, the 
engine fireman and tjie khalasi died 
On the spot and the driver succumbed 
to his serious injuries jn the hosDital 
and ‘nine third class passengers and 
one without ticket were iniured, one 
of them grievously. The nine injur
ed passengers with simple injuries 
proceeded onwards after having been 
rendered first aid first by the  train 
Guard a;id then by the Baheri doc
tors, and the driver and the passen
ger with grievous injuries were ad
mitted as indoor patients in the hos
pital at Baheri. The passenger is 
reported to be progressing in the 
Izatnagar Civil Hospital to which he

has subaoquently been shifted. The 
Station Master, Baheri.  with two 
local doctqrs left by motor lorry for 
the site of accident at 22:45  hours 
and the medical relief train with Dis
trict  Officert left Barelly at  13:05 
hours reaching the site at 0:54 hours. 
Through local help including the co
operation of the Sugar Factory at 
Baheri, drinking water, milk and 
other such facilities were 'provided 
for train passengers.  Regional Offi
cers from  Lucknow and the Senior 
Deputy  General  Manager  from 
Gorakhpur also. proceeded to fhe site 
of the accident.

Transhipment of trains was iirrang- 
ed as tlie Civil and Police oiHcials 
were reluctant to allow the restora
tion of the line pending completion 
of their enquiries on the apot and 
inspection by the Government Inspec
tor of Railways. In the meantime, 
a diversion has been laid over which 
through communication has been res
tored at 5;30 hours on 1st May, 11/53. 
The first train to pass over it was 308 
Up at 7:30 hours on 1st Ma.y, U)53.

Enquiry by the Government Inspec
tor of Railways  has been fixed to 
commence on 2nd May. 1953.

It is not yet possible to ascertain 
even the prima facie cause of the 
accident

DEMANDS FOR GRANTS—PEPSU

Demand No. 1—Land Revenue

Mr. Deputy-Speaker: Motion is:

o exceeding
Rs. 28,33,800 be granted to the 
president, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the 
year ̂ending the 31st day of 
March, 1954. in respect of ‘Land 
Revenue*.”

Demand No. 2—State Excise Duties

Mr. Deputy-Speaker: Motion is:

» exceeding
Rs. 12,48,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala «nd 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of oayment during 
the year ending the 31st dav of 
Warch, 19M in r̂pect of ‘State 
Excise Duties’.”
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Demand No. 3—Stamps 

Mr. ]>epaty«>Speaker: Motion is:

'That a sum not exceeding 
Rs. 42.300 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the ̂31st day of 
March, 1954,  in  respvt vi 
‘Stamps*/'

Demand No. 4—Forest

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 9,40,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the STst day ot 
March, 1954, in respect of ‘Forest’.”

Demand No. 5—-Registration 

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 15,000 be granted to the 
President, out of the Consolidatfid 
Fund of the State of Patiala «H‘d 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which v/ill 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Regis
tration’.’’

Demand No. 6—Charges on account 
OF Motor Vehicles Acts

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 57,500 be granted to the 
President, out of the Consolidated . 
Fund of tfie State oi Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of 'Charges 
on  account of Motor Vehicles 
Acts’/'

Demand No. 7—Other Taxes and 
Duties

Mr. Dep»i|r-Speaker: Motion is:

‘"That a sum not exceeding 
fts. 2,62,400 be granted  to  the 
President, out of the Consolidated

Fund of the State of Patiala and 
East Punjab States  Union lO 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the yTar ending the 31st day of 
Marclv 1954, in respect of ‘Other 
Taxes and Duties*."’  ^

Demand No. 8—Irrigation 

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding: 
Rs. 29,05,300 be granted to the 
Presidentr out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union  to
complete the sum necessary to
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Irriga
tion’.*’

Demand No. 9—Ministers and Adviser 

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 1,53,100 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union  to
complete the sum necessary to
defray the charges which will 
come in course Of payment during 
the year ending the 31st day of 
March. 1954, in respect of ‘Minis
ters and Adviser’/’

Demand No. 10—State Legislative 
Assembly

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 2,20,900 be granted to the 
President, out >)f the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necesSary fo 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of 'State 
Legislative Assembly’.”

Demand No. 11—Elections for 
Legislatures

Mr. Deputy-Speaker: Motfon is:

“That a sum _ not exceeding 
Rs. 1.68,600 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala . id 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during *
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the year ending the 31st day of 
March* 1954, in respect of 'Elec
tions for Legislatures’/*

Demand No. 12—CHiEr Minister's and 
Adviser's Secretariat

Mr. Deputy-Speaker: MoVon is:

“That a sum not exceeding 
Rs. 46.a00 be granted to the 
President, out of the Consolidated 
'Fund of the State of Patiala and 
East Puniab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day ot 
March, 1954, in respect x>f ‘Chief 
Minister’s and Adviser's Secreta- 
riat\’’

Demand No. 13—Home Department

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 3,45,600 be granted  to the 
President, out of the Consolidated 
Fund of the State of Patiala nnd 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of Home 
Department'/’

Demand No. 14—Finance Department

Mr. Deputy-Speaker: MoQon is:

“That a sum not exceeding 
Us. 2,21,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come m course of payment during 
the year ending the 31st day of 
March, 1954, m respect of ‘Finance 
Department*.*'

Demand No. 15—Revenue Department

Mr. DcpiOy-Speaker: Mofian is:

“That a sum not exceeding 
Us. 1,66.700 be granted to the 
President, out of the Consolidated 
Fund of the State of F̂tiala and 
East Punjab States  Union *o 
complete the sum neoemiry to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 1954. in respect of ‘Revenue 
Department’.'*

Demand No. 16—Education and 
Health Department

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 60,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Patina and 
East Punjab States  Union to 
complete the sum nerossary to 
defray the charges which wH 
come in course of payment during 
the year ending the 31st day of 
March. 1954, in respect of ‘Educa
tion and Health Department’.’

Demand No. 17—Development 
Department

Mr. Deputy-Speaker: Moflon is: 
“That a sum not exceeding 

Rs. 63,500 be granted to the 
President, out of the ConsoUdated 
Fund of. the State of Patiala and 
East Punjab States  Union to 
coiMlete the sum necessary *o 
defray the charges which will 
coine in course of payment during 
the year ending the 31st day of 
March. 1954, in respect *br‘Deve- 
lopment Department*.”

Demand No. 18—Industries, Supplies 
and Labour Department

Mrt Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 79,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray rfle charges which will 
come in course ot payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Indus
tries, Supplies and liabour Depart- 
ment\*»

Demand No. 19—REHABiLiTAiioN 
Department

Mr. Deputy-Speaker: Motion is:
"TRat a sum not exceeding 

Rs. 1,10,000 be granted to the 
President, out of the Consolidaied 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete >the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Rehabi
litation Department’.'*

Demand No. 20—Law and Local Self 
Government Department

Mr. Deputy-Speaker Motion i»:
“That, a sum not exceeding 
Rs. 1,31,100 be granted to the 
President, out of the Consolidated
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[Mr. Deputy-Speaker]

Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1934, in respect of ‘Law 
and Local Self Government De
partment’.”

Demand No. 21-̂ Commissioner

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 45,200 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the surti necessary to 
defraŷ the charges which will 
come In course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Com
missioner’.” '

Demand No. 22—District  Adminib- 
TRATION

Mr. Depaty-Speaker: Motion is:

“That a sum not exceeding 
Rs 12,08.5QP be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ̂ District 
Administration*.'*

Demand No. 23—Civil Supplies 
Directorate

Mr. Deputy-Speaker: jClotion is:
“That a sum mt exceeding 
Rs.  4,71,500 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray Uje charges which will 
come in̂ourse of payment during 
the year endinj? the 31st day of 
March. 1954, in' respect of ‘Civil 
Supplies Directorate',”

Demand  No. 24—Administration op 
Justice

Mr, Deputy-Speaker: Motion ia;

“That a sum not exceeding 
Rs. 9.13 500 be granted to the 
President out of the Consolidated 
Fund of the State of Patiala and- 
East Punjab States  Union to 
complete the sum necessary to

defray the charges which will 
come in course of payment during 
the year ..ending the 31st day of 
March. 1954, in respect of ‘Admi
nistration of Justice’.”

Demand No. ?5—Jati.s and Judicial 
Lock-ups

Mr. Deputy-Speaker: McfRon is:

“That a sum not exceeding 
Rs. 7,55,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab ’ States  Union to 
complete the sum necessary to 
defray the charges which wilT 
come in course of payment duwng 
the year ending the 31st day of 
March. 1954. in respect of Jails 
and Judicial Lock-ups’.”

Demand No. 26—Police

Mr. Deputy-Speaker: Motion is*

“That  a sum not  exceeding
Rs. 58,13.800 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union lo 
complete the sum necessary to 
defray the charges which will 
come in course pf payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Police’.”'

Demand No. 27—Education

Mr, Deputy-Speaker: Motion Is:

“That a sum not  exceeding
Rs. 63,44.300 be granted to the
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union t:> 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
fhe year ending the 31st day vt 
March. 1954, in respect of ‘Edu
cation’.**

Demand No. 28—Medical 

Mr, Deputy-Speaker: Mof5on is:

“That a sum not  exceed i tig
Rs. 23.89.700 b#̂ ânted fo the 
President, out of the Consolidated 
Fund of the State of Patiala* anJ 
East Punjab States  Union to* 
complete the sum necessary lo* 
defray the charges which wiU 
cqme in course of payment during 
the year ending the 31st dav r»f 
March, 1954, in respect of ‘Medl̂ 
c«r.“
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Demand No. 29—̂Public Health

Mr. Depû-̂Speaker: Motion is:

.  '̂That a sum not exceeding 
Rs. 8,̂1,300 be grfifnted to the 
President, out of the Consolidated 
Fund of. the State of Patiala Jind 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 195̂, in respect of ‘Public 
Health*/’

Demand. No. 30—Agriculture 

Mr. Deputy-Speaker: Motion is;

'“That a sum not exceeding 
Rs. 24,69.400 be granted to the 
President, out of the Consolidated 
t'und of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 1954, in respect of Agricul
ture*.**

Demand No. 31—Vetefinary 

Mr. Deputy-Speaker; Motion is;

**That a sum not exceeding 
Rs. 4.41,700 be granted to  the 
President, out of the Consolidated 
Fund of the State of Patiala «nd 
East Punjab Slates  Union to 
complete the sum necessary to 
defr̂ the charges which wilJ 
come in course of payment during 
Vie year ending the 31st day of 
March, 1954, in respect of ‘Veteri
nary*,’*

Demand No. 32—Co-operation 

Mr. Deputy-Speaker: Motion is;

“That a sum not exceeding 
Rs. 3,71,700 be grant̂  to  the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States  Union to 
complete the sum necessary to 
defray the charges whicli will 
come in course of payment during 
the year ending {he 31st day cf 
March, 1954, n respect of 'Co
operation*.̂

Demand No. 33—Industries and 
Supplies

Mr. Depaty-Speaker: Motion i.*;:

 ̂'"̂ t̂ a sum not exceeding 
Rs. 9,57,1TO0 be granted to the 
President, out of the ConsoUdated 
Fund of the State of Patiala and

East Punjab States  Union, to 
complete the sum necessary to 
defray the Charges wWcli will 
come in course of payment durl̂ 
the year ending the 31st dav of 
March. 1954, in respect or*Indus- 
tries and̂upplies*.**

Demand No. 34—Miscellaneous 
Department

Mr. Deputy-Speaker: Motion

“That a sum not exceeding 
,Rs. 4,91,300 be granted to the 
President, out of the Consolidated 
Fund of the glafe of PAtiala and 
East Punjab St̂t̂s Union to 
complete the sum necessary to 
defray the charges which will 
come In course of payment during 
the year ending the 31st dav cf 
March, 19̂54, in respect of ‘Miscella
neous Departments’.**

Demand No. 35—Punjabi Department* 

Mr. Deputy-Speaker: Motion is.

“That a sum not exceeding 
Rs. 1,94,300 be granted to the 
PresWentjOut* of the Consolidated 
Fund of tfie State of PaUala and 
East Punjab States union to 
complete the sum necessary to 
defray the charges  will
come in course of pasnnent during 
the year ending the 31st day of 
March, 1954. in respect of ‘Punjabi 
Department*.**

Demand No. 36—Civil Works

Mr. Deputy-Speaker: Mof!on i.<?

‘That a sum not exceeding 
Rs. 95,68,590 Jpe granted to the 
President, out of the Consolidated 
Fund of the State 6t Putiala and 
Sast Punj#) States jlXnion to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Civil 
Works*.**

Demand No. 37—Electricity Scheme®i 
—W orking Expenbes

Mr. Deputy-Speaker: MOffbn is

“That a sum not excegding 
Rs. 21,15,800 be granted to  the 
President, out of thl̂ CorTsolldated 
Fund of the State of Patiala and 
East Punjab 5lMes Union to 
complete the sum necessary to 
d̂ ay the charges which will 
come in course of payment during 
the year ending.the 31st day of 
March. 1954, in respect Of ‘Electri
city Schemes—Working Expenses*.**̂
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Demand No. 39—Phivy Purses and 
Aixowamces or Indian Rulers

Mr. Oepiit]r.8peaker: Motion.Is:

"That a sum not exceeding 
Rs. 4,43,500 be granted to the 
President, out of the Consolidated 
Fund cJ the State of Patiaja and 
East Punjab States TJhion  to 
t:omplete tfie sum qecessary to 
defray the charges wliich will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of TrJvy 
Purses and Allowances of Indian 
-Kulers*.’’

Demand No. 40—Superannuation 
Allowances and Pensions

'Mr. Deputy.Speaker: Motion is.

**That a sum not exceeding 
Rs.  10,32,500 be granted to the 
President. , out of the Consolidated 
Pund of the State of Patiala and 
East Punjab States Union  to 
--complete tile §um necessary to 
•defray the charge? which will 
come in course of, oayment during 
the year ending the 31st day of 
March, 1954, ih’respect of 'Superan
nuation Allowances and Pensions’.”

Demand No. 41—Stationery and 
Printing

Mr. Deputy.Speaker: Motion is:

“That a sum not exceeding 
“Us 8,04,200 be granted to ihe 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges which will 
come in course of oayment during 
the year ending the 31st day of 
‘March, 1954, in respect of ‘Statio
nery and Printing*.'*

Demand No. 42—Miscellaneous

IMr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Bs. 7.44,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
■complete the sum necessary to 
•defray the charges which will 
come in c\>urse of oayment during 
the year ending the 31st day of 
March, 1954, in respect of 'Mis
cellaneous*.**

Demand No. 43—Expenditure on 
Displaced persons

Mr. Deputy-Speaker: Motion is:

“That a sujn not exceeding 
Rs. 9,74,100 be granted to the 
President, out of the Consolidated 
Fund of fhe State of Patiala and 
' East Punjab States Union  to 
complete tlie sum necessary to 
defray tTie charges which will 
come in course of payment during 
the year ending the 31st day ('f 
March, 1̂4, in r̂pect of ‘Expendi
ture on Displaced persons’/*

Demand No. 44—Miscellaneous Ad
justments between  Central and 

State Governments

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 2,700 be granted to the 
President, out of the Consolidated 
Fund of tBe State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges wlTich will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Mis
cellaneous Adjustments between 
Central and State Governments’.**

Demand No. 45—Community Develop
ment PROJECTS

Mr. Deputy-Speaker: Motion is:

“That a sum. not exceeding 
Rs. 8,58̂300 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete fne sum necessary to 
defray thp charges wfflch will 
come in course of payment during 
the year ending the31st day of 
March. 1954, in respect of Com
munity Development Project**.’*

Demand  No. 46—Construction op 
Irrkjation. Navigation, Embankment 

and Drainage Wobks

Mr. Deputy-Speaker: Motion is:

‘That a sum not exceeding 
Rs. 36,90,700 be granted to the 
President, out of the Consolidated 
Fund ot the StAte of Patiala nad 
East Punjab States Unioji  to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Cons
truction Qf Irrigation, Navigation, 
Embankment  and  Drainage 
Works’.-
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Demand No. 47—Ciit*iTAL Outlay om
Schemes op  Agricultural  Improve

ments AND Research

Mr. Depnty-Speaker; Motion is:

“That a sum not exceeding 
Rs. 44,00,000 be granted fo the 
President, out of the Consolidated 
Pund of  State of Patiala and 
East Punjab States Union  to 
complete fHe sum necessary to 
•defray'The charges which will 
come in course of oayment during 
the year ending t̂e 31st" day of 
March, 1954, in respecC pT ‘Capital 
Outlay on ScKemes of Agricultural 
Improvements and ReseaPcE*.'*

Demand No. 48—Capital Outlay on 
Multi-purpose River Schemes— 

Bhakra Nangal Project

'Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Hs. 1,42,87,700 be granted to the 
President, out of the Consolidated 
Pund of the State of Patijgila and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Capital 
Outlay on Multi-purpose River 
Schemes—Bhakra Ĵangal  Pro- 
iectV*

Demand No. 49—Capital Outlay on 
Schemes of State TkADiNc

Mr* Deputy-Speaker: Motion is:

“That a sum not exceeding 
Rs. 1,42,87,700 be granted to the 
President̂ out of !he Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges wfRch will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Capital 
Outlay  on Schemes  of State 
Trading\”

Demand No. 50—Advances Bearing 
Interest

Mr. Deputy-Speaker: Motion i&

“That a sum not exceeding 
Rs. 64,06,300 be granted to the 
President, out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union  to 
complete the sum necessary to 
defray the charges which will 
come in course of oayment during 
the year ending the 31st day ol 
March, 1954, in respect of ‘Ad
vances Bearing Interest*.**
127 P-SD.

I have received a number of cut 
motions to the Demands.  Some of 
them are not in order. I would there
fore. invite the attention of hon. 
MemBers to the following rules that 
are to be observed in tabling cut 
motions, which are of three kinds, 
refusal bfl euppllies, ftoken cut and 
economy cut:

(1) Refusal of supplies where the 
Demand is sought to be re
duced to a nominal figure of 
Re, one to oppose the policy

'  underlying the Demand.

(2) A token cut, say, Rs. 100 for 
bringing pointed attention to 
an individual grievance which 
has to be specifically men
tioned in definite terms so as 
to enable the Government to 
answer.

(3) An economy cut where an ex
cessive Demand is sought to be 
reduced by the amount that 
is considered to be in exj?ess 
and for this purpose the 
actual sub-heads and the very 
amount by which the items 
and sub-heads are sought to 
be reduced has to be given in 
precise terms.

Applying this test, cut motions Nos.
11 and 27 are disallowed.

As regards No. 16 , I find that the 
Member seeks to reduce the Demand 
by Rs. 9,00,000 so as to discuss a spe
cific grievance, namely, excessive ex
penditure due to increase in police 
force brought about to assist bi»u?o- 
daris as against the peasants. This is 
also inadmissible.

In cut motfon No. 20, the total pro
vision for Hazuli dispensary is Rs. 
52.700 whereas the Member wants to 
reduce the total demand by Us. 53,000 
for this purpose.  The amount by 
which he wants it to bt reduced being 
bigger than the amount which is being 
asked for, this is also inadmissible.

As regards No. 17, the words “let 
loose by the police** are disallowed.

Cut motion No. 23. has been tabled 
under Demand No. 34. as an economy 
cut for Rs. 50,000 in respecl of widen
ing  the  ‘'Kandaghat-Chail**.  The 
amount of Rs. 5tT,0(Jo is actually oro- 
vided under Demand No. 36, Civil 
Works (page 264 of Demands for 
Grants-̂item No. 30), The cut motioo 
may be moved tinder that Demand*

As we have been observing for some 
time past, I will allow such of the hon. 
Members, who want to move cut 
motions, to send notice to the Secre-
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tary, regarSfrig the cut motions they 
would like to place before the House 
which would be treated as moved in 
the House, within 15 minutes so that 
I may tabulate them and place them 
Ibefore the House. In the meanwhile.
M will allow hon. Members to speak.
There are as many a_s_ 50 demands.
On important points h’bn. Members 
may proceed to discuss those cut 
motions. Hon. Members wHl kindly 
bear in mind the principles which I 
referred to in admitting these cut 
motions. If notice liad been t(iven to 
the hon. Minister tm-ougli the Secre
tary regarding the points on  which 
attention wag sought to be focussed, 
tlfat would nave been better.
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also

The Minister of Finance (Shr! C. D. 
Deshmnkh): I suggest, that when hon. 
Members speak, they will kindly nay 
that they are speaking on Demand No. 
34, 35, or whatever î is, so that I 
shall be able to note down.

Mr. I>eputy-Speaker: Yes. Certain
ly, hereafter in all discussion referring 
to cut motions hon. Members who 
have taken so much pains to table 
cut motions will also make up their 
miad as and when they «et an oppor
tunity to speak, to say on what cut 
motions they are speaking. Other
wise, it will be a rambling discussion.

The Minister of Home Affairs and 
States (Dr. Katjn): May I, Sir, in a 
purely objective manner, not as a 
Minister but as an ordinary Member, 
say that the hon. the Finance Minister 
in hJs one-hour speech has dealt prac
tically with every point ̂:pised in the 
cut motions and, therefore, the House 
might be better employed in taking 
up other legisative work after passing 
the Budget.

Hon. Members: No, no.

Dr, Katju: This is the fact of the 
matter. My hon. friend has taken 
immense pains; every single matter— 
even the closet detail—has been gone 
into and, without disrespect to him, 
probably he will be repeating himself 
and the hon. Members will be repeat
ing themselves. I only make thjs 
suggestion in the interest of the time 
of the House,

Mr. Deputy-Speaker: In view of the 
fact to which' the hon. Minister of 
Home Affairs and States has dr.wn 
our attention, there need not be any 
further reference to those matters 
Which have been discussed at length 

with respect to which the hon.

the  Finance  Minister  has
answered  at length. . It  is  un
necessary and  will be taking  uj>
the time of the House.  If there
are any additional points arisingN out 
of the cut motions in relation to any

E
articular Demand, which have not 
een referred to earlier in the proceed- 
'ings, they may be taken up.

Shri Punnoose (Alleppey): Earlier 
we spoke in a general way, but now 
is the occasion for specific points be
ing discussed.

Mr. Deputy-Speaker: So far as gene
ral matters are concerned, every Mem
ber from Cape Comorin to Himalayas 
can talk, but with respect to specific 
Demands I will give preference to hoa. 
Members from PEPSU, then closeby 
Punjab, and then proceed to the rest 
of India. In that order, I will cal) 
hon. Members. (Interruption).  The 
whole body ia not attended to when 
there is a cut on a finger. Therefore,
I will address myself to a particular 
cut—a particular grievance or an eco
nomy cut etc.

Dr. N. B. Rhare (Gwalior): This is 
parochialism.

Mr.  Deputy-Speaker: The Budget
itself refers to a State.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): We have just heard....

Mr. Deputy-Speaker; The hon. Mem
ber will kindly say on what Demands 
he speaks and what is the point that 
he is raising and the cut motions to 
which Demand.

Sardar Hukam Singh: Nos. 9 and 
13, Sir.

Mr. Deputy-Speaker: I will also 
note down side by side. What is the 
cut motion?

Sardar Hukam Singh: I will speak 
on the Demands.

Mr. Deputy-Speaker: Demands Nos. 
9 and 13. Has the hon. Member tabl
ed cut motions?

Sardar Hukam Singh: There are 
some cut motions also in my name. 
But I will speak chiefly on the De
mands.

Mr. Deputy-Speaker: Cut  motion 
No. 45 refers to Adviser's role”.

 ̂Sardar Hukam Singh: It is ‘rule*.
Somehow it haŝ been printed as *̂olê 
I would rather concentrate on the I>e- 
mands, than on those cut motions. 
Both will be discussed making a refs- 
rence to the cut anotions as well. My
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diief object will be to confine my re
marks to Demands Nos. 9 and 13.

Mr. Depaty-Speaker: Hon. Members 
have not all of them addressed them
selves tp these Dolnts. If a ‘Rs. 100 
cut motion' is there, it must be a spe
cific grievance. If it is reduced to 
Re. one, it is a matter of policy, so far 
as Adviser’s rule is concerned. If it 
is Rs. 101 cut under other heads, theĵi 
economy can be made.  Anyhow, I 
would not be strictly adhering to it.

Sardar Hukan Singh: The Demands 
also are before the House.

Mr. Deputy-Speaker: Cut motions 
generally on those Demands. There 
are cut motions here generally on 
the Demands. It will be once again a 
general discussion. Anyhow I shall 
AOt be too critical about this matter 
this time,

Shri  Namdharl  (Fazilka-Sirsa): 
Those people who had not got the 
honour of speaking before should be 
given Dreference. These D̂ Dle had 
already got a chance.

Mr. Deputy-Speaker: No other hon. 
Member stood up.

Sardar Hukam Siagli: I would be 
glad to forego nyr right in favour 
of my hon. friend if he is very 
anxious.

Shrl Nltmdhati: We should be ijlven 
a free hand.

Sardar Hukam  Singh: If my hon. 
friend allows me to speak, I will res
trict myself......

.Mr. Deputty‘Speaker: Let there be 
no controversy. After all I will call 
the hon. Member next.-

Sardar Hukam Singh: We have just 
been listening to the very interesting 
speech of the hon. the Finance Minis
ter.  The lovable, amiable way in 
which he put all those facts, certainly 
they do appeal to everybody here. I 
was certainly conscious  the pain 
that he wâs feeling in him when he 
Was discussing certain questions which 
he characterised afterwards as un
pleasant, and then he came to the 
pleasant part of the heads. Surely, I 
feel the same kind of pain when I 
have to discuss them. I am not glad 
Or joDy to refer to these facts, be
cause I also feel that it should not 
be a debate or a discussion on oarti- 
culsr Individualŝ) or particular sec
tions. That is not dignified and I 
have also reluctantly to refer to them. 
But some times a person or a Member

is compelled to make mention of them 
and we may say that the hon. Minis
ter felt compelled because he had to 
reply to certain allegations that had 
been made.

Then there was an observation 
which I noticed very much—that many 
high posts are held by Sikhs. Nobody 
denies that. It is very unfortunate 
that such is the position. And I feel 
that that is the root cause of all 
trouble. Yes. because those persons 
ŵo go frttm outride, they cannot 
’ adjust themselves to the background 
that has brought about that circums
tance. This was my complaint yes
terday as well. They do not see how 
it has come about. These are Sikh 
States. Nobody can deny that, find if 
one outsider goes there and finds that 
, there are not persons from the east 
of India, south of India or the west 
of India, and also that there are many 
high posts held by Sikhs, then per
haps he feels nervous, and the action 
taken—verv honestly it may be—up
sets a section of the community, a 
section of citizens.

Some hon. Member said that there 
was Kaka raj, that those sons of 
hiswedars or jagirdar$ are holding
high posts. I think that is a matter 
that could not be avoided, because 
they were already there and the Cove
nant is there. Now it has to be decid
ed—and I would̂ request the hon. the 
Finance Minister̂to t̂l me—whether 
it is the policy to accept those circums
tances that are fhere or whether it is 
the policy that something de novo 
should be done and some percentage 
according to population or according 
to any other consideration that pre
vails in other parts of India should 
be fixed and such changes should be 
brought  about that the position 
whereby those persons who hold those 
high posts—of course under soecM 
circumstances—should be sp adjusted 
or numerically, I should say, changed 
that the present conditions do not 
' exist.  What we feel nervous about 
is that the outsiders vFhen they go 
there, however honest they might be— 
and I have nothing to say about the 
Adv'ser: perhnns. t was misunder
stood; I did not say anythin;? per
sonally against the Adviser: I have 
said that and even now I say I have 
no charge;̂ to be brought again̂it the 
Adviser—but when  somê outsider 
goes, he does not know the circums
tances and begins to work up on the 
things that are brought to his notice. 
When he finds that in  contradiction 
to other parts of India there is a large 
number nV Sikhs servin/? there, then 
perhaps he feels that there has been
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some favouritism, some  nepotism, 
some this *ism* or that ‘ism* that he 
shoud tSry tib removeil. He may be 
very honest and about the oresent 
Adviser, I "know nothing. It is said 
that when he had gone there on the 
10th evening, and had spent only the 
nth March there, how could he have 
known wliat the antecedents of ?ach 
and every officer were? We cannot 
believe that he applied his own mind 
before deciding about the  changes 
that were to be brought about. 
Either he carried certain prejudices 
from the Centre or he had some ad
visers there who found access to his 
ears and they misled him into actions 
which were not warranted. Nobody 
is against the removal or dismissal of 
any dishonest officer. I assured yes
terday also and I do it even now that 
We will be prepared to give every 
support to the Adviser or whatever 
authority that might be, who engages 
himself in the purification of services, 
to the toning up of the administration. 
If there are corrupt officers, certainly 
throw them out, charge-sheet them, 
prosecute them; do it by all means. 
And the Adviser will get every  co
operation that he wants.  The diffi
culty is that iaefore he could have 
that opportunity, as I said just now, 
wp can only so2r that either he had 
certain prejudices that were carried 
from the Centre, the States Ministry, 
Or he was misguided and misled by 
those persons who were there to give 
him such advice. He ought to have 
been more cautious and careful and 
taken some time to study before pass
ing such orders in so short a time. 
That was the allegation that we made 
and even now we stick to it.

Then again, mention has been made 
in a very pleasant manner—and I 
may say humorous manner as well— 
that we made charges against one offi
cer and that in enquiry was being 
made against that officer, who had 
been promoted to the post of Deputy 
Commissioner. We are told tTiat he 
was already holding or officiating as 
such »nd that the allegations against 
him were  that he liad  cancelled 
certain  arms  licences,  that ke 
had got cut down certain  branrrhes 
of dead trees that were in his own 
premises and the third wâ that he 
cancelled certain loans, perhaps. Now, 
it looks quite innocent. On the infor
mation that the hon. Finance Minister 
has got, I feel, he must have been com- 
vinced  that  these charges  were 
frivolous......

Shri C. D. Deshmttkh: Not that they 
were frivolous but that they we»e not
So serloui.........

Sardar Hokam Sln|*: ......that they
were not so serious as to warrant any 
action......

Shri C. D, Deshmnkh;......as to Pre
vent his being promoted as officiating 
Deputy Commissioner of a small dis
trict in circumstances ŵhere there 
was a shortage of officers.

Sardar Hukam Singh: Very good,
they were not so serious as could have 
prevented bim fcom being promuted 
to be in charge of a district which was 
a very small one and when there was 
a deficiency of such officars. rhis is 
exactly what,the hon. Finance Miniscer 
has now said. But  these  charges 
may be so simple in cold print; they 
might look very innocent; they might 
not appear as serious. But, take one 
instauce out 0̂ this, the cancellation 
of arms licericês. The charges are 
that he cancelled the licences of the 
arms of the Members of a certain 
political party and that was to help 
a particular political party in tne 
elections. Even the licences of the 
candidates were cancelled and that he 
did deliberately to help one political 
party. It was done with that inten
tion and when that officer is restored, 
could it be considered so simple? 
Could I not have the impression that 
the Adviser is there to be set up that 
party which at that time was started 
and helped̂y those officers? Could 
not other parties carry that conviction 
that he is really there to help that 
party? I do not lay that charge. If 
that conclusion̂ is drawn, could you 
blame any person, especially those 
persons whose licences were cancelled 
because they belong to a particular 
party or because they wanted to elect 
a particular party, threfore their 
licences we"re being cancelled? I do 
not know the fiacts—I accept all the 
facts mentioned by the hon. Finance 
Minister—it is far from me to doubt 
anything said by him. But, I really 
say with all humility that he also gets 
information from other persons. It 
may be the enquiry has been complet
ed.

Shri C. D. Deshmukh: My informa
tion is that the enquiry haB" not been 
completed; it is still in progress.

Sardar Hnkam Singh: That enquiry 
was still in progress and this" Adviser 
has judged that these charges rre so 
innocent and so simple and not so 
serious that the person is entitled to be 
promoted as D. C.  It may be a small 
district and it may be that there is a 
dearth of officers. All fliese things 
conceded, is it justified that when 
that enquiry is pending, the Adviser
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should Judge him flt to be promoted? 
It has still to be found whether those 
charges are justified whether there 
jls some truth in it. If he is absolved 
and if had been acquitted of these 
charges and discharged then it is 
different. Now, there should be no ap
prehensions that nothing unjust would 
be done to that officer, when ihe States 
Ministry is there, the Adviser is there 
and when the Central Government is 
there, he could, feel confident that jus
tice would be done to him. But, is it 
fair , that before the enquiry was con
cluded,  before any decision was 
arrived at; the Adviser shoulH say that 
he dûs not think these cRSfges to be 
so serious as to prevent him from 
bein̂ promoted and out in charge of 
a district?  That is the complaint; 
otherwise we do not say that fne Ad
viser had done something “\<̂ith some 
other motive. This action of the Ad
viser maylbe unintentional.  But, I 
can say there are other officers who 
are advising him and misleading him. 
That man may be innocen̂. but, cer
tainly, the way in which Ke l>ehaved 
must lead one to the conclusion, the 
irresistible conclusion that these deci
sions are being taken with some other 
motive.

Advantage has been taken of some 
word. It has Seen «said that no Sikh 
officer has been removed or discharged. 
It may be, that they liaye not been 
removed or discharged; they may have 
been demoted, or transfetl̂ed to somo 
lower post and some ̂ other action 
taken. We do not inslstV or really we 
do not say that they have been thrown 
out of employment, but the charge 
was that they had been derived of 
their charge as heads o? those insti
tutions'Wher̂ they were working and 
they have been put on some inferior 
posts.  If they had beea removed or 
discharged that is a different thing 
altogether. What I would like to 
know is whether it is not a fact that 
subordinates and juniors of these 
officers have been brought from other 
posts, and asked to take charge of 
their posts.

Then, another interesting thing was 
said and I should not have expected it 
from the hon. the Finance Minister at 
lea$t. He said that these decisions 
were taken by officers who themselves 
were Sikhs. I assure him......

Shrl C. D. Deshmnkh; I said recom
mendations made.

Sardftr Hakmm siagh: That ig all 
right. I assure him that if he has 
a mind to do something he can get 
recommendations from a Sikh or a

Hindu or anybody.  There would be 
no hitch if he just shows his inclina
tion that he has to do a thing and 
that inclination wa« apparent soon 
after the Advisers arrived, because on 
the 11th or 12th orders were written 
and conveyed to the officers to proceed 
on leave. Those men did not know 
that they had to proceed on leave. 
When these notices were served on 
them on the 12th, then they were told 
that they had to apply for leave. The 
, orders wjere passed beforehand. These 
are the things which ought to be look
ed into with care and caution.

As I said, in the very beginning, I 
am very reluctant to refer to these 
cases  particularly—of this Sikh or 
that Sikh. I do not like it and I re
peat it again and again that it pains 
me to refer to them. But 1 put one 
question to him: is it that all dishonest, 
all disloyal, all insincere and all in
subordinate officers belong to one 
class only? Why has not action been 
taken against" any other officer? I do 
not appeal for these officers. I am 
not an advocate for those officers and 
I do not hold any brief for  them. 
Certainly they must be removed if 
they are found to be dishonest. But 
what impression will it really cîeate 
in the public mind and in the mind of 
the educated persons?  Would we 
therefore be wrong if we draw the 
conclusion which we do?

Then, about the dacoities. It is 
very good that the number of dacoi
ties have been reduced. We do not 
want any credit for it. I jnay convey 
this to the hon. the Tinance Minister.
I am sorry that the hon. Home Minis
ter is not in his seat, because he wui 
support me when l say. that When he 
went on his tour of PEPSU and visit
ed seventy or eighty village<i where he 
complained parallel Governments were 
running, some tenants came out with 
petitions that there was no law and 
order and that the biswedars were 
tyrannising them. The hon. Home 
Minister himself had made a men
tion of this to some persons. On 
enquiry it was found 'hat the Cong
ress members—even  the  Deputy 
leader of the provincial Congress— 
were running ahead of the Home 
Minister, putting their hands on tho.se 
persons and asking them to say this 
and that. This was confirmed by the 
Home Minister and I even now say 
that the Home  Minister will admit 
whether it is a fact or not. This was 
being done to denounce the Ministry 
and people were being incited to com
mit acts of lawlessness, so that the 
Ministry might be brought dSwn from 
the office. Now, that opportunity Is 
gone.  The Ministry is no more.
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Therefore, these forces have now ralli-
round the Adviser. It is very liOud.

I do not say fHal' we claim any credit. 
The credit Is to be apportioned betr 
between the Congress Party and the 
Adviser; Let them divide it among 
themselves. I claim no credit for the 
reduction of the crimes. Both of them 
are responsible Tor the reducti'on. All 
credit to them. Let them divide u 
in whatever proportion they like, 1 
have no grudge against either of them.
I only want to bring one fact to the 
notice of the House and that is that 
the villages that were mentioned by 
the Home Minister were in the consti
tuencies Of those two Ministers—the 
riemitv Iftader nnH thft Civil Sunolips 
Minister. I should not hazard any 
further insinuation.  We are glad 
that at least now those very people 
have given their portion of the produce 
to the landlords. My only allegation 
and accusation is that they were with
holding it. keeping it back, be
cause of the encouragement given 
by the  members of that Party 
and  it is  a good  feature that 
now at least they are co-operat
ing with the Adviser and those ele
ments that were said Id be revolu
tionary or rebellious or running a 
parallel  Government  have  been 
brought round to a mood of coopera
tion with the Adviser.

W-e arei gfl'ad of iti We consider 
it as a bright line in the horizon 
because if law and order is restored 
everybody would be glad, including 
myself. I would be the happiest in 
the world if that is done.

Sa far as the punishment of corrupt 
officers and dishonest men, the curb
ing of lawlessness and the restora
tion Of law and order are concerned 
we assure the  Government and 
through ttiem the Adviser, that we 
will give him every help, but he 
•should behave in a manner that not 
only does he assure himself that he 
is doing justice but create an im
pression that he is not victimising 
certain persons simply on the advice 
of those who do not like them because 
they did not fall a prey to their ma
chinations. did not boost up the 
Congress  and refused to fall into 
their hands. That should not be done. 
He should be above party politics and 
proceed in a judicious manner. Then 
he will get the co-operation of every 
bod,v that is there, including our- 
velv̂s.

Sbri C. D. Dfriimnkh; May I ask
one question of the hon. Member? 
Has he been in personal contact witti 
the Adviser on any occasion?

Sardar Hukam Singh: I have not 
seen him so far.

Shri C. D. Deshmukh: I thought it
might be useful if they got together 
ahd compared notes.

Sardar Hukam Singh: I have no 
hesitation. Certainly, I will be pre
pared to give him every co-operation 
that he requires, provided he needs 
it; If he does not want it. then I eun 
not going to. "

sft (fspJT  —
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m>r#r 5r|f

«ft TOT ftn|: *»TT %

V?   ̂ ?ft  w    ̂  tftt ̂  

*nrt*(rT#an5



5655 Demands lor Grants—  2 MAY 1953 Pepsu 5656

t ftfT   ̂ f̂T ^

3f1r ̂  3Fzrnr f̂qr ̂   f i ̂  

 ̂ if  ̂ f̂cwn:  t ̂

 ̂̂  ̂ETHT#

•̂>T fen 5 f̂5RT ̂   crf̂-

R̂?t I  ^̂ HRTPrft̂ 

r̂?7fr 11 3TIR ̂   t vnx̂

 ̂ f??53ff ̂

% f ark 3HR  ^
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Shrl Namdharl: Shall 1 speak in 
English Or in Hindi?

Ab Hon. Member: Hindi.

Shri Namdhari: Whenever  1 want 
to deliver a loving or spiritual speech
I speak in Hindi. Whenever I want to 
fight 1 speak in English.

Mr.  Deputy-Speaker: The  hon.
Member ought not to fight here!

«rtm*mT̂:  gwmfr aft,

TO m̂ sflw OTW: ajM  # sfiM I

TO mwAlfllRV: I

•rV m*WT̂: ̂ if ̂  

f I  |»n̂ ̂  Ĥ KI'H >|5t  !̂r

frtt  ̂  fjp̂ # t (fip# ?ft forfr 

nN̂<n«  11 fenpw
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j, flnr ̂  ftwfr ̂  ̂ sirfwr 

'̂arM  ̂^Wrî i 

^̂ OTftsn̂fjpTT

T?r ̂   ̂ 3ft !TTT airaT f  ^

n̂rr y«{>Tw 4)V̂'« ̂  *ni?T |, ?t 

vr  ITT?T  t  afiT 5T 

M t aff̂ arFT «PT fnr?T 11 ?it 

VT̂vinr VT̂ v̂tf 

anr?n* ftf 4\hiO  % arâ  ̂  tt

>T  vTrq" I  ̂JfT̂

T̂ srmfir? #Tiflf t 

anftt  ^5^

%  m I  ̂  VPT  ̂̂

 ̂  fsRm ftf ^

firar  <PT=̂ «ft I ̂  #

vtf îv  anvft 3nrr  i  ̂ 

W9’®PTT fv 3ft# %■  <fV f̂ ârt

tT̂ t. ?rwf%  t aftr 

ffrd- !Pn̂  ’j? Tmwr

ft? f, fipjsff̂ V

 ̂I ̂*11 ̂  (̂̂>TT  ÎV

 ̂I tpntaracnr rtv
H«[Rra # arsRTT̂f %  # ftswT t Pp

aiwT  t3™p ̂  f I  #,.

*W »«iln4̂fn % aĵ n̂r TIT

an# 1̂  «fî i:  ^

(t) wfwft amrm

wft I 

(r) %t  ̂ *nf»njt  rnr  t̂ w

II

(1) smfwnjm: M ti

9n%sr vt TRT arawA 3FT finit u
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(Y) 5P̂  <JWT 5TWW ^ anre

am  i 

ftitt  TTsr ajwr  anf?

II

Dr. N. B. Khare: On what cut mo-
Ttion is he speaking? .

Mr. '̂"Ti!Uy-Speaker:  Is it on edu
cation or a.l.ninistration?

-Shrl Namdbari:
and 39.

Cut  motions  13

snr ̂    ̂ 3»̂ wj:

anmrrf tt n̂nw | ̂  ̂   t

?ft  WT 11 ^   ̂5ft

11 ?*n<t sir(t fjRTCft fipj ̂ aftr

«TT«fr ftw 11 *1̂ ^
<n?r 

m wr

irw  ̂ ark f>n̂

jmer siht ftr? % fror ?»mT iMN̂

^̂ Tfft 

*̂fVT *11*1 ̂TTTT f%5 jpn* I 

<ft 1?!*̂ WT faiT I ̂    ̂ I

ĝarrIiT̂ *1)̂

4sT Î*I( I  Wt*ft Vt  ST*

r̂r3fl» gsnjft i  ̂ fwir aft=c

9PPn̂ Tnr a f K % srnr % 

îsgxvT *n̂ ̂  *rc  i ̂

ŝrsmrr ̂  ^ aiM  ̂̂  

M̂iŵrsr  ’j’5 *ĵirrsr ̂  anj?r’ft 

▼T  T̂fr  t aftr frvrfNuf ̂  ̂ wt 

.  f̂t«Tr fv  %5art ̂r [  ̂

f̂tranrcvror 

3prai   ̂   # snfw

?it ̂    ̂ 'kKpHiftw

 ̂ ̂  3n#ift I 

i*i4 wd*R   ̂vtfinv ̂  

.̂jffftr ̂  wnt ̂ % The blood of

martyrs is the seat of fihurch
rft 5>T ̂   ^ ft> 5>r #

SPTT11 ̂    ̂ ̂  ^

'̂?ft ̂?j3fir 3rtr %<ff #  WT
W t ?fr ̂   aRT̂ W f?' JTft 

 ̂fifi  *(NC1̂ +K ̂  ̂TT5̂

^ afiTf̂nr

5T̂ x=T t 3tdMd 51̂ f[

3Th: ̂  JTTTw JTTf̂ af#̂ in  ̂aiH 

' ' <T ̂îdi ̂ Pp  am  ̂  ̂

*T5 *n̂  1̂̂  % ̂ 5rr

%  ̂m«T ferr 11

% ipr̂ # 3nr  »ft?5T

iTTSpfhT ift anĵrar U’̂otarrt̂ft 

»'̂l It  f̂t ̂*ft  ^ 

TTftriTP ̂  qlTaK̂f

ftw fr I amr ̂   Pr  ?ff»T

«iwi ajĤr ̂   ̂ TTf  I

3TTT?ft 5̂#? % ^

wffr̂' ̂  Tt, ̂>ft  ^

arrTT mf ?r»m tt  aff'T̂rsrf # 

 ̂I  ̂̂nriT̂ f % ??T ?rr̂ 

w*ii ̂ arr if ŵ>i<!5   ̂I arvT̂

»n%ir  ̂sTlif 11 ftri ?PrT̂ %T »T55?r

|i W dtzr? ̂pnmrg ftr̂nsK ff*r

ftri ̂  3T«d aiT̂jfV t' I aniT

t  5̂tn̂Ŝ̂ T arr 3TPT   ̂iNr

 ̂̂iw t <   ̂f ®
TT̂nP̂i  a m ?ft^  ^

SWT <aaMRi5, SSTOR 3OT%? afh:

HTarr f%? #fr   ̂̂  vt ̂

wîi »w ?ft ftri sum awT̂Jt 

T?»T̂ t I ̂  ̂ 1[V’TTfTFlTifr  # 

*̂)i0  itiWi % TTT ̂r̂*i I 

vp'fv <5 vrtv )■  VT

 ̂ ftp ftwr it ftri tsî ww %,%,
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»T 5̂ ̂̂   ̂ I ̂

 ̂  ?v «ir̂   ̂ 5fr ̂

3Rfipftrsr%?ftT

fr%« Pp̂ I ̂ arrr

f̂tr  vdT5|fff|?$̂¥tafTWîvi 

Vo qr#J  garr ;

■W«li ̂  ̂50 ftreft ̂ ftr<TT 'ati'vl 

'rat t̂nr 1 ftwr 5>*̂Pi<fl

*̂Mr|W «t̂  I  3W 3ft 5̂

fnrt I  t ̂  arftw

f«P?r?Trr d̂wJl T̂ I  rfll+M

jnlw ̂rr̂ 11 ?»n̂ >Tfiw 3ft

 ̂ f % guTPT ^ T*ft?R'

fsiTfFYvn=̂ iCTwsT 

sRiTO  ^

t 3flT I  WRT

*  snt # ̂ I ̂  9Xf3*T # am 

^’wrf I ̂  ft̂pRT 51̂ ftiiTT inrr i 

vfffv  ftra’

5prm _t wf̂   ̂   i. 'wm

WPTThr ff f I

5»TT̂   ̂  3T̂Tr?ft JjTJIT f I

^s(̂ t5 ar̂hrf%5

 ̂I ft> tfit arn>

 ̂ 11 *T ̂ nnmr ̂

f(7 JT? 3T3d 3iTC*ft 5 ,?5î ̂3?rTt ?im 

flrtiy ̂roT ̂   »T?[1’ f»T55r ftr

r̂wT wT̂ anwr̂f i yxvRinr-

anfrsrf sTf̂rretff̂

TT *ftvT  Piin'̂hn* i

WW 4' flWV «WT  ST

f« ar# TCTT ̂ n?TT i I %

fWTW TC 5»  % *n̂ »T  ww

T̂ ’̂̂nprr f 1 w w *rê ̂

?»TT̂ ift- ’Pf ̂*T  afk  % «fr

I  ?rrf? ̂ *T?  *TT ft>

n̂rtf

f̂  # I aftr ?r?  an%  I ̂

'd'i+1 ?rnr f% 45 ̂  srnrr vhrd

5̂  3iR»ft  »̂rr I ̂  ̂r «!̂ 

arr̂ «p>Tf §t 3n% f

3ftr  VhRT 5  '#'1̂

irrĉt̂ r̂f̂ ftr̂r!f%alt>rt ’Tftrsrar 

am̂  # ^ TTff¥  inrR n

3frtt5it3r5 amfeJTf̂ îTR msp?: 

% trr*r 3fT nv 1 eft 

#t  f g?T jf  f® 3ft̂ I f» ’TC

an% f I 5̂  ̂ftr  ?̂ft t *n:

Vt5w I

tt

TRsnpff % srr̂ #  ftro 5̂  ̂  

'PipTT sm̂m" f ftp  ĴTrt 'Tf̂

?®r»ff?r T̂OR qiw  ̂f 5tt̂ qr 

«nHT 5® arm ̂  fiwT ̂  f3pt % 

??rr̂ 'Tc fV r̂'̂H »Tfr?«n ’TPft % 

5TR 1̂5̂ ̂  V̂»   ̂1̂  fr̂

^ ̂ gd ^ I  'd’i

Trarr vt nitf

S5t ?IT? «T]̂ 'MHHI I <»im'(

f̂3T WHir ̂  ̂  wt̂ft ̂  ̂ 

T̂T  3PT5TT 9̂ ̂rarrr

(q<)i I 5r̂t«T arrrr ŝr? 5® f̂RT 

Wr¥ ̂  % Wtf fiPTT'l aniT ̂  wt»ff vt 

5® ?!TW f'TJTT % fWT ?ft ftri 

arTHTsrtf aprrft!̂ 1

irft̂o anto m: f»nrnT# iRft 

Mr̂ ^wtT«Tanir| ? 

Wt frmwî ̂  Hit wppfT 1 w#

?it tJV»̂ TTWIW t   ̂5̂TOI
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I ftr t qferrar  w

3TOT ?m?raT j ftr qfdVFJf #

 ̂fTJTRRff  ̂5flT 

fw I 3TW ̂  >nf̂  «ft % ̂  

qfarR ̂  SfW gSTT,   ̂fT

frmw t  ̂  afiT ij? 55t»r 

ft>  ̂ % arm̂t  sTfff  3n?ft,

3tn 3m# I   ̂ «nf̂    ̂ I 

f̂i=5WR % <NI4rt  ̂apR   ̂  w 

l̂?I  fiP’tIT aftr  51)1̂1 '*nT 

fen aftr amr ̂    ̂   ^

 ̂ TT ftf̂rr 1

5̂.1 ̂ hIw afT̂, j»i*i

ferr ̂ 's’sr % ̂ 5̂ ̂  vtf

*1̂ 5 ,̂ *1T Mfîl<fJI ̂ ’TT ar'V?:

wtrf ̂ 5ft ̂  iw

t ?ft  m«r ̂   fw  ̂ n̂T I 

s»? ̂  ?»n̂ ?TOiT  ̂ferr fair 

ar’PT t. *T sif̂, ̂

«jt̂  ^ an?*IT ^  ̂   5!̂

TT#  ̂  ?n»KfT I aflT iî

 ̂ *n  ̂ t ?ft

 ̂  t  ̂    ̂an

afFt t  ̂   ̂ ̂

VT’IT̂rfl# I

anftrr ̂ t «ft?t «mr ark f
»llî'l %■  f̂t H ̂  WT, ^

f̂c t![v '*fr=ir ̂

nn?TT I   ̂ armt

W’TT ̂ <1̂ ^̂<ii ̂  ft>

TPT V7?TT J(Ĥ4I ̂   ̂I

•ITT T?!TT Wfir̂ t ̂  ̂  

f̂ WTPp  ̂ <»N 5»̂ ̂  ?ft #W ̂

ifSf̂, fisT WHW  p̂ft aftr ̂

fr̂sitfirwr am % TRT

f t  3ft  w fiT 11 ̂  ̂  

fV,<TOR̂ Wi 3TO arRift f %PR-

5̂'  *T I 'd'tjl̂  fr  ?ft'

arpm  ̂ irrtt 'fsiw f i  anr

'm̂'fŝ mr fH??r” f^- 

Ffl44in(.cV%'IÎ ̂ <15̂ 4)1̂4̂- 

I  T̂sf ̂[OT   ̂«(̂  55̂

% STTT̂’Tpf ¥ anff-

*rt»r $fW ̂  <T ^ tN'-

»n̂  ’fttr 3rPTW%%#f%

^ 'R  ^

ffTK ?¥  r̂ ̂ !Rf̂ VT ̂  «T I rft 

3ft  3TPlt̂ *R5(T f 5fr 

TfsRT?*nt ̂TPTW’rsT ?;5T % «pro>T srff

T^, 'WiT'n  an’t  r̂npTT

aftr ̂  5rmr fr  #TT̂ rrjirrar 

^  aftr   ̂  inr  ^

5R| 5 I  ?ft  W ?TTf

f 5»% PKT 'BIW t I

?ft ̂t̂  ’PT  JT? ? ftr 

aftx f̂<al  af̂if  «iici

sft if *R| ̂r̂frT f 1  anr aft53'

ajTO  ftrfer",  ?Pt ’ST?*T  I

HxmO  t. t. ̂  !►

d̂ ̂ ̂1 ̂*1   ̂̂ âx  ^

#5FT5 8ftT?*T ̂    ̂5n*r̂ I

Mr. Deputy-Speaker: Now the cut 
motions of which intimation has been, 
received and are in order.

Abolition 0/ Zamindari

Shrl P. N. SAjabboJ (Sholapur—Re- 
aerved—Sch. Castes); I beg to move:

"That the demand under  the 
head ‘Land H«venue* be 'reduced 
br »•. 100".
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Hates of land revenue in PEPSW

Slui Pnnnoose; I bef to move:

*That the demand under the 
head T.and Revenue’ be reduced 
by Rs. 100/'

Agrarian reforms to give land end 
j>ermanent ownership to the tiller

Shri PunnOMe: I beg to move:

‘That the demand under tke 
head ‘Land Revenue* be reduced 
by Rs. 100/'

Tenancy legislation

Shri Biten Dutt (Tripura West): I
beg to move:

“That the demand under tkt 
head ‘Land Revenue* be reduced 
by Rs. 100.*»

Election to the Legislature

tShri P. N. RaJabhoJ: I beg to move:

“That the demand under the 
head ‘Elections for Legislatures’ 
be reduced by Rs. 100.**

Disciplinary action against officers 
responsible for corruption and 
irregularities in General Election

Shri Punnoose: l beg to move:

“That the demand under the 
head ‘Elections  for Legislatures* 
be reduced by Rs. 100.’*

Representation of Scheduled Castes in 
Government senvice

Shri RaJabhOJ: I beg to mov̂:

“That the demand under the 
head ‘Home Department* be reduc
ed by Rs. 100.*'

Integration of PEPSU with Punjab

Shri M. S. Gurupadaswamy  (My
sore): I beg to move:

“That Che demand under the 
head ‘Home Department* be reduc
ed by Rs. 100.**

Repression by Police against people

Shri PuBnoose: I beg to move:

“That thp demand under the 
head Tolice* be reduced  by 
Rs. 100.**

Industrial Labour

Shri P. N* RaJabhoJ: I beg to moT«r

“That the demand under the 
liead ‘Miscellaneouf DepartiMnt* 
be reduced by Rs. ItO.”

Pepsu

Refusal of Supplies

SS69

Shri M. S. Gmpadasrwamy: I beg
to move:
“That the demand under the 
head ‘Privy Purses and Allowance* 
of Indian Rulers* be reduced to 
Re. 1.**

Allowances given to relatives 
of Rulers

Shri Paimoose: I beg to move:
“That the demand  under the 
head ‘Privy Purses and Allowances 
of Indian Rulers* be reduced by 
Rs. 100/*
Corruption and inefficiency in Bhakra 

Nangal Project

Shri M. S. GKrupadanwamy: I Ceg
to move:

“That the demand under the 
head ‘Capital Outlay on Multi
purpose River Schemes—Bhaicra 
Nangal  Project* be  reduced by 
Rs. 100.**  ^

Mr. Deputy-Speaker: All these cut 
motions are now before the House.

Shri Nambiar (Mayuram): I have 
already given cut motions on Demand 
No. 2 and I have also given the num
bers.
Mr. Deputy-Speaicer; I wanted them 

all to be passed on to the Setretary 
within 15 minutes.
Shri Nambiar: I did so on the 15th
minute.
Mr. Deputy>Speaker: I am not go
ing to allow them.  There are a 
hundred cut motions like those of the 
hon. Member: The hon. Member was 
not here. Any way let us check it 
up.
Shri Shobha Ram (Alwar): I would 
like to refer to Demjand No. 1, that 
is, the land revenue of that State. I 
want to confine myself to the land 
policy of that State which had been 
responsible for creating the law and 
order problem there,  After the 
attainment of freedom̂ there had 
been a struggle Between the landlords 
on the one hand and the tenants on 
the other. Therefore,  the  question 
how the land ownership should be 
determined, is the fundamental issue 
in the national economy of our c\>un- 
try. Moreover, if we are not going to 
solve that problem the surcess of 
the Five Year Plan would also not be- 
certain.

Land policy includes two aspects: 
one in relation to the land manage
ment legislation and secondly, in rela
tion to the land reform' legislation. 
The latter aspect of the problem is
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▼ery injĵrtanf as it aims in reduc
ing the disparities of wealth and income 
and eliminates exploitation and pro
vides security fbr the tenant and the 
worker and promises  a status and 
opportunity to the larger section of 
the rural population. It is ̂from fhis 
point of view I want to Judge the 
state policy of the PEPSU Govern
ment.

Th- question of tenancy and agra
rian reforms in the State of PEPSU 
could be well judged in relation to 
three factors, that is with regard to 
the intermediary rights, large land
owners and tenants at will. In the 
Fear 1950 the States Ministry had ap
pointed a Committee with Mr. Venka- 
tachar as Chairman to go into the 
question of the land reform in the 
State of PEPSU and that Committee 
had submitted its report last year in 
the month of June, if I mistake not.
I am glad to note that the recom
mendations are ver.y comprehensive 
and deal >yith certain changes to be 
made in that State. But these recom
mendations are defective in regard 
to the rent control, the security ot 
tenure and abolition of the interme
diary rights. As I have just stated, 
there had been a struggle between the 
landlord and the tenant and this has 

f been very notable in the State of 
PEPSU. QiUv two deys back here in 
this House the matter was discussed 
that the President should be given 
the power to legislate certain impor
tant Bills which have been pending in 
the State of PEPSU. It is high time 
that certain legislation in regard to 
land reforms should be passed and 
I trust that the observations I make 
on the floor of the House would be 
taken note of while  passing such 
legislation.

The first vital and important point 
I would like to suggest is the aboli
tion of the intermediary rights. The 
sights of the superior owners  had 
not been extinguished in the State of 
PEPSU.  Though the Veokatachar 
Committee had maintained in its re
commendations that the provisions of 
Ala Malkia and Talukdari rights of 
1951 should also be enacted In the 
State of PEPSU, I would like to sug
gest that while providing compensa
tion to the superior owners, one fact 
should be taken into account. I agree 
that the compensation might be eight 
or ten times the rent. But in regard 
to those areas where the rent is paya
ble wholly or partly  in kind  the 
Committee has proposed that the rent 
should be taken on the basis of the 
•verage price of the grain in the last

15 years. Here I would like to say 
that during the last 15 years the 
average price of the grain had been 
the highest and even -twenty times 
more than the  Government  land 
revenue.  Hence any compensation 
whi(̂h is i)ased on such higher prices 
woyld not only  adversely affect the 
Treasury but  would also create a 
bad precedent for the other State. 
Though it is true that we have ac- . 
cepted the principle of compensation 
under article 31 of the Constitution, 
it is still open to us to consider what 
should be the reasonable amount ol 
compensation.

The second point that I would like 
to submit is that the question of imr 
posing a ceiling to the existing hold
ings should  also be taken into 
account. I am glad tônow that the 
Venkatachar Committee had recom
mended that the imposition of ceiling 
should also be Applied to the exist
ing holdings. This position had been 
made rather obscure by the report 
of the Planning Commission,  some 
time ago. The Planning Commission 
had accepted the principle of apply
ing the upper limit to future acqui
sitions of land, and also to the lands 
which may be resumed on the ground 
of personal cultivation; but the prin
ciple has not been extended to the 
existing holdings. This has created 
a doubt in my mind. The Planning 
Commission had advanced two argu
ments in favour of not applying this 
principle to the existing holdings; (i) 
compensation and (h) that if there 
was any break up of tfie large hold
ings, there will be a fall in produc
tion. I beg to submit that both these 
arguments* are erroneous and  falla
cious. The question of compensation 
does not come in because in our coun
try, especially in the State of PEPSU, 
the problem of the landless workers 
is very important. I have contacted 
so many landless workers and they 
are prepared to pay any sort of com
pensation not to speak of fair com
pensation.  Only  certain facilities 
havp got to be given. The landless 
workers should be allowed to pay the 
compensation—whatever may be taken 
as reasonable compensation under the 
Constitution—in instalments.

The next point to which I would 
like to refer is the argument that if 
there is a break up of the large hold
ings, there will be decreased produc
tion.  That is a very  wrong  and 
fallacious argument.  I am rather 
surprised to know that the Planning 
Commission had not taken a proper 
perspective of the matter.
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They had been influenced, if I am 
not mistaken and if I may be excus
ed for saying so, by such persons who 
are interested jn large holdings. If 
you break up the large holdings it will 
naturally increase the total produc
tion. It is possible that the cost of 
production  may be  comparatively 
higher. But, the cost of production 
does not come in at all. It is a ques
tion of the total production. We have 
laid down in the Five Year Plan that 
the aim is to increase the total agri
cultural output. If there is a break up 
of the large holdings, it will certainly 
be to the interest of the small holder. 
He will be able to pay more attention 
and exclusive attention to intensive 
cultivation.  This is not possible in 
the case of large owners. This matter 
has to be considered seriously because 
such  legislations are going to be 
introduced very shortly by the Gov
ernment of India or the President.

The other point that 1 would like 
to submit is in regard to security of 
tenure. Whatever the  recommenda
tions of the Venkatachar Committee 
are, they have not been able to throw 
clear light on this point. Three or 
four years back when the Venkatachar 
Committee was appointed for going 
into -the Question of jagndari aboli 
tion in Hajasthan* and MadBya Bharat, 
they clearly admitted that even in 
the case 01 land owners who want to 
retain lands for their persopal culti
vation. they cannot even sub-let the 
land for a period of more than three 
years and if any owner does it,  b« 
does it at his own risk, because, tfiey 
clearly maintained that the time has 
come when tHe tenant or the tiller 
•f the soil must be protected against 
eviction from the' land. Therefor̂ if 
we cannot give a safeguard to the 
tenant against eviction from the land, 
production is not going to rise. In 
view of these observations, I submit 
that the Planning Commission had 
not taken into account this important 
factor: nor had the Venkatachar Com
mittee taken this factor into considera
tion in PEPSU. The Planning Com
mission had treated flve years as the 
period of tenancy. They had said that 
the period of tenancy will be renew
able and resumption being permitted 
 ̂the ground of personal cultivation.
I submit that if resumption is allowed 
after five years, the tenant car.nrt be 
sure of the continuity of hi., posses
sion  He cannot make any improve
ment in the land by way of digging 
wells or putting  more  scientific 
manure in the land. Unless he is made 
sure of the continuity of possession 

ha lu» been put, ha 
cannot attend to tha soil keenly and

in an  interested way in which he 
should have done. This factpr is very 
important.  *
The last point that I would like t> 
make i§ in regard to rent control. I 
am rather not happy to find that the 
Planning Commission had treated 1/̂ 
or J of the agricultural produce as fair 
rent. After the attainment of free-, 
dom, if we still want to maintain thiŝ 
proportion and give permission to con
tinue the exploitation of the landless 
workers or of these persons who have 
not been given any interest in the 
land, we will not be able to achieve 
the objective for which we stand. 
Even in the Venkatachar Committee 
report we find that i or 1/5 of 
the produce in the case of rent in 
kind would be • sufficient. In  this 
connection I would  like to refer to 
two legislations of the Rajasthan Gov
ernment passed during last year. One 
is the law in regard to rent control. 
In the areas where a settlement has 
been made, or we can rather put it, 
in the cash-rented, area, the rent had' 
been controlled to the extent of double 
the amount of land revenue. No 
tenant in the cash-rented area is now 
liable to pay more than double the 
Government revenue. In the case of 
the kind-rented areas, where a settle
ment has not been made, there is 
another legislation called the Agricul
tural Produce Rent Control Order, 
1952. By this law, the tenant has been 
given a sort of a concession that he- 
Is not liable to pay more than l/6th 
of the produce to the land owner. 
These two legislations which protect 
the tenants from exploitation must be 
taken into consideration. I am rather 
happy to note that within a month or 
so, such legislations in regard to the 
State of PEPSU are going to be pass
ed. They may be passed by any 
authority, it is quite immaterial.
Such fundamental issues in regard 
to rent control abolition of intermedi
ary rights, imposition of ceiling to 
existing holdings, to which I have re
ferred Just now must be taken into 
account. If such factors are not taken 
Into arcoiint. I am sure, the problem 
of PEPSU. especially with rejsrard to 
tenancy will not be solved. That is 
the main problem not onlv in PEPSU, 
but in all the Part B States of our 
country. I would appeal to the Min
ister concornod that my feelings must 
be communirnted to the proper authdt- 
Ity and that the observations that I 
have made must be taken into account 
before passing such legislations,

itft •fto tJ’To Tinnfhn :   ̂^

vtsnm  «rra> 'tt

3'SPlft V'WT '̂TT f I ’TfWl
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[>sft «fto  TT3WN']

^ *ft5PT “snr f̂ n̂r af̂r

^ 8TT̂

5rc3|T ? o f ̂  fXTrre 3T5T  -̂ 

ŴT S !ft  "TT  *i«<v

 ̂̂ 13fr fT firm ar?rT i\ ̂ im 
fipnivr  arr»ji5fTJj?T ̂>1̂^

?if5w) aftr ̂ ŴT 

%rr   ̂f 3ft %

3CTT i I

‘ ̂tsNŜR 3TÎ

% STT̂f̂JTr̂ 3T«f ̂ T?!ft

'sft f» T?T f, nr?  ^r t,

%fiR A' 3TTT  «T̂ II artr  ^

?T55T ̂T «JTPT 

if*T*T'T ̂  d <yi  fi;rtH( r̂̂5TT f 

3ft ?Ff%?r %  t̂ĉyinifg qiW-jflT # 

 ̂31*tT ̂ t -̂ Vl Pt'̂I'A’  ®ftT 

JT̂ftSRT i!pT  <T̂  f I ^

 ̂ WT̂ifin̂T  *frTfJ %

f5CWr«4Td  tHRT̂*? vf  % f^

 ̂  ̂̂   'TT fspT̂ f̂

T̂̂̂fhr̂TT <I>1IW  'SWl

fiyJfT ITT̂T ̂ I

r̂t   ̂  fifn: «pti sTKJft 

5rmr 5ft 5ft  3TR»ft  »rt

^̂ft t̂  r̂JTT srnnTT 1  ft»n̂ 

<jrTfimiT?ft̂ f3pT<T 

5Tf̂ tl jWlt ir̂t % Wt»T Tf   ̂ I 

f̂fts  VT ̂ +ci  ̂I

■̂ T̂ ̂ nWT ̂ fif» 4̂ 3TT?fft

I >T  g f*F «f*K   ̂?ft

siRi'l % % wt»T

 ̂ ^t TW 'TT  I',  (HTRT TtCT 

■aft t W? !ft ̂  ftHT ̂   wfftr

 ̂5»rr̂ ?rT«r »rft 

ft Tift |, 'Tfj5!T gf«RT ̂ fft̂  tr!% 

 ̂ I  îft 3PT? 5>T ?jt»ft ̂  ?r«P5#tTB

t i,'»nrff’̂e ^?ft |  ?*r  ̂  eft ?i»r

f® TT t| f I %fiR 3ft 3r«nfT€t3r f, 

 ̂ % ?#■ ap<sT I I  ijw  »̂r frtT^ 

% miT ’̂T ŜT̂'TW 3rT%f5ft3ft3rt 

ift arrfo '̂to ij?ro  arifaw# ?  !̂=m 

f»n̂ f?5̂ spf?rŷ 51̂

?>!Tt I  «TT?̂ 4‘ar^ fr̂ ft

iJKKi  P?!3r̂  ̂ f̂RT

afk̂ rsptf,

«PTT ̂  I  5̂%  ̂ 'TT̂' ?ncr ?TT5? %

 ̂̂[TT fT̂rsf̂R  îf̂ IJT5 

 ̂ 3̂f3f  *̂Tm

% ̂n?T

*rW I ̂  cTV *̂T ̂ *̂PT ̂ N̂<A| nti'rft

3rtr ̂ '3v((% ̂ “Tî 

f I ?y>T «F̂ f ft? 5»r  %

fwH 3TM*t>̂

^ R̂fcT   ̂ftp 3ft >n̂ Hir<<fl  ̂I' 

 ̂  ̂ 43iTfT€t  ̂gt n̂  

f artr 3fr tsTTfTfr # f ̂5 JTî Hrfrrt ̂  

 ̂ f I A' f̂ f̂t T̂ftr %  51̂

g 5IHT Ff: t, 3fK

*T?cr"r >ft f 1 15ft
WT̂ Pt̂ % feWB  f̂T̂T’Tf % "T̂ I 

j? ?ftT?5n WT̂ pT̂irm

i?f afVr^  ̂ 33TîT F̂ r̂Pm 

jf C 'Tt?  % ?*r m̂ iTTfyt  ̂'Tf

I

*nH»ft>i wrw: ?*r ?ft #3rrf̂

«ft  <?’f* TUNhl:  ?rfii-

%ar # ar? if9iWt if 11  *nrn- 

if f %ftpsT Fŵ«to if <r? ̂ Tf̂
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i firr̂ 5̂r% »T5r®r

aftr  3ft ariar 3;% f

 ̂I f̂*i

 ̂ 3T<fv  ̂STFSf ffr%  ̂^ 3?TT 

53̂'̂ 3ftr  ajTt f 4? ?ff% f̂ »r 1 an̂  

ar̂ A' Jijf irm ̂ T g ?ft wT«T ?*rT̂ 3>qT 

 ̂ STTinTri

arrsr ift 'r<\r?«rfir  f fv snr 5>t 

er̂JT 5T{lf fJT̂T srwrv  wt’T

f ̂  5fft ?t!TT  I JTf

?r3flT ̂  !?ffc'»( VT   ̂I p̂T Wt*T 

?%̂5tK ̂  ^ 3n̂ 5 1  ai>T

i?>fw >ft iTiJf Tt f I  gsifft >ft 

 ̂=̂1̂ firwn  3T>7:

55T5fr 1  ^
%3rft̂ fPPTT

■Til̂rT f fv  >̂TT

t, arfjrnr̂ T ̂ 1 ft ̂  <sn% 

’TtfiT TT ?RT»   ̂>riTTt 13rTRr»rt% 

f>i tîiw 5t»T*n?ft wirar«p% f»rar wr?rr 

t ? 'mrftpff % j(i. «Rrr ftm
’T’TT  I -fv  3̂!Wt  ̂   8th

Tw |>n  I  srreift

*T̂ fim «TTEft 11 

'jft  8th m  tfftrr̂

f*TW ̂ f i I  ?TW?f  ̂art

3!<t 3rrf?r % 5jt»T ̂

f*fw 3n?fr 5 «pfrf«p ̂r? wt*r 'Rfrtr

'Ti  f I »t ?ft JT̂t 5PP 5
ft? 3TPT % ij?t 3ft âtuft   ̂  ̂

' *T?tfTv »ftf*r ?r>r*T̂'Tf <n%t'iii5f 

 ̂vmfWf %fW >pr ̂r v*T ?#?nf 
ww wiT T̂sTT r̂f|[4 I f mt ?t*r 

f*rr«t̂e< ST wsnuT fv

127 P.S.D.

VT̂rRriff vt V>T  W 8IT5WT 'TRT f1*IT 

■TTf̂i 5t«iifTT̂npT̂ftf?»n̂3Trfo 

tr̂fo % (̂VcTi'Ji »Tt̂«r

fr|f f arift f̂’rr >̂ f̂,

#?TT f>TT  I  5?  ^

.f I ̂T?ft  % 3T̂ ?ft»ff Tt

1̂̂  ̂ VT  V̂t
, ̂  % 7TW tJT T viti  W>X 3TT

3rr̂ ̂ fv   ̂ 11
JT?f  >Tft?JT ?Tf?̂ % TWaTT3n?ft 

t 3flr ?rr̂ iTft ??̂T«PT ?>T v>  ^ 

? I 3TO5ft

arRm I

anfr ̂snflr?r % ■£( >̂i7rrftr

^ ̂  'sr*fl̂ ̂ arnnf)’ 1 »f 

g Pp m   ̂ *1̂ ̂', ̂«r 3̂tr
5 **i*i T̂*p  ftp  vt  r<'jî?n 

ftr̂  I 3T«flwrft ?r?*r ?>  f, ftt*fw
»TT̂ TTJiWsT̂ T̂r̂ I !|*rKV3TTf«rv 

î̂ci  9TRr ̂ W  T̂T%
%  JW ̂ ?r<?># *R% f, feft̂ 
5*Rft r̂f̂

wlrftf w
§>Tf ? ̂  % 'mr #3#  •

vnm i , mrr  «f>rwr

ftffe»iT, i?ncf «Pt fiiT ftr̂ T ?  ̂ >j<R 

KW % vrt ipmr   ̂5T̂ |̂?T mwr 

if 13nTT̂ TT5!rf ?ff3rrT»![5 anfjirTft 

<Sc*l VT̂ % fw*T ttr̂*T «nn<< I %ftST 

5TW ?TT 3Tif̂ 71% vr n̂riw   ̂

?nr?nP8nT »fV«5n-
Tfj? 5ft Tift ̂   ?HPCT c(i>ir«irw

’T̂ ̂  fT?>aT I  aftr ?r̂ >r̂

% ftrft '*!*Â *1̂ I

JT?t TT >? jf? »ft '(qfrr 'TT?pn f ftr 
prrO"
?rt̂ f̂inr#«rf ipTftŵ 1̂  wvwi
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[  'fl’o  7T3nr>ir ]

51?*̂  *PT*

s%s55!r I n  aftr

if5n%gr apTg%?gff 5T̂ I' I %r̂T̂ 

firrtt 5ft  ̂  ̂

TTfŵft  f I  >̂5!̂ ?fraR

sf̂T

?̂T f?iTT I  3T5T

3T3ff t  7̂ % sr̂ *̂ f̂nfrsr ̂

 ̂ '3TT?ft I,  5TK T̂?5?r vt

I aftT ?r? % n 

T̂  3TWT f 15Tt-ff  «Trsr̂ir

?>fTT t % gWR ^

TPT ̂  T̂lr ̂ I  %f5FT  W arq̂ff

T̂ <T|̂ 'ST’KT  jarr t I
I

ft;  ^ # n̂?rnT ̂

^   ̂ 11  4̂-

 ̂ '5nr̂  '̂ Ki ̂

t I   ̂ ̂   ^ t

\̂Tîm I

 ̂3T̂ ̂yWf ̂  l̂̂d wit

T̂TT̂

wWt ̂    ̂3ftr   ̂ft? ̂

^ ’srrsft, %

ft> 5̂ 10 !̂T̂ 3rr virraft, T<jft'srr ̂

r̂jt 5  ̂HîNK T̂RTt ̂

Pf ̂   «fft$ TTPT̂ ̂  ̂  I ̂  

 ̂fv 5̂  ft'!’  'ĤH

 ̂  t 3̂  ^

TsrrtV   ̂  I t fTT ̂?TT3; ftr

5̂  fit  ft>d*fl  fWt

iRT   ̂̂  %■

8Tft̂  mpTT jr ftfT ^̂9Vt ^

^T ̂nrf̂ 3fk  r̂rf̂ Pf ^

srê ̂  wr  ^ ̂

ITR # ̂STTTT =̂nf̂ wfftr;ĵ  ̂5nlt

’fiTR ̂  5Tnr ̂ ?rff 11 

f̂T%̂ l̂ î  ̂I ̂    ̂ ^

 ̂ firft̂  # 7?i# I ̂  #

Iwt:

'‘Spedific mention is necessary 
of the provision of Rs. 4,42,000/
for stipend tq backward classes 
made under the head of *Educa- 
tion»/»

I  Wî  ̂I

Jrtt ̂ ̂  3n?TT ftr ̂

VHF? % ̂hprft ̂ f̂  4t ̂ ̂  I 

*TFP(hl ̂RTFT :

fi

•‘•ft  t<9To THf̂rV̂ : 3TTT PrftHX

 ̂?T5f i ̂  f ?r ̂  j

ftr ar̂   ̂  ̂ ft? jt?

 ̂ r̂r ̂^̂3* <t»ifti

* %   ̂ ^

arrs ̂  ̂

^ T?:  %ftv«T

îK ̂  TTT  5̂nrr  r̂ f i 

Wr̂r ̂iTRIT t ft? M ̂

f̂T Vnr  *FT  ^   ̂̂T5

V|(’nT ftr  3T̂Tt  ̂'ŴKi  ̂ Â\<\

5«IK̂ % ftjt ?[nfr ̂   '«TTf̂ I 

 ̂ ¥t  n̂flRT<t 

r̂flmx wt»TTiirî«n%t;î5qr5 

5fff  ft»  ̂ 55tn*  t «TT ftw I

W A*vrprr 5 ft?̂  ̂1

t ̂  ̂TRIRTT 5 ft?  ŴarT55lf

 ̂  ̂T̂T t * ̂   HiPî
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^ fiPTT ̂  I  VflV

'TT5ftqmarmftfT

?ft 51̂ ̂   I ?ft 

^ mt iftfey ̂SVT fSHT I 

% f¥MCT ̂?R STFTr

ftr ̂   FftTR 5̂ ̂  ̂| ̂

 ̂  ̂  «TT %  *IT#

' ̂   jpniTOr  # OTT «rr

1%   ̂ # 5f̂ # ftrŝ  TRi ̂

■f̂wf % ?TPT 8T*n5rft I

Tt ̂  arft # 

t”F ferr 5ft '*rw

%  r84)Qwrg  ̂ »m I f»T

^  3ft t ̂  ^

f I IT5  *1̂ 11  SF̂TR

 ̂I  3f̂ ̂   (̂8% % ?ft tl̂ O

T̂Tp- #5j% ̂  f I ̂ armit

3RRK <?? «FT fSTTcIT f I J|f 
R̂T  *TTsr  % “sTJHTn̂ JTfRT” 

^Wfti:  .

"<Tfbn?»T,  I  %

cîwf5T3PT ̂rN’ MT»rr«ff P̂ijut 

% stferfMptrtrt’ ̂ ̂ HTViT̂ifrB

JTT̂’TT ̂ # ̂ m>t

’T̂yrsfir  3r«TRTy<TsiTT5iT

fip̂lT 11  3'«̂’̂ arrd̂ ̂’TPTT

• 'TT̂JTT̂fe %  WK’TIX

JTR % 3  ̂̂  <T̂ 5̂ ^̂   ̂^

’TT 3Ĵ 3(WHK   ̂I

Mr. Chairman: Will the lion, member 
<0 on reading that statement? Will h« 
not c.onflne himself to his points?

<fto TTViNi:

3T?r55?ft art̂  iTPr  t ?T*Jt

'>fl4'i aftr<F*TH ̂  TWT % 

1̂ N̂wWTW5T#¥tST4iTT ’ft 
11 SlWNiff t y*sft «ÎSWf%5,

ifkmfing, iiwtfiff,  .

PnN’rRî sftr  f̂n̂r 

wlft  I

lifW  ̂# 3RT5W fii7 qrW- 

pjH  ffopff % mRak 

?m «nn?r %  *Nt?n?!R 
sft*i’s1%5  f̂  %

dwPiafn ’TTT # ̂  ̂ I

Wf1TTf% 3R̂ <n:»Tt̂

%r ̂ Ripff n ?i7:̂
*TR  ̂ I

9’(A STT  an? 'Jn+'l *rfr %

ihrâ  % f5ĵ 'ar̂fw 
»*

m  # fsRTT %

aiT̂ felT  ̂ 3!̂ WPT
 ̂arm

îfW  arftw ̂T3rfw-
T̂R# ft’̂tPTtfrr t I

 ̂\ »rr# ̂ smr: \ o 

%■ anrar # ̂  «rr
?TOT  *ii'i %  %

JF fl’RVf %TT *rt*r <1̂% afK 
IRTR ̂ %?TR5ft 

fir̂ fsTTT ̂j’1%   ̂ I

Jt? arr% 5!*rm »m t 
?fWT fiF’Pff ̂ #̂r >raT 'i'tCT w 
»<Y?: arHM'tia »nff 1

5̂  ̂̂ »rt̂   ̂   ^

%  wt? ^ 3rfŵ
9PTH Vt̂feiTT r
Mr. Chairman?: If the hon.  mem
ber goes on reading a long statement 
I am afraid he will not be able to 
finish his speech In time.

Hll̂f aftt ̂ 
?l4ĉ\  % 'Ĵ%»'| ar'WRPT

ftJiT.Pir arrqfMtff % r̂vtw 

wriwri ̂  amnft 1"
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[«fr  tj«To xnmitw]

1 v rt ^  •

 ̂ t I ^ ̂   #5^

ft̂lT ̂   ̂  t̂cZ ̂  I
^ ̂TRT ̂PTTir fHHHI «TT I ̂  ̂

l̂i) 'SpTX̂ «iin   ̂ Iĥ i I

W MWATl STRT % 5nrt ̂  ^̂ptrt 

535̂  ̂  t I 7T? ?JT55T  #

5̂  f̂f>̂ *n“ I ^ 

irfr̂Tfro ̂ ;̂iTT̂ ̂TPT 5̂

>i5t «ft I srrsiw  *50̂

«TTq  t‘ *   ̂  ^

I I
Mr. Chaifman: The hon. Member’s 
time is up. 1 will call the next speak
er, The hon. Member wUl kindly re
sume his seat. Mr, Punnoose.
Shri P. N. RajabhoJ; Only two 
minutes more.
Mr. Chairman: The  hon. Member 
should resume his seat. 1 have al
ready called Mr. Punnoose. Order, 
order. The hon. Member should re
sume his seat. I had already ? given 
him a warning for reading a long 
statement.
Shri Punnoose: I wish to speak a 
lew words on the basis of the cut 
motions in my name; I hope I need not 
say on which Demands, because the 
cut motions are already moved.
In the handling of PEPSU, our main 
criticism centres round the fact that 
Government have failed to handle the 
agrarian problem. In any part of India 
agrarian problem forms the crux of 
every other problem, much more so in 
PEPSU. The hon. the Home Minister 
on a previous occasion stated, in a 
very sweeping manner, that in all Part 
B States there is no tradition of de
mocracy and that the people there are 
unacquainted with it. In the first 
place that statement is inaccurate; it is 
not supported by facts, because to dub 
the whole of the B States as States 
which have no traditions in democracy 
is entirely wrong and underlines the 
lack of grasp of some people with re
gard to the subjects they are handling. 
For example, in  Travancore and 
Cochin, and to a certain extent in 
Mysore, the traditions of democracy 
have been as old as. in some cases 
older than, many other parts of India. 
Not that I resent that statement, but 
the whole approach is wrong. Be
cause the hon. the Finance Minister 
knows very well that half of the Aiccess 
of a treatment depends on the correct

iiagnosis of the disease. What is the 
particular ailment of the  PEPSU 
State? Why is it that Ministers and 
Opposition leaders cross the floor every 
half an hour? Why is it that we And 
open looting? Why is it that travel 
even ̂ uring mid-day is not safe? Is 
it because the people of PEPSU are 
particularly bad, I mean much worse 
than we, the more civilised section in 
India? Not at all. The fact is—and I 
am sorry to see it—that the very 
gentlemen who are responsible for the 
backwardness of those people—our 
people in the Indian States—now come 
up and say: “Well, these people have
no training in democracy. So we are 
going to give them a ' grain of it”. 
The fact is that we have condemned: 
them to the rule of autocrats. Auto
crats governed by no law, neither 
State law nor human law. The auto
crats knew no bounds and they play
ed havoc with the lives of the peo
ple and after generations of such 
existence what we see today in PEPSU 
is the result. So, the whole question 
is whether Government are proceed
ing with the correct diagnosis of the 
disease and giving the right treatment 
wherever it' is absolutely necessary. 
Are they tackling the causes of the 
disease:  are  they  tackling  the
biswadars in the proper way; are they 
tackling the Rajapramukh in the way 
he should be tackled? Unless  and 
until they do that, all talk about de
mocracy is bound to fail and nothing 
is going to happen there.

The Venkatachar report has clearly 
stated the inseparable link  between 
the bureaucracy and the biswadars 
obtaining in the State. In every part 
of India, at some time or other of 
British rule, feudalism was imposed 
but with regard to Punjab and the 
PEPSU that was done at a time much 
later than in most other parts of 
India. The peasantry of PEPSU has 
never reconciled with it and that 'has 
also been mentioned in the report. On 
another occasion, when I pointed out 
that the Government of India is now 
enhancing the rate of compensation 
from one pie to five times the land 
revenue, the Home Minister was real
ly sorry that such a low minimum was 
fixed as compensation. The Govern
ment Committee to which I have made 
reference has stated, in as clear a 
language as we can expect from such 
a Committee, that these biswadars 
have absolutely no right to this pro
perty. They were at one time the pro
perty of the peasants and they were 
taken by force from  them and 
handed over to the biswadars. So, 
there is no question of giving any 
compensation on any moral plane. 
There is no need for the Ministry to
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be so much upset with that proposaL 
The at)uiltion of superior rights which 
the Government of India is now going
10 introduce will not help the situa
tion. On the other hand, it will en
trench the biswadars in their places 
and will make the movement of the 
peasants weaker and thus the cause of 
democracy also weaker in the State.
There Is the PEPSU Occupancy 

I'enancy Bill. In that Bill, the Rare
, wala Ministry had fixed compensation 
A't 12 times the land revenue. But he 
—Mr. Rarewala—̂publicly  announced
that he will reduce it to eight times. 
And when the Adviser of the Govern
ment of India took charge of PEPSU, 
the Revenue Minister of the Rarewala 
Ministry wrote to the Adviser quot
ing this announcement of the  Chief 
Minister. I would like to know what 
has happened to that. Are you going 
to bring the bill into effect; are you 
going to fix compensation at eight 
times? I would like to get an answer 
for that. ‘
Then there is the PEPSU Tenancy 
Temporary Provisions  (Amendment) 
Bill; it was introduced in the PEPSU 
Legislature. But, due to certain pro
cedural difficulties, it was held up. The 
main object was that there should be 
no ejectment unless there has been 
failure to pay rent for three consecu
tive years. The. Chief Minister said 
on the floor of the House that he was 
going to enact it through an Ordinance. 
In the same Bill, it was stated that 
the landlords had got the right to eject 
peasants up to 100 acres for personal 
enjoyment of the property. But then 
a specific clause was added to it that 
this could be done only in three instal
ments of 30, 30 and 40 acres in three 
years. By this clause large numbers 
of peasants will be able to retain their 
property. I would like to know what 
the Government have done in this 
matter, whether they are prepared to 
bring it into effect or not.
11 A.M.
The Advisory Committee is there 
and I would like the Ministry to take 
up the question seriously and put into 
effect some of these agrarian reforms. 
But. if it is the mood of the Adviser 
regime to ride rough-shod over the 
wishes of the people, without consult
ing the peasant movement and with
out knowing what the people really 
want, and to go on promulgating laws,
I would rather request them not to 
rush ia where Angels fear tp tread, 
because these are vital reforms which 
are likely to affect lakhs of our peo
ple.
Then, I turn to another aspect of 
the PEMU question, that is the law 
and order position. Nobody wants, 
much less the Communists want, a

situation in PEPSU which increases 
lawlessness and disorder, because the 
main strength of the Conmiunist Party 
in PEPSU is the peasant. For the 
peasant, it is absolutely necessary that 
there should be order enough because 
then only he has got hopes of a better 
Ufe. Therefore, I should Uke to dis
abuse the mind of the Government of 
the suspicion that Communists want 
lawlessness and disorder. Not at all. 
But, there is a particular adjective 
with regard to the law and order that 
we want in PEPSU; we do not want 
the quietness of the grave. We want 
law and  order conducive to the 
development, to the growth and to the 
welfare of the people of PEPSU.
Well, when I mentioned about the 
way in which the Adviser is handling 
the whole affair, the hon. Home Min
ister said that even hostile elements 
are all  praise for  the  Adviser. 
Personally, we have nothing to say 
about the Adviser; we have not even 
seen him.  Nevertheless he cannot 
operate from the 'air; this is not 
bombing of a town or a country; he 
has to operate from certain basê and 
where does he put his foot?
Shri S. S. More (Sholapur): On the 

n̂eck of the peasant.

Shri  Punnoose: The  bureaucrat, 
from, all sources *of information, in
cluding that of the hon. Home Minis
ter, has admittedly been hostile to the 
people, That is  what makes us 50 
suspicious.
I am told that our Adviser there 
wanted to transfer the Chief Secretary 
of PEPSU—and I speak subject to 
correction—so that he could get things 
moving. The Chief Secretary had to 
be promoted as Financial Commis
sioner, I am told.

The Revenue Minister of the Rare
wala Ministry, in his capacity as a 
Minister, said that no kind of honest 
administration in  PEPSU is possible 
as long as the Palace and the Palace 
clique comprising of officers are there. 
What drastic steps have the Govern
ment taken to set matters right? The 
moment they take any action we are 
prepared to support them on these 
grounds.

We must also know one thing. When 
the States were integrated by some 
ruse, arrangement or manoeuvre, what 
happened was that more than 50 per 
cent, of the entire public service was 
filled with the officers of Patiala alone 
and today when we go to the polls, 
we have to depend upon three types of 
people, the revenue officers, the police 
and the teachers. For the present, T 
w;̂ leave out the teachers. The 
Revenue and the police officers are in
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the puy of the hiswadars in PEPSU; 
they are the camp followers of the 
Rajpramukh. How can you hope that 
better things can happen there as 
long as this situation continues. The 
measures of law and order taken by 
the Adviser today are dangerous in the 
sense that people are getting more and 
more frightened and they are made 
to cry, ‘If this is democracy, God help 
us*. As I told you the other day, vil
lages are surrounded and the villagers 
are asked to do forced labour. They 
are to part with their goods, give milk, 
ghee, eggs and chicken for the police 
officers. If this condition is going to 
prevail you will not be able to restore 
peace and  order. You will not be 
able to produce healthy conditions in 
PEPSU.

The other day the hon. Finance 
Minister asked for the names of the 
dacoit chiefs. Shri Janga, the Raj- 
pramukh and the Adviser are the 
three leading lights in PEPSU today.

Mr. Chairman: The hon. Member's 
time is up. The  Chair  should be 
fair to everybody.

Shri M. S. Gurupadaswamy: I want 
to make a few observations regard
ing my cut motions

Yesterday when I was speaking on 
the Budget I made an observation 
that PEPSU should be integrated with 
the Punjab. I could pot elaborate my 
point as there was no time. Now I 
want to refer to this question in some 
detail. There has been a popular 
movement, both in PEPSU and the 
Punjab that the Punjabi-speaking peo
ple should have a province of their 
own. That  movement  is  gaining 
ground. Now we have seen how even 
after integration of seven petty States 
PEPSU cannot sustain  itself. The 
law and order position is bad;  the 
financial stability is crumbling; the 
security of the State is threatened all 
around by dacoits and many other 
anti-social  forces. Considering  all 
these I feel that there is no economiĉ 
future for this small State. It is a 
small area consisting of 35 lakhs of 
people with comparatively small re
sources. There is  now a movement 
for the integration of all Puniabi- 
speaking people into one province. 
So, I respectfully submit to the Minis
ters concerned that  this problem 
should be viewed in all seriousness. 
It is a legithnate demand of the peo
ple. By granting this demand and by 
forming a Punjabi State we will only

Punjab, I feci the unit that will ulti

mately emerge will be viable. There 
will be more economic stability in the 
State and it will be self-sufficient in 
respect of many commodities. So, I 
suggest that thig matter may be gone- 
into vpry seriously.

I may in this connection, incidental
ly. refer to the question of the aboli
tion of Rajpramukh. That is very 
necessary. If this problem of Integra
tion of PEPSU with Punjab is settled, 
then the issue of the institution of 
Rajpramukh will also be automatical
ly settled. That institution has to ga 
after integratioi;i. There is no popular 
support now for it in  PEPSU and 
there is no popular support outside. It 
is an outmoded  feudal  institution. 
That institution has no legitimate 
right to continue for long in PEPSU. 
If integration is granted, if the ques
tion of forming a Punjabi province is 
taken up, this institution' will auto
matically cease to exist.

Then there is the question of privy 
purses and allowances to the prmces. 
I do not find any reason why these 
princes who enjoy at the cost of the 
people, who were once oppressors, who 
behaved as local tyrants, should be 
given any financial doles. I do not 
understand why such a generous and 
unreasonable sympathy  should  be 
shown. Of course, according to  the 
agreements entered into with them 
Government has committed itself. It 
has promised privy purses and allow
ances to these princeŝ But I do not 
k̂jow the reason why such commit
ments should continue. Why should 
not these agreements be revised? The 
popular feeling is that the princes are 
enjoying at the cpst of the ordinary 
people. So long as the annual grant 
of money from the exchequer con
tinues, we cannot think of eliminat- 
it̂ the intrigues of these princes in 
PEreU politics. So, if you are sin
cere, if you want the elimination of 
all intrigues emanating from princes, 
and from quarters which are the 
strongholds of princes, then we have 
to emhinate their strenrth. The first 
step should be to abolish the privy 
purses.

Then with regard to the Bhakra- 
Nangal project, I may say that various 
suggestions have been made previous
ly on the floor of the  House for 
carrying on the work on the project 
more expeditiously. Many charges of 
corruption have also been made. I 
have not got now any evidence to 
point out any  individual cases  of 
corruption. But there is a feelintf— 
a wide-spread feeling—that corruption 
is rampant in this project. The con
tractors and the engiieers  collude 
with each other and the work that is
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being done is sub-standajcd work and 
the payment that is made for the work 
is very exorbitant. There  are so 
many kinds of charges. I cannot 
narrate them. But I want the Gov
ernment to look into these. I am say
ing this in this context because PEPSU 
has to pay the interest on the loan 
given by the Central Government. 
They have to pay 4i per cent, interest 
on the loan every year. If work is 
not properly and efficiently executed', 
if it ,is not economically done, then 
the burden of the loan will fall heavily 
on the  PEPSU  Government. They 
have to pay not only a huge amount 
of loan but also interest. They' will 
have to bear an extra burden caused 
by  waste  and  extravagance , and 
corruption. So, I appeal to the hon. 
Minister to look into this question of 
corruption thoroughly and see that a 
proper atmosphere is created regard
ing the whole affair,

I wish to say one'or two words re
garding the allowances and .pays given 
to individuals who have rendered 
meritorious services  in the past. I 
do not understand what it means. Is 
it the usual payments given to the 
people who served. in the British re
gime in the past, in years gone by? 
If that is so, there is no reason why 
there should be any allowance for 
them. now. We know their record; 
They have served the Britishers and 
helped  the Britishers  to entrench 
themselves in India. They have help
ed the foreigner to exploit the Indian 
in every way. Why should any allow
ance or good treatment be given  to 
these people who have rendered such 
ignoble services in the  past? They 
do not deserve any sympathy, any al
lowance, any mercy, and the allow
ances therefore should not be given 
to this class of people.

I would also like to say in this 
connection that the land tenure reform 
is very urgent in PEPSU and it is 
very  necessary. Now,  during  the 
Adviser regime we expect a thorough 
reform—before the next election—and 
We want that the land tenure system 
which is outmoded, feudal and medie
val should be completely changed and 
that the tillers of the soil, should get 
their due share, and the biswadar 
class should be liquidated unceremo
niously.

Lastly, I would like to say that 
elections should be held as early as 
possible and the Delimitation Com
mission should do its work quickly. 
Instead of doing the work elsewhere 
in India the commission m̂y take up 
the work of delimitation in PEPSU 
early and finish it soon so that there 
may be election and  democratic 
, Government very soon.

Shri Nambiar: I have tabled cut mo
tions to almost all the Demands because 
I had occasion to study somethings 
about PEPSU and it was miost interest
ing in the sense that it has got urique . 
features. I can tell you that ihe inci
dence of taxation in PEPSU works out 
per capita to Rs. 19-15-8 out of which 
Rs. 1-0-2 is for the maintenance of the 
Rajpramukh and his  paraphernalia 
and Rs. 12-2-3 towards what is known 
as security services. Out of this Rs. 
12-2-3 Rs. eight belong to the police 
and jails. This is a unique feature 
which we find in PEPSU and I can 
boldly say that such a feature cannot 
be found anywhere else in India. This 
is the state of affairs in PEPSU. And 
above all, every citizen has to pay per 
capita a duty on liquor of Rs. five per 
year. And liquor is more consumed in 
PEPSU than in any other part of India. 
And smuggling of opium and all those 
rots which the human being will nate, 
happen in PEPSU and happen with th® 
aid and connivance of the highest per
sonalities. I can give facts.

The point is this. Now an Adviser 
has been sent there. The Adviser is 
paid Rs. 4,000. I do not know why the 
Adviser should be paid Rs. 4,000 when 
the hon. the Prime Minister himself 
is getting only Rs. 2,250. Is he a bigger 
person than the Prime Minister or can 
you not get another person equally 
capable who will work for less than 
Rs. 4,000? But “he is a great man, we 
have got a brilliant fellow in the Ad
viser** etc. was the comment made by 
Dr. Katju, the hon. Minister. I want to 
ask whether you want to add lo the 
incidence of taxation which is the 
highest in India, by giving Rs. 4,000 to 
the Adviser. Is it justifiable can it be 
tolerated? And the corruption and nepo
tism that is prevailing there has not 
ceased after the Congress Government 
has taken it over. I find it has added 
to it.
I want to ask the hon. the Horn* 
Minister whether it is a fact that an 
allegation of a murdei charge has «been 
brought against the Rajpramukh there.
I have received a complaint from a 
person known as Kher Singh of Dan 
Kulan. He has written stating tnat his 
son was murdered with the connivance 
of the highest personality fhere. I ask 
him: will he conduct an enquiry into 
that? Will life and property be safe
guarded in that part of the country? 
There is the President’s Grovernment 
there. We are supposed to be the cus
todians of law and order and of every
thing that is happening in PEPSU. Is 
it not a shame that this complaint has 
not been enquired into? This sort ot 
thing is happening in PEPSU today, and 
H is a shame if we can allow this sort 
of thing to happen under our very nose
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when we are here, that is Parl̂ n̂  ̂
ifl fluoDoied to be the cuitodiftn 
when we are supposed to 
the PEPSU Government directly, we 
cannot tolerate such. a situation ano I 
make an appeal agam to the hon. the
Home Minister. that it
Katju is not here but I 
least his Deputy will look into the mat
te? and convey the spirit in which I 
give it, to his boss.
They say the police was supporting 
the dacoities previously, they want to
maintain law and order, thwefore pô^̂ ̂
is to be improved. But I ask what steps 
they have taken after over the
Government themselves. 0£ the seven 
Superintendents of Police who are 
there in PEPSU. four are direct sup- 
Dorters of the Maharaja.  Ihey  have 
themselves interfered in the last elec

tions. and as such the police °ha‘'ndl
are getting encouragement at the hand̂ 
of the present C o n g re ss, regime directly 
f-ontroltcd by *** this  Parliament. 
Every time we hear complaints of men 
missing, their whereaboute 
people are being killed and jĵfular ̂ w- 
ipsanesq is happening. And the whole 
thing 4ppens with the assistance and 
connivance of the biBwadart “gainst the 
peasants. The peasants are .ommg to 
feel to such an extent. ̂  ^

In Bhitinda’ the District Superinten
dent of Police was charged by an ex 
Akali M.L.A. and even ̂  ®
M.L.A. that he was interfering m the 
local politics.
the same  Superintendent of 
continues and he is allowed to caW 
on. Not a single action has ;'een taken 
against him. This is a concrete instancy 
When 1 say things in a general way 
they say ‘you are generalising . But here 
is a concrete case of the 
dent of Police. Bhatinda. Please note 
and takê action.  ,  ,  ,

The hon. Member Mr. P«nnoose re
ferred to the personality of the Chiei 
Secretary and he said that he has been 
ĉked P̂ as the Financial Commis- 
K r Not only that̂ He was a person 
who previously received a lump sum 
of Rs 42,000 for his meritorious ser
vices He is an I.C.S officer who never 
worked in the districts, who never went 
into the districts, who has not fven had 
» <;lncle day’s experience m the neld. 
He Was always a bureaucrat ̂ittmg m 
his chair and writing notes from his 
table. He has become a great man even 
after the Adviser’s regime. This is the 
sort of thing that is happening in 
PEPSU and often they saŷthis lav̂ess- 
ness is being encouraged by the Com

munists. No. The Communists, the 
peasants' organisations and the people’s 
organisation in PEPSU are against lew* 
lessness because the lawlessness only 
helps the hiswadars, the Rajpramukh 
pnd his people, not the poor peasanbe
cause the poor peasant can be coerced 
to do anything. Therefore, he does 
not want lawlessness. He is looking 
for a better law so that he can safe
guard his interests. Unless and until 
some radicaj measures are taken, un
less and until some benefit is given to 
the common people, unless and until  «.s 
the taxes are reduced, there is no sal
vation for these small people in PEPSU 
where you have got 38 lakhs of people.
1 have nothing against the Rajpramukh 
or anybody else but it is a fact that out  ** 
of the privy purse that he gets, he has 
to  maintain a big family of eight 
mothers, 40 brothers, etc. which is a 
unique thing. Is it not a fact, I ask, 
that policemen are required to guard 
the palace and the palace members?
Prof. D. *C. SCiarma (Hoshiarpur):
How can a man have eight mothers?
Shri Nambiar: Rupees eight or nine 
lakhs have been spent on the police and 
the revenue remission of two annas 
which was given previously to the pea
santry has now been cancelled. Adviser’s 
regime has done nothing yet. They may 
say they are going to do many things. 
That is why they are taking powers 
from Parliament to enact laws by the 
President himself. Let us have a share 
in that. Let us see what laws you are 
going to make. Of course, it is very 
clear that after the Congress success 
in the elections, you want to crush all
' oosition and to see that tne Kajpra- 
mukh and his old hierarchical feudal 
lords are kept up. I warn you, you ore 
not going to succeed. You are going to 
be defeated. Beware of that. .
Shri Bahadur Singh  (Ferozepur- 
Ludhiana—Reserved—Sch. Castes): I
rise to speak on Demand No. 27 relat
ing to Education. The amount spent on 
education has been rising from year 
to year. In the year 1951-52, when the 
Congress Ministry was in office, the 
amount spent on education was Rs. 60 
lakhs but in the following years when 
the United Democratic Ministry came 
into office in place of the Congress Min
istry, it was raised to Rs. 75.49 lakhs. 
After that the Constitution was sus
pended in PEPSU and in the Budget 
prepared by that Ministry, I Hnd that 
for the year 1953-54, an amount of Rs.
97 lakhs is earmarked for education. 
PEPSU is a State with very meagre 
resources but the amount spent on edu
cation is l/5th of the whole revenue of 
the State. It is creditable that such a

•Expunged as ordwed by th* Chair.
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small State spends so much on educa
tion. In addition to it there is a pro
vision of Rs. 4,42,000 for stipends to 
backward classes and I hiĵhly appreci
ate the efforts of the PEPSU Govern
ment to help the rural and other people 
by spreading education.
Undpr the Five Year Plan it is pro
posed to open 62 new primary’schools 
every year but because of the non-avail
ability of the basic trained teachers and 
some other reasons, the Government 
could not start these schools. In the 
White Paper which has been fc'iven to 
us it is said that the State Government 
has been able to provide for a larger 
number of primary schools than was 
contemplated under the Five Year Plan. 
So, this certainly proves that the pre- / 
vious Government was very eager and 
keen to spread education amongst the 
masses.
The other point which I want to raise 
Is this. It is regrettable that the people 
of PEPSU are denied the opportunity 
to have a University of their  own 
while in the neighbouring States there 
are even more than four Universities in 
each. I cannot understand why the 
State is obstructing in the formation of 
such a University. 1 tell you, in the 
so-called Punjab Uuniversity, step
motherly treatment is meted out to 
the Punjabi language. In the budget 
session of the Punjab Legislative As
sembly and even in the Puniab Legis
lative Council, a lot of criticism was 
made about the Punjab Universi
ty. Allegations were made of cor
ruption and nepotism in its admin
istration. It was also stated that 
there is one clique by which some peo
ple are holding the Punjab University. 
Text-books of those people who  are 
members of this clique are prescribed 
and they share the profit. This clique 
is also obstructing in the implementa
tion of Sachar formula which tries to 
give some justice to the Punjabi langu
age. Many other arguments can be ad
vanced in favour of the PEPSU Uni
versity but in view of the above facts, 
the establishment of the PEPSU Uni
versity is most necessary. I do not un
derstand why the people of PEPSU 
should be made to suffer due to the 
whims and fancies of a few in the 
Punjab who control the Punjab Uni
versity.

My hon. friend Shri  Roghunath 
Singh  stated that in PEPSU, grants 
were not given to schools situated in 
Hindi speaking area, I say it is wrong. 
During the CongWfs Ministry regime, 
the grants were withheld but the mo
ment the United Democratic Party 
came into power, they started giving 
grants to the schools which were situ
ated in that area. What he said, is 
wrong.

He also said that some people In 
Punjab are forming a separate State 
there. It is totally wropg. Nabody 
wants a separate State in the Punjab. 
It is merely the demarcation of the 
Punjab,  PEPSU and other adjoining 
States where the speaking of Punjabi 
language justifies the formation of a 
State on linguistic and cultural basis.
The other thing which my hon. 
friend said is that Punjabi is a part of 
Hindi, it is a limb of Hindi. In the Con
stitution it has been said that Punjabi 
is a separate language. I do not \inder- 
stand on what basis this claim has 
been made. These are the people who 
are widening the cleavage between the 
two communities and are causing troub
les. We are ready to accept Hindi as the 
rashtrabasha but if some linguistic 
fanatics want to. impose Hindi on the 
people, I can say that their dreams 
will never be fulfilled. We are ready to 
accept it but if they try to kill Punjatoi 
and impose Hindi on us, this cannot be 
tolerated. Hindi has its own place as 
the rashtrabasha and' Punjabi has its 
own place as the provincial language.
I appeal to the Government to see that 
the PEPSU University is formed.
Mr. Chairman: Before I call upon the 
hon. Finance Minister to reply I should 
like to say that in addition to the cut 
motions moved earlier, information has 
aJso been given by Shri Ananda Nam- 
biar to Secretary in respect of his cut 
motions.

fiates of Land Revenue 
Shri Nambiar: I beg to move:
“That the demand under tae head 
‘Land Revenue* be reduced by Rs. 
100/»
Agrarian reforms viz. abolition of bis- 
wadaries with minimum compensation 
as recommended by PEPSU Assembly 
by an unanimous resolution in May, 

1952
Shri Nambiar: I beg to move:
“That the demand under the 
head ‘Land Revenue' be reduced 
by Rs. 100.”

Excessive consumption of liquor and 
other drugs 

Shri Nambiar: I beg to move:
“That the demand under the 

head ‘State Excise Duties* be re
duced by Rs. 100.**

Adviser*s salary 
Shri Nambiar: I beg to move:
“That the demand under the head 
‘Ministers and Adviser* be reduced 
fey Rs. 100.**
Delay in holding elections 

Shri Nambiar: I beg to move:
“That the demand under the head 
‘Elections for Legislatures* be re
duced by Rs. 100.*̂
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Failure to take steps against officers 
who are alleged to have interfered with 

previous elections

Shrl Namblar: I beg to move:

“That the demand under the head 
‘Elections for Legislatures' be re
duced by Rs. 100 »
Failure to punish officers on whom 
charges of corruption and repressioji 

are brought forth
Shri Nambiar: I beg to move:

“That the demand under the head 
‘District Administration* be reduc
ed by Rs. 100/’

Unsatisfactory conditions in jails

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Jails and Judicial Lock-ups’ oe re
duced by Rs. 100.'*

Repression against peasants' and 
people's organisations

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Police’ be reduced by Rs. 100.”

Enquiry against *Text Book SdandaV

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Education’ be reduced by Rs. 100.”

Failure to introduce compulsory edu
cation as promised in Rajpramukh*s 

Address

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Education* be reduced *by Rs, 100.”

Funds for public health

Sbri Nambiar: I beg to move:

“That the demand under the head 
‘Medical’ be reduced by Rs. 100.”

Finance for welfare organisations and 
recommendations of Tripartite Con/e- 

rence

Sbri Nambiar: I beg to move:

“That the demand under the head 
‘Miscellaneous Departments’ be re
duced by Rs. 100.”

Anti-labour measures leading to seri
ous discontent among industrial labour

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Miscellaneous Departments’ be re
duced by Rs. 100 ”

Economy—wid̂ n̂ 'Kandhaghat-

Ŝhri Nambiar: I beg to move:

“That the demand under the 
head ‘Civil Works’ be reduced by 
Rs, 50,000.

Failure fo ensure speedy and economic 
cal execution of civil works

Shri Nambiar: I beg to move:

“That the demand under the head 
‘Civil Works’ be reduced by Rs. 100.’̂

Allowances to relatives of Rulers

Sbri Nambiar: I beg to move:
“That the demand under the head 
‘Privy Purses  and  Allowances 
of Indian Rulers* be reduced by 
Rs. 100.”

, Panchayats ’

Shri Nambiar: I beg to :nove:

,  “That the demand under the head 
‘Miscellaneous’ be reduced by Rs. 
100.”

Mr. Chairman:  These cut motions
are also before the House.

Shrl C. D. Deshmukh: I shall first 
deal with the question of the agrari
an situation in PEPSU, to which a 
large number of the Members who 
spoke drew attention. As a general 
background, before I give the status 
of the various legislative measures, I 
would like to state that it was notori
ous that in something like 1<̂0 villages 
in PEPSU the relations between the 
landlord̂ and tenants had so deterio
rated that not only were no rents paid 
but landlords were expelled from the 
villages, their houses destroyed and it 
had become impossible for Ihem even 
to visit their villages without strong 
armed escorts. Now, it cannot be said 
that this situation was handled very 
effectively by the previous Ministry. 
Whenever rents were recovered or 
decrees executed in this area, the offi
cers were always in fear of being re
buked for oppressing the tenants, with 
the result that a certain amount of de
moralization had set in and attempts 
to enforce the law were feeble. Things 
reached such a pass that even civil 
court decrees remained un-executable. 
Since the Adviser took over he has 
toured six out of the eight districts 
and visited many of the villages which 
are usually considered to be ‘Commu
nist* and talked to the villagers at 
length. As a result—that is a point— 
the people have promised to pay up 
Government dues and recoveries are 
now in progress and encouraging re
ports are pouring in of the changed
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attitude ot the people. It is the ex
pectation that there will be no un re
covered arrears at the end of the cur
rent revenue year. Details of the agra
rian reforms which are now before the 
States Ministry have been explained 
to the villagers, and that brings me 
to the next question, namely, the sta
tus of the various Billfi.

No one denies that here, as every
where else, land reform is necessary 
and to.say that where there is trouble 
a proper diagnosis of the situation 
should be made is only a truism.

So far as the tenancy legislation is 
concerned the position is this: The fol
lowing Bills regarding the  agrarian 
reforms were forwarded to the Gov
ernment of India for approval by the 
PEPSU Government in Novem.ber 1952; 
The PEPSU Occupancy Tenants (Vest
ing of Proprietary) Rights Bill, 1952, 
The PEPSU Tenancy and Agricultural 
Lands Bill. 1952, and The PEPSU Ten
ancy (Limitation of Holdings) Bill, 
1952. These Bills required careful scru
tiny by the administrative Ministries 
concerned and by the Ministry of Law 
as regards the provisions regarding 
payment of compensation for property 
acquired. I shall come to this question 
of compensation a little later.

All these took some time. The Bills, 
were introduced in the State Assembly, 
but as the duration of the session was 
very short, the Bills could 'not be taken 
up for consideration. A meeting was 
arranged by the Planning Commission 
on the 27th February, 1953 to discuss 
the provisions of the Bills with the re
presentatives of the State Government. 
At the meeting two Bills were approved 
and with regard to the third Bill, which 
related to the fixation of the size of 
the holdings, it was held that it should 
be remitted to the State Government 
for re-examination in the light of the 
recommerdations of the Planning Com
mission. Meanwhile the President as
sumed administration of the State and 
a reply could not be sent to the PEPSU 
Government. The two Bills which were 
approved at the meeting of the 27th 
February will be issued as President’s 
Acts in accordance with the procedure 
now approved by the House under the 
PEPSU Legislature  (Delegation of 
Powers) Act. I have taken notice of 
the observations which fell from one 
hon. Member, who apparently  has 
studied this question of land reforms 
very thoroughly. I think he was from 
Rajasthan. I think he was not quite 
fair to the Planning Commission when 
he said that the Planning Commission 
was perhaps influenced hy certain ex
traneous considerations or forces. He

must remember that in these matter® 
there î always room for a difference 
of opinion.

[Mr. Deputt-Speaker in the Chair]

It is hardly worthwhile for any hoD. 
Member to be dogmatic on matters 
like this, that is to say, whether small 
holdings are better in the interests of 
production or large holdings tfre better 
in the interests of production. These 
are matters which have to be decided 
in the light of the prevailing circum
stances, and I should add in the light 
of the resources of the population con
cerned. It is a platitude to say that 
a small holding lends itself more to 
intensive cultivation. On  the other 
hand, it would be equally true to argue 
that a small holder has not always the 
means with which to finance his culti
vation. Therefore, opposing considera
tions have to be balanced very care
fully and a decision taken in the light 
of local circumstances, and that is 
what is being done in regard 10 this 
case.

Now there is the question of  the 
abolition of hiswedars. The last Minist
ry spent a considerable time over the 
drafting of the necessary Bills that 
were introduced by the Government in 
November 1952, but the Assem.bly was 
adjourned sine die without giving con
sideration to these matters owing pre
sumably to the fluid political situation. 
The Assembly again met in December, 
1952 but dispersed, after discussing the 
no-confidence motion and it did not 
take up any leîislative work. Therefore,
I should say that the failure to intro
duce or any delay in the way of intro
ducing agrarian reforms is due to ex
traneous factors.

There was some question in regard 
to non-compliance with the recommen
dations made by the Venkatachar Com
mittee in regard to compensation. The
statement̂ Madam,...... I forgot. Sir,
that you had resumed the Chair.

Mr. Deputy-Speaker: No harm.

An Hon. Member: The Chair has no 
sex.

Shri C. D. Desbnmkh: That simply 
shows the concentration that I have to 
give to this matter of PEPSU. The ob
servation that the Venkatachar Com
mittee recommended that the bistue- 
dars were not entitled to any compen
sation for extinction of their rights is 
not correct. In fact, no such recom
mendation was made by the Committee. 
What the Committee did was to give 
a quotation from the settlement reports 
of Patiala to show how the hiswedarl 
system arose. Suitable recommenda
tions were made by the dommlttee in
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[Shri C. D. Deshmukh]
this regard and they were fully con
sidered by the State Government when 
the Bills were drafted ̂ nd most of 
these recommendations have been ac
cepted. The rate of compensation of 
one pie per rupee of the annual rent 
'was regarded by our Legal Advisers, 
the Law Ministry, as no compensation 
for purposes of the Constitution.

SjH K. K. Basu (Diamond Harbour): 
There may be extinction of rights.

Shri C. D. Deshmukh: Whatever it is, 
whether for extinction of rights or tor 
any other purposes, we are guided by 
the advice that we receive from the 
Law Ministry Under this scheme, the 
total amount of compensation for about
36,000 acres would be less than Rs. 50. 
That is why a more equitable scheme 
has been accepted and five times the 
annual rental which is the rate that 
was first suggested by the previous 
Government has been adopted for this 
purpose.

The next important question to 
which reference has been made is the 
iieneral character, of the Adviser’s re
gime. The hon. Member opposite, Sar- 
dar Hukam Singh said that there were 
certain disturbing features  about 
these orders passed in regard to trans
fers, leave and so on. He also seemed 
to regard it as a grievance that even 
though the posts were held by Sikh 
Officers, officers who were not fit to 
hold these posts were not dealt with in 
a proper manner. I suggest that he 
should bring such cases to the notice 
of the Adviser. It is not possible for 
me in this general way to deal with 
these matters. I hear that the Adviser 
is anxious to meet people representing 
all shades of opinion and had invited 
Mr. Rarewala to discuss things with 
him over a cup of tea.

Shri Nambiar: And there was a 
storm in the tea cup?  '
Shri C. D. Deshmukh: The storm has 
been avoided because Mr. Rarewala 
has refused the invitation.

Sardar Hukam Singh: I may say
that it is not correct information that 
he refused the invitation. He was going 
•out that day and so he could not come.

An Hon, Member: And the invitation 
was withdrawn?

Shri C, D. Deshmukh: I have not
ŝufficient authority to stick to the word 
•‘refused*. He expressed his inability to 
accept the invitation.

Sardar Hukam Stngh: Quite right.

Shri C. D. Deshmukh: I am suggest
ing to the Adviser that he should make

another attempt sq far as Mr. Rarewala 
is concerned, and also to make a first 
attempt to dtscuss matters over a meals 
or a cup of tea, or whatever suits both 
parties, with Sardar Hukam Singh. I 
'am quite certain that many of these 
' differences can toe ironed over. So far 
as Mr. Prem Kumar, the demoted and 
promoted Deputy Commissioner,is con
cerned, I understand that the enquiry 
does not bring this out that all the 
licences that were refused were held 
by members of one party. Any way, 
the report of the enquiry is due with
in one month and I hkve no doubt that 
the Adviser will take proper action on 
receipt of the report.

There was some reference—I think 
Mr. Gurupadaswamy referred to it— 
to the desirability of holding free and 
fair elections, at an early date. At least 
the date has been mentioned. I do not 
think I had an opportunity of stating 
it; but I think I did observe that the 
date has been advanced. It is the 
lared policy of the Government that the 
General Elections for the PEPSU legis
lature should be held as soon as possi
ble and that they should be free and 
fair elections. All facilities will be pro
vided and it will be ensured that no 
undue advantage would be secured by 
any party in connection with the elec
tions. So far as Mr. Prem Kumar is 
concerned I have no doubt that in the 
light of the results of the enquiry, he 
will either have been dealt with or he 
will continue, if he ig innocent, as 
Deputy Commissioner, so that I do not 
think that his continued existence after 
that need worry any hon. Member who 
is interested in the issue of the elec
tions.

There was some reference to the fix
ation of the pay of the Adviser him
self. That matter has not yet been final
ly decided and therefore it is not possi
ble for me to join issue with hon. Mem
bers who have criticised it on the basis 
that his pay has been fixed at Rs. 4,000 
per month.

There were two references to  the 
treatment accorded to the Chief Sec
retary, according to some  Members, 
an unfair treatment, and according to 
other Members, too generous a treat
ment. In regard to the first complaint, 
on the facts, I can assure hon. Mem
bers that the Chief Secretary was pro
moted as the Financial Commissioner 
in the exigency of service and there 
was tio interference or suggestion to 
this effect from the Palace and there 
was no ulterior motive. As regards his 
status, I should say that he is not an 
ICS officer. It is true that he was given
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a bonus of Ra. 42,000 in 1949 for his 
work as Secretary of the Soldiers 
Board.

Then, there was some reference deal
ing with administrative matters, to in
creased expenditure of Rs.  eight or 
nine lakhs on the police force. I think 
that matter was referred to before, ei
ther here or in the debates in the other 
House and I pointed out that the in
crease of Rs. eight lakhs was intended 
to cover the additional expenditure 
during'the year for providing the ini
tial complete issue of clothing and 
equipment to the lower ranks of the 
police which had .been provided since 
the formation of the Union. Therefore, 
hon. Members need not read too much 
into this matter.
Sardar Hukam Singh; Does  that 
mean that no additional police has been 
brought there?

Shri C. D. Deshmukh: I am sorry 
I carmot say. All I say is that the mea
sure of the addition is not Rs. eight 
or nine lakhs. It is quite possible that 
some additional police has been recruit
ed. Eut, I am not in a position to ac
cept or deny this particular statement.

Now, I might as well get out of the 
way matters in comiection with the 
Rajpramlikh. The fact that thece privy 
purses have all been fixed and guaran
teed under the Constitution has been 
urged before. I shall only deal with 
one somewhat light-hearted allegation 
that nothing has been done about a 
murder charge against the Rajpramukh. 
My information is that a petition was 
received that several years ago a mur
der was committed by the Rajpramukh. 
Efforts are being made to contact the 
petitioner, but so far we have had no 
success. So, if hon. Members who have 
information in this respect will pass it 
on, may be that that would help the 
further investigation of this matter.

Shri Namblar: We shall try to pro
duce the very person to the hon. Min
ister.

Shri C. D. Deshmukh: It is no use
producing him to me. I would not 
know what to do with him. But if he 
is taken to the Adviser, or......

Shri Nambiar: Because he says it is 
not possible to find any information 
about him, I will get him himself here.

Mr. Depaty-Speaker: He may pro
duce him before the Adviser. There is 
the Adviser there.

Prof. D. C. Sharma: Possibly, the
petitioner has gone underground!

Shri C. D. Deshmukh: I am afraid, 
although I have no evidence,  but

judged in the light of such facts as I 
have, that the hon. Member opposite 
is of a somewhat credulous and gulli
ble type. He seems to accept almost 
every allegation as Gospel truth,
Shri Pimnoose: You know, we do not 
believe in the Gospel.
Shri C. D. Deshmukh: I can imder- 
stand his difficulty  regard to in
vestigating all these matters, but I 
think he did claim that he had special 
opportunities for going into PEPSU 
matters. If so, all I can recommend 
is that he should go into them a little 
more thoroughly before he makes alle
gations. There is some statement he 
made, for instance—I could not quite- 
catch what the allegation was—about, 
some moral turgidity on the part of 
the Sub-inspector, Bhatinda station. 
We shall, of course, study the trans
cript of his speech, but my information 
is that whatever he has said on thia 
point is absolutely incorrect, and in
deed..
Shri Nambiar: But without know
ing it, Sir, how can he say it is incor
rect?
Lala Achint Ram (Hissar): Because- 
you have not gone into it.

Shri C. D, Deshmukh: What I meant 
was that the allegation was so gener
al ... •

Shri K. K. Basu: Immediate reaction?*

Shri C. D. Deshmukh: ... that my im
mediate reaction—my information is 
that it is incorrect; and, indeed, my 
information is that no allegations even 
were made against him. In any case, 
as I have said before, in respect of 
many other matters, if there are con
crete instances, it is in nobody's inter
est to stifle enquiries.
Now, that is all that is necessary to* 
say so far as the law and order situa
tion is concerned, because much of the 
subject was covered in the course of 
my general ̂observations.
12 Noon
I will now turn to another matter, 
and that is the prosecution of the 
Bhakra-Nangal Project. Here again, I 
think the hon. Member who made these 
observations admitted that he had no 
concrete instances to cite. The :̂osition 
actually is this, that the project is » 
joint enterprise of the three States— 
PutiJ'ab, PEPSU and Rajasthan. The 
Punjab is the major partner, and has 
a share of 62.4, PEPSU 22;4 and Rajas
than 15.2 The financial and technical 
control  over  the project  vest# 
in the Bhakra ’ Control Board con
stituted  with  the  agreement  of 
the three  participating States.  All 
designs and estimates as well as the
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schedule of rates are carefully scruti
nised by the Board and measures, to 
enforce economy in the execution of 
works is a sort of revolving and per
ennial item on the agenda, and is taken 
up in each meeting of the Board. So far 
as actual execution of the work is con
cerned, all the common works includ
ing the dam are under the control of 
the Punjab Government,  and  each 
partner  constructs its own exclusive 
works. So far as PEPSU is concerned, 
the exclusive works consist of con- 
jstruction of distributories of the irri
gation system and transmission lines of 
33 and 11 K.W. and local distribution 
system of the electric power. The cost 
of the exclusive works, to be under
taken in PEPSU is Rs.' 4.11 crores, and 
of electricity Rs. 4.59 crores. "̂ery lit
tle of work has so far been done in 
PEPSU on the exclusive works .is the 
special staff required for these con
struction operations was not locally 
available. A Circle was opened in July, 
1952 and a whole-time Superintending 
Engineer was posted in 1952. Now, the 
total cost of the Bhakra-Nangal Pro
ject is Rs. 156 crores, and of the total 
area, PEPSU has perhaps one-flfth or 
one-sixth. The total share of PEPSU 
is 23.6*p in irrigation, 10.3 in electricity, 
that is 34.43. So, although it is tiue, 
therefore,  that PEPSU has a  very 
material interest in the proper execu
tion of this project, whether it is exe
cuted by the Punjab or whether it is 
done partly by them and partly by the 
other States concerned, I can assure 
hon. Members that the flnancl&l and 
technical control embodies all the 
necessary precautions in order to obvi
ate wastage and worse. As I said, all 
designs and estimates are carefully 
scrutinised and the progress of works 
is carefully watched. Indeed, there is a 
special set-up arranged so that  the 
<3uality of work is regularly examined. 
In addition to the executive staff actu
ally in charge of the work, there is a 
special Inspection Directorate to ins
pect the work independently in all 
stages of operation. The research sec
tion also works independent of the 
<!onstruction staff and regularly takes 
samples of concrete and Jests them. 
Thus, there seems to be no chance, 
normally speaking, of sub-standard 
work. Moreover, the work on the dam 
is being done by departmental lal our. 
No contractors are employed. The Pay
ment to labour is made by an agency 
different from the construction staff. 
Thus, every possible precaution  is 
taken to eliminate corrupt practices, 
-well, my offer stands that if any ease 
does come to the notice of any hon. 
Members, we should deem it to *be 
more than our duty to go into the mat

ter and to find out if, in spite of cur 
taking precautions, there are leaks.

There was some reference made to 
this language controversy. Now, I have 
' looked at the papers—during the course 
' of the debate I called for them—and I 
find that there has been a uniform im
provement in the direction of reconci
ling the dispute between these two 
arpas. The orders of 14th November
1949 were improved on the 22nd March
1950 and now a very small area cf con
troversy—if I might call it so—remains. 
But in practice even that is abating 
somewhat. The State is now divided 
into Hindi and Punjabi areas and al
though in theory schools with medium 
of Hindi in Punjab areas are not eli
gible for grants-in-aid, as a special case 
and on representation, grants were 
given in 1952-53. So I think there is evi
dence that this matter will be regarded 
from a broad statesmanlike point of 
view; and that is a point of view with 
which I am in very great sympathy. I 
am quite convinced that much of this 
force behind the agitation for linguis
tic provinces will disappear if those in 
authority will make it clear that it is 
far from their intension to do any 
harm to any component culture or 
language. And I have no doubt that so 
far as the Adviser’s regime is concern
ed, this probably will be adhered to.

As far as I can make out—I am 
rather confused .by the number of cut 
motions—I have dealt with most of the 
problems that were brought forward by 
hon. Members except, of course, this 
question of Scheduled Castes. I see the 
hon. Member who made such a feeling 
sipeech is not at the moment in his 
seat I doubt whether progress in the 
direction of implement mg that reser
vation for Scheduled Castes is held up 
by vested interests, as is suspected by 
the hon. Member. I think the vested 
interests—and by that I mean the min
ority communities now in places where 
they have the authority to rhoose— 
read the writing on the the wall. It 
may be that there is improvement pos
sible in respect of zoning or in respect 
of the prescription of qualifications and 
that perhaps one is apt to accept too 
readily the excuse that candidates with 
the proper qualifications are not avail
able. I myself would make, if I were 
in their position, a very active effort 
to find such candidates—to go out of 
one’s way and to try and find such 
candidates.

There is only one other point. The 
same hon. Memer thoût that most of 
the provision that was made in the 
Budget, being for the backward classes.
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would not come to the share of the 
Sche(̂uled Castes. But my infonnation 
is that among the backward classes in 
PEPSU, the largest proportion is cons
tituted by the Scheduled Castes. If 
that is so, then I think it follows as a 
corollary that the bulk of this provi
sion would be spent for the benefit of 
the Scheduled Castes in PEPSU.

So, with these remarks I oppose <iil 
the cut motions.

Shri Nambiar: All?

Shri C. D. Deshmukh: Yes.

Mr. Deputy-Speaker: I will put all 
the cut motions together,  including 
those given notice of, and a list of 
which was given by Mr. Nambiar.
The cut motions were negatived.
Mr. Deputy-Speaker. Now. I shall put 
all the Demand̂ to the vote ( f the 
House.

The question is:

“That the respective sums not 
exceeding the amounts shown iu 
the third column of the order paper 
in respect of Demands Nos. 1 to 37 
and Nos. 39 to 50 be granted to the 
President, out of the Consolidated 
Fund bf the State of Patiala and 
East Puiijab States Union, to com- 
 ̂plete the sums necessary to defray 
the charges that will come in course 
of payment during the year ending 
the 31st day of March 1954, in res
pect of the corresponding heads of 
Demands entered in the second 
column thereof.”

The motion was adopted.

Mr. Deputy-Speaker: Regarding De
mand No. 38. the whole of the Demand 
has already been passed at an earlier 
stage.
[The motions for Demands for Grants 
which were adopted by the House are 
reproduced below:—Ed. of P.P.]

Demand No. 1—Land Revenue

“That a sum not exceeding Rs.
28,33,800 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Land Revenue*.”

Demand No. 2—State Excise Dtnrna

“That a sum not exceeding Rs.
12,48,900 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East

Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of 'State Excise Duties’/*

Demand No. 3—Stamps

“That a sum not exceeding Rs.
42,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defi;ay the 
Charges yhich will come ii> course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Stamps*.**

Demand No. 4—Forest

”That a sum not exceeding Rs.
9.40.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in i-ourse 
of payment during the ĵar ending 
the 31st day of March, 1954, in res
pect of ‘Forest*.**

Demand No. 5—Registration .

“That a sum not exceeding Rs.
15,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
.the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st d&y of March 1954, in res
pect of ‘Registration*.**

Demand No. 6—Charges on account 
OF Motor Vehicles Acts

“That a sum not exceeding Rs.
57.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Charges on account of 
Motor Vehicles Acts’.**  ^

Demand No. 7—Other Taxes anp 
Duties

“That a sum not exceeding Rs.
2,62,400 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
Of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Other Taxes and Duties’.**
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Demand No. 8—Irrigation  ^

“That a sum not exceeding Rs.
29,06,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will com̂ in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Irrigation*.’*

Demand No. 9—Ministers and Adviser

“That a sum not exceeding Rs.
1,53,100 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in Course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Mmisters and Adviser’.”
Demand No.  10—State  Legislativi 

Assembly  ^

“That a sum not exceeding Rs.
2,20,900 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of 'State Legislative Assemb
ly*.**

Demand No. 11—Elections for Legis
latures

“That a suni not exceeding Rs. 
1,68,600 be granted to the PrejU- 
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, l|j54, in res
pect  of ‘Elections for  Legisla
tures’.**

Demand No. 12—Chief Minister’s an» 
Adviser’s Secretariat

“That a sum not exceeding Rs.
46,800  be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union ̂.o complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Chief Minister’s and Advi
ser’s Secretariat*.**
Demand No.  13—H ome  Department

“That a sum not exceeding Rs.
3,45,600 .be granted to the Presi
dent, out X)t the Consolidated Fund

of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in coursei 
of payment during the year ending 
t̂e 31st day of March, 1954, in res
pect of ‘Home Department’.**

Demand No. 14—Finance Department
“That a sum not exceeding Rs.

2,21,000 be granted to the Presi
dent, out of the Consolidateti Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will comg ip course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Finance Department’.**

Demand No. 15—Revenue  Depart
ment ‘

“That a sum not exceeding Rs.
1,66,700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March. 1954. in res
pect of ‘Revenue Department*.”

Demand No. 16—Education and Health 
Department

“That a sum not exceeding Rs.
60,400 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Education and Health De
partment*.*'

Demand No. :17—Development  De
partment

“That a sum not exceeding Hs.
63,500 .be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect  of  ‘Development  Depart
ment’.”

Demand No.; 18—Industries, Supplies 
AND Labour Department

“That a sum not exceeding Rs.
79,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete
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the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of 'Industries, Supplies and 
Labour Department'.’*

Demand  No. 19—Rehabilitation 
Department

‘That a sum not exceeding Rs.
1,10,000 be granted to the Presi
dent, out/)f the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to • complete 
the sum necessary to defray the 
charges which will come in course 
of pajrment during the year ending 
the 31st day of March. 1954, in res
pect of ‘Rehabilitation Depart- 
m̂ t\”

Demand No. 20—Law and Local Self 
Government Department

"‘That a sum not exceeding Bs.
1,31,100 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
rharffes which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Law and Local Self Govern
ment Department*/'

Demand No, 21—Commissioner
Ik

“That a sum not exceeding Rs.
45,200 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union .0 complete 
the sum necessary to defray the 
charges which will come in course 
of pa3nnent during the year ending 
the 31st day of March, 1954, in res
pect of ‘Commissioner’."

Demand No. 22—District  Adminis
tration

“That a sum not exceeding Rs.
12.08.500 be granted to the Presi- 
dejit, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Urtion tp complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘District Administration*."

Demand No. 23—Civil Supplies 
Directorate

‘That a sum not exceeding Rs,
4.71.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and l̂ t 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come In course 
127 P.S.D

of payment during the year ending 
the 3>st day of March. 1954, in res
pect  of ‘Civil Supplies  Directo
rate’,”

Demand No.  24—Administration  of 
 ̂ Justice

“That a sum not exceeding Rs,
9,13,500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Administration of Justice’.*'

Demand  No. 25*—Jails and  Judicial 
Lock-ups

“That a sum not exceeding Rs.
7,55,000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, In res
pect of ‘Jails and Judicial Lock
ups’.”

Demand No, 26—Police
“That a sum not exceeding Rs.
58,13,800 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Police’.**

Demand No. 27—Education
“That a sum not exceeding Rs,
63,44,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
tiie stim neoessizy |o dtfray the 
Charges which will come In jourse 
of pa3rment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Education’.'*

Demand No. 28—Medical
“That a sum not exceeding Fs.
23,89,700  be granted to +he P?w- 
dcnt, jjt   ot the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Medical’.”

Demand No. 29—Public Health
‘*Tl;3t a sum not exceeding Rs.
8,51..?on ..be granted to the Presi
dent, out of the Conaolidaf̂ Fup4
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of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which wiU come in course 
of payment during the year ending 
the 31st d̂ of March, 1954, in 
respect of ‘rublic Health*.’*

Demand No. 30—Agriculture

‘‘That a sum not exceeding Rs.
24,69,400 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
Charges which will come in course 
ol payment during the year ending 
the 31st day of March, 1954, in res
pect ot ‘Agriculture*/’
Demand No. 31—Veterinary

“That a sum not exceeding Rs.
4.41.700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to, defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Veterinary’.’*

Demand No. 32—Co-operation
“That a sum not exceeding Rs.
3.71.700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of MarcK, 1954, in res
pect of ‘Co-operation’.”

Demand No. 33—Industries and Sup
plies

“That a sum not exceeding Rs.
9,57.000 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Unian to complete 
the sum necessary to defray the 
charges which will coflUe in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Industries and Supplies*/’

Demand No. 34—Miscellaneous 
Departments

“That a sum not exceeding Rs,
4,91,300 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in courst 
of payment during the year ending 
the 31st day ot March, 1954, in res
pect of ‘Miscellaneous Depart
ments’.”

“That a sum not exceeding Ks.
, 1,94,300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray Uie 
charges which will come in course 
of payment during the ĵear ending 
the 31st day of March, 1954, in res
pect of ‘Panjabi Department’/’

Demand No. 36—Civil Works

“That a sum not exceeding Rs.
95.68.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the . 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res- 
pept of ‘Civil Works*/’

Demand No. 37—Electricity Schemes 
— Working Expenses

“i;4iat a sum not exceeding Hs.
21,15,800 be granted to the Presi
dent, out of the Consolidaleil Fund 
ol the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payĵ ênt during the year ending 
the 31st day ol March, 1954, in res
pect . of ‘Electricity Schemes— 
Working Expenses’.”

Demand No. 39—Privy Purses and
Allowances of Indian Rulers

“That a sum not exceeding Rs.
4.43.500 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Privy Purses and Allowan
ces of Indian Rulers*/’

Demand No. 40—Superannuation 
Allowances and Pensions

“That a ̂ um not exceeding Rs.
10.32.500 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of pa3ntient during the year ending 
the 31st day of March. 1954, in res
pect of ‘Superannuation Allowances 
and Pensions*/*

Demand  No. 35—Panjabi  Department
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Demand No. 41—Stationery and 
Printing

“That a sum not exceeding Rs.
8,04,200 be granted to the Presi
dent out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete
• the sum necessary to defray the 
charges which will come in course 
of payment during the year ending . 
the 3lst day of March, 1954, in res- 
ftfct oJ ‘Stationery and Printing’/'

Demand No. 42—Miscellaneous

“That a sum not exceeding Rs.
7.44,900 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of pa3nnent during the year ending 
the 31 St day of March. 1954, in res- 
pcct of ‘Miscellaneous’.”

Demand No. 43—Expenditure on Dis
placed Persons

“Thai a sum not exceeding Rs.
9,74.100 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which Will come in course 
of payment during the year ending 
the 31st day of March, 1964, in res
pect of ‘Expenditure, on Displaced 
persons’.”  *

Demand No*  44—Miscellaneous Ad

justments between  Central and 
State Governments y

“That a sum not exceeding Rs.
2.700 be granted to the Presi
dent. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31 St day of March, 1954, in res
pect of ‘Miscellaneous Adjustments 
between Central and State Govern
ments’.”

Demand No. 45—Community Deve
lopment Projects

“That a sum not exceeding Rs.
8,58,300 be granted to the Presi
dent.. out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
'•harges which will come in course 
of payment during the year ending 
the Slat day of March, 1954. in re5- 
pect of ‘Community Development 
Projects’.”

Demand  No. 4̂ Construction or 
Irrigation, Navigation, Embâjkment 

and Drainage Works
“That a sum not exceeding Rs. 
3ti,90,700 be granted to the Presi
dent;! out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray tiie 
Charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res- 
ipect of ‘Construction of Irrigation. 
Navigation,  Embankment  and 
Drainage Works’.”

Demand No.  47—Capital  Outlay on 
Schemes of Agricultural iMPROVKn

MENTS AND RESEARCH  '

“That a sum not exceeding Ra.
44.00.uOO be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the yeir ending 
the 31st day of March, 1954, in res
pect of ‘Capital Outlay on Schemes 
of Agricultural Improvements and 
Research’.” •

Demand No. 48—Capital Outlay on
Multi-purpose River Schemes 
—Bhakra Nangal Project

“That a sum not exceeding Ri,
1.10,67,600 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will corne in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Capital Outlay on Multi
purpose River Schemes—Bhakra 
Nangal Project’.”
Demand No. 49—CAPriAL Outlay on

Schemes or State Trading
“That a sum not exceeding Hs,
1.42.87.700 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Punjab States Union to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1954, in res
pect of ‘Capital Outlay on Schemes 
of State Trading’.”

Demand No. 50—Advances  Bearing 
Interest

“That a .sum not exceeding Rs.
64,06.300 be granted to the Presi
dent, out of the Consolidated Fund 
of the State of Patiala and East 
Piiniab States Union to complete 
the sum necesfeary to defray the 
charges which will come in course
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of payment during the year ending 
the 31st day of March. 1954, in res
pect  of  ‘Advances  Bearing 
Interest*.”

PATIALA AND  EAST  PUNJAB 
STATES UNION APPROPRIATION 

(No. 2) BILL
The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move for leave 
to introduce a Bill to authorise pay
ment and appropriation of certain sums 
from and out of the Consolidated Fund 
of the State of Patiala and East Pun
jab States Union for the service of the 
Financial year 1953-54.
Mr. Deputy-Speaker: The question is:
‘That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Patiala and 
East Punjab States Union for the 
service of the financial year 1953
54.”
The motion was adopted.

Shri C. D. Deilimiikh: 1 întroduce 
the Bill.  .
I also beg to move: ^
“That the Bill to authorise pay
ment and appropriation/of certain 
sums from and out of the Consoli
dated Fund of the State of Patiala 
and East Punjab States Union for 
the service of the financial year 
1953-54, be taken into considera
tion.”
Mr. Deputy-Speaker: Motion moved:
“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of the State ofHPatiala 
and East Punjab States Union for 
the service of the financial year 
1953-54, be taken into considera
tion.”
Shri Punnoose (Alleppey): Sir..........
Mr. Deputy-Speaker: The hon. Mem
ber knows the limitation and scope of 
discussion.
Shri Punnoose: Yes, Sir. Or else. 1 
may be corrected. I wish to take this 
opportunity to bring to the notice of 
the Government certain things which, 
I think, have been left out during the 
discussion so that the  Government 
could take note of them and bring 
about certain changes in PEPSU im
mediately. It is reported—ind reported 
in the papers also—that steps are being 
taken to collect all the arrears of reve
nue as well as of rent, and that meas
ures are being employed to collect them

from the peasants on a large scale. You 
know the condition in PEIPSU has been 
fluid for sometime and so much arrears 
are kept pending. But to begin collect
ing them now, at this moment, before 
the V’hole question is somewhat settled, 
befpre the various parties to these dis
putes have the occasion to place their 
views, will cause considerable hard
ship to the peasants. There is  some 
condition—I am not quite certain about 
it—that arrears of revenue or rent 
due for over three years will get some 
sort of concession. I am not quite clear 
about it. but reports from PEPSU say 
that there is ̂ome sort of provision that 
a special type of  treatment will be 
given to those arrears that are due ̂or 
over three years. But those niceties are 
not looked into and collcction is going 
on in full speed.

There is also the complaint from 
mdny villages that peasants are being 
evicted without orders of courts. They 
are summarily sent away from their 
lands. That is a very unsatisfactory 
condition especially at this stage when 
all of us want new conditions to pre
vail in PEPSU.
I wish to bring to the notice of Go
vernment yet another point which I 
wanted to make mention of when I 
spoke last. In the whole working of 
the administration, one salient factor 
has to be taken note of. In the other
wise bleak and dark picture of PEPSU 
it is the democratic movement of the 
peasants that is the silver lining.  I 
am afraid thyt every action of the Ad
viser there, instead of making the 
movement stronger is likely to weaken 
it with the result that the healthy ele
ments are being fast suppressed. I 
would request the Government to in
struct the Adviser to enter into consul
tations with the  Peasants’ Organisa
tions, the democratic elements in the 
State,  and have less contacts  v/ith 
those elements and classes which have 
been responsible for all the troubles 
and ailments in PEPSU.
Shri Nambiar (Mayuram): I have to 
mention only one point more with re
gard to ex-service men. There are a 
large number of ex-service military 
men unemDlo.yed. They have no means 
to live and it is adding to the worsen
ing economic situation in PEPSU and it 
may also indirectly affect the law and 
order position. This is a serious point 
which the Government should take 
note of and see that some remedial 
measures are brought forward.
S»iiri B. S. Murtby (Eluru): It seems 
that the fate of Harijans in PEPSU is 
far worse than that of anybody, as

•Introduced with the recommendation of the President, 
tMoved with the recommendation of the President.
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iipeaker aXter speaker has said. There- 
lore. I would like the Government to 
see whether there is any forced labour 
there and if there is any, to take im
mediate steps to remove that. I would 
also request the Government to see 
that the PEPSU Government appoints 
an officer, eslpecially in charge of Hari- 
jan welfare as has been done in other 
Stales.

Shrl C. D. Deshmukh: I welcome ail 
these constructive suggestions and con
tributions to the debate and I would 
regard it as my duty to forward full 
transcriptions of the speeches to the 
Adviser through the States Ministry. 
From the small information that I had 
:at my disposal, I formed the impression 
that rents were collected voluntarily 
after the situation had been explained 
to the tenants; but, it is possible that 
there are cases where perhaps the law’s 
saleguards have been overlooked or 
that there are cases of eviction. All I 
•nan do is to undertake to bring to the 
notice of the Adviser the necessity of 
dealing with this matter in a judicious 
manner. I believe that all will be at 
one in wishing to encourage legitimate 
peasant movements, that is to say. 
mrA ements arising out of the conscious
ness of the peasants of their rights.
There was the question of ex-service 

men and the position of the Harijans. 
I have already admitted that in PEPSU 
it is the legacy of many years past and 
I shall ask the States Ministry to find 
out if any special measures can be 
taken in these two respects.
Mr. Deputy-Speaker: The question is:
“That the Bill to authorise pay- 
r>icnt and appropriation of certain 
sums from and out of the Consoli
dated Fund of the State of Patiala 
and East Punjab States Union for 
'̂he service of the financial year 
1953-54. be taken into considera
tion.*’
The motion was adopted.

Clause 1 to 3, the Schedule, the TitUt 
and the Enacthig Formula were added 

to the Bill.
Shri C. D. Deshmukh: I beg to move: 
“That the Bill be passed.”

Mr. Deputy-Speaker: The question is: 
“That the Bill be passed.”
The motion was adopted.

TEA BILL̂
The Minist̂* of Commerce and In- 
instry (Shri T. T. Kridmam»cluirl):
beg to move*:
“That the Bill to provide for the 

rontrol *by the Union of the .tea in-

dustryt and for that purpose to 
establish a Tea Board and levy a 
custom? <*Ht’ n̂ tea exported from 
India, lj rev̂r̂ted by the  Select 
Committee, be taken into considera
tion.’*

A motion was made here last session 
to commit this Bill to a Select Com
mittee which was fairly representative 
of the House; and the Select Commit
tee went into the provisions of this 
Bill fairly carefully. It is this report 
of the Select Committee that I would 
like the House to take into considera
tion.

So far as the amendments made by 
the Select Committee are concerned. I 
would like to draw pointed attention to 
the change in the structure of the long 
title. The Select Committee amended the 
long title in order to show that tUb con
trol of tea industry in some respects is 
also necessary under the International 
Tea Agreement.

The other important change made 
by the Select Committee i$ in clause
4. The Select Committee felt that as 
the Tea Board was to be under the 
oontroil of the vCentral̂ Government, 
there is no need for representative of 
the Central Government as such on the 
Tea Board. It would be necessary, how
ever, that some officers of the Central 
Government, particularly officers in 
the Ministry of Commerce and Industry 
and ofncers in the Ministry of Finance 
should attend meetings of this tea Board 
as and when necessary; but, as Govern
ment is to be the final arbiter in regard 
to any decisions that may be taken 
there, it seemed unseemly to tk)e Com
mittee that Government should be as
sociated with the Committee’s decisions 
through representatives sent to  the 
Committee who would have the right 
to vote, which would, in one sense, 
mean that the officers are committed 
to the decisions made by the Board.

Another important recommendation 
made by the Select Committee was in 
regard to clause 9, that is the power 
of making appointment. While agree
ing with the general provisions  of 
clause 9. the Select Committee wanted 
that a member of the Union Public 
Service Commission, or of the appro
priate State Public Service Commission 
should be associated with the selecting 
Committee constituted by the Board at 
the time of selecting officers drawmg a 
salary of Rs. 350 and above but below 
Rs 1000 per month. 11 would like to 
point out that in regard to the ofAcers 
drawing more than Rs. 1000 per month, 
the appointments would be left to the 
Central Government.

*Movod with the rerommendation of the President.
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Clause 11: The Select Committee 
were of the view that provision should 
be made for the Board to be re-con
stituted after dissolution. This is more 
or less a drafting amendment.

Another important amendment was 
the inclusion of a new clause 32. It 
arises from the fact that there should 
be a general clause dealing with appeals 
not only against orders under clauses
14 and 15 but also against orders 
under  clause 20, in regard to  tea 
plantation,  export quotas and things 
of that sort.

Clause 31 has been re-cast as clause 
30. The Select Committee recast it be
cause it was felt that in order to have 
clVective control over prices and the 
tea industry, the Government should 
not only have powers to control price 
but also the distribution of tea.

The Select Committee has made cer
tain recommendations in regard to ex
port quotas. It has {suggested that no 
quota should be allotted to a tea estate 
owner who is not co-operating and 
that besides estate owners manufactur
ers, brokers And dealers also should 
be asked to furnish returns. The penal
ty ('lause ha.s been duly re-cas .

Most of the amendments are of a 
minor nature and largely of a drafting 
nature. That is the work done by the 
Committee in regard to this Bill.

The House will notice that the Com
mute has more or less approved of the 
principle of the Bill which the Govern
ment outlined before this House at 
the time of introducing the Bill.

I lake this opportunity of giving the 
House some idea of the position of the 
tea industry today, which I think is 
only fair, because hon. Members who, 
would discuss this Bill would not fast
en their discussion so much on the 
stitution of the Board, its powers, etc., 
but On the policy that Government has 
been pursuing towards the tea industry. 
Government are accustomed to the cri
ticisms, bitter criticisms,  invectives, 
used against them very often, and as 
a democratic Government we do wel
come all criticism. Of course, vie do 
not like when we are abused, but we 
take it as part of the game. Any interest 
which feels offended, if they find that 
they cannot get the remedy, they want 
to desicend to abuse. In this particular 
instance, during the last three or four 
months, speeches have been made by 
tea interests and Presidents of Associ
ations have exercised their powers of 
vilirtcation to a very large  extent 
against Government, I would draw the 
iittention of the House particularly to

IShri T. T, Krishnamachari]
the speech made by the outgoing Chair
man of the Indian Tea  Association, 
which is a very important body„ because 
it represents very largely the European 
element in the tea industry and the 
European element in the tea industry 
controls 80 per cent, of the total in
dustry.

Mr. Hutchison, the outgoing Chair
man, had used some strong language 
against Government in regard to their 
apathy towards the industry. Leading 
articles in some of the papers appear
ed, the writers rjaturally knowing only 
one side of‘ the case felt that the Go
vernment should be castigated for their 
apparent apathy in regard to the tea 
industry. Even when the position has 
improved, still they said the position 
did not improve .by reason of the Go
vernment having done .anything in the 
matter.

We had discussions in this House in 
regard to the position of the tea' in
dustry and on several occasions ques
tions were answered. There was also 
a half-an-hour discussion on the sub
ject. As soon as the new Government 
was formed, it was more or less sensed 
that the tea industry is going through 
a certain amount of difficulty and the 
Commerce and Industry Ministry ap
plied their mind to the problem. As the 
House knows, with the help of the Fi
nance Ministry we were able to appoint 
a Committee, a more or less one-man 
committee headed by a member of the 
Central Board of Revenue. The Raja- 
ram Rao Committee’s report has been 
before the House and the public for a 
long time. At the same time we did 
feel that in order to jiut the tea in
dustry on a proper footing there must 
be some kind of readjustment in the 
position of the foodgrain concessions 
which really meant that in estates the 
labour get foodgrains, that is rice, at 
about rupees five a maund. When we 
considered this position. Government 
were fully alive to the necessity of pro
tecting labour interests in the matter. I 
do remember mentioning in this House 
that the Rajaram Rao Committee 
would not recommend anything which 
would be in the nature of reducing the 
emoluments that labour was getting. 
A similar assurance was given by my 
hon. friend the Finance Minister when 
he was asked a question on this su.b- 
ject. We did so with a full sense of 
the responsibility we had in this matter.. 
At that time we thought that it would 
be proper to reduce this burden on the 
industry by converting the foodgrain 
concessions into cash at the rate of the 
ruling prices prevailing then, so that 
any abuse by wav of absenteeism or 
multiplication of the number of depend-
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enis in a labourers house which re
acted adversely on the quantum of 
sacrifice that estate had to make in res
pect of the food-grain concessions would 
bê remedied.

Unfortunately, labour leaders could 
not be persuaded by the Labour Minis
try to accept a revision of these terms 
at that time. My regret is not that Go
vernment proposals were not accepted, 
hut that the non-acceptance of the pro
posals, at a time when conditions were 
operating, has reacted adversely on a 
suction of the industry which is the 
least able to bear any sacrifice. I am 
not happy, that the tea labour particu
larly in Cachar and certain of the un
economic gardens in Assam had to ac
cept wages for below what they were 
getting before in order to carry on.
Thereafter there was a tripartite 
conference in Calcutta at which my 
hon. colleague the Labour Minis
ter was' present. One of ihe most curi
ous things that happens in a tripartite 
conference happened there which very 
nearly shook my belief In the efficiency 
ot the tripartite conference as being a 
useful instrument in resolving disputes. 
Two forces diametrically opposed, with 
a mentality like that of a cat and dog, 
came together. The employers and the 
Jabour came together and said: Weil, 
the employer will not make any sacri
fice; the labour cannot make any sac
rifice; let Government forego their reve
nue which runs into several crores of 
rupees, and then the position could be 
adjusted. Of course, everybody would 
be happy if Government makes the 
sacrifice. The employer does not grum
ble if he is not asked to pay more; the 
employee does not grumble if he gets 
the money; the national interests might 
suffer in the bargain but that is no
body’s business. There was no attempt 
at a readjustment of the burden on 
the tea industry in a manner which it 
could not bear, but the labour leaders 
unfortunately played more or less into 
the trap of the tea garden estate people 
in order to propose to Government a 
proposition that was manifestly impos
sible of acceptance. Well, after that the 
West Bengal Government acted  and 
the Assam Government acted and a 
certain aipount of diminution in wages 
did occur to the detriment, as I said 
to our regret, of people who could 
least afTord to bear fhat diminution.
Shri T. K. dundhuri (Berhampore): 
May I ask a question of the hon. Minis
ter?
9hri T. T. Krishaamaeliari: The hon. 
Member can ask me in the end if he 
does not mind.
Circumstances have, however, started 
improving, because as I said it was a 
combination of circumstances that were

against us, namely—the removal of the
tea ration in the U.K., the overstocking 
in the U. K., and actually a very
curious psychological factor operating
which ceased  to operate,  namely,
when  lea  was  rationed  people
bought  their  entire  ration, when 
tea was derationed  they bought 
only what they wanted. The position 
of stocks in the U.K. at the time when 
the tea crisis started was somewhere 
about 220 milUon lbs. and it has work
ed down to well below 100 million lbs. 
by the end of the year. Anyway things 
have improved in regard to the prices 
that we are obtaining for tea in Lon
don the lowest on record was 2s. 5:81d- 
in July  1952. Thereafter it started 
going up  slightly in September and 
October, Again it lagged behind, but 
from January onwards there has been 
an  upward move and in  April the 
prices have been 3s. 6:87d. as against 
2s. 5;81d. in July 1952. Similar price 
rise  has  been  recorded  in 
the Calcutta auctions and I was told 
sometime last week that the last part 
of the last season’s stocks has been 
taken up. So. we may say generally, by 
and large, that the tea industry has 
now come to a more or less a stable 
equilibrium.

I was not quite satisfied with the ap
preciation of the position from the re
cords, made available to me from time 
to time and the Secretary of the Com
merce and Industry Ministry made a 
personal visit to the tea gardens early 
in April and I have got a report frorft 
him about the position of the tea in
dustry in that area. From that report I 
could see that there are certain prob
lems still lingering. Though the posi
tion by and large is good, two elements 
in this industry have got their own 
peculiar problems. One is the industry 
in Cachar district, the other is the In
dian section of the industry, that is to 
say gardens owned by Indian interests 
“ as opposed to British interests. And I 
would like to tell the House something 
ab̂it the imoressions of my Secretary 
in regard to the tea industry In Cachar.
It has to be recognised that the Ca
char tea industry has been a problem 
child for a long lime. A number of 
enquiries have been made from time 
to time in order to ascertain why the 
yield and quality of Cachar gardens 
is poor. A .special Committee was ap
pointed four years ago under the chair
manship of th2 then Chairman of the 
Central Tea Board, which produced a 
voluminous and useful report. The fact 
seems to be that the soil conditions are 
very different from those of the rest 
of Assam, and this was not allowed for 
by the earlier planters and the tech« 
nique they employed was not entirely 
satisfactory. There have been disastrous
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floods on the hill sides and several 
blocks of good Quality tea have been 
washed away .by these floods. FVom a 
long term point of view the opinion 
ot the planters in Cachar is that the 
tea gardens of that district have an 
inherent disadvantage compared to the 
tea gardens in the rest of Assam, and 
they accept it as inevitable that, what
ever they might do, the price  level 
would be at least four annas a lb. low
er than the Assam Valley tea. But ac
cording to other planters who  have 
had greater amount of success there is 
no reason why the industry should not 
prove a reasonable success  provided 
adequate steps are taken. The position, 
as my Secretary reports it, today is that 
in some gardens the atmosphere is one 
of passimism and gloom though in 
others the atmosphere is one of deter
mination to make a success of  the 
whole venture even against odds.

So, that is really a problem still 
which has to be tackled

On the question of the Indian-owned 
tea gardens the report of the officer is 
that the industry, so far as Indian- 
owned gardens are concerned, ig in 
doldrums. As I said .before, 20 per cent, 
of the total industry is in Indian hands. 
The reasons given for the dllBcultlei 
of the Indian-owned gardens are that 
these were acquired at a relatively late 
stage when all the better lands had 
. been occupied by Europeans and that 
the Indian gardens have found a lot, 
of difficulty in obtaining finance. The 
difficulty of finance has involved them 
in a vicious circle. It compels them to 
economise on matters in which it is 
fatal to economise, namely the ques
tion of provision of fertilizers, provi
sion of trees, shade and so on. Because 
of these economies the yield is going 
down, and the consequence is, again, 
that banks are reluctant to finance 
them as the yieW is going down.

It is a jnatter for serious considera
tion what steps should be taken to put 
these Indian gardens on a satisfactory 
footing. I have been  thinking about 
these prablems. My mind is not very 
clear as to what we could do. We do 
accept the position that we can save 
the marginal gardens and what We can
not save are the sub-marginal ones. 
Even that is a very general proposition 
and wants a further examination be
fore it C5̂n taken as a bâ?is. How to 
help these gardens where firianre seems 
to be the main difficulty, is the ques
tion And even for improving the 
quality, for the amount of fertilizers 
needed and so on, it depends iipon fl- 
nanrc I mu.st confess at the moment 
tkct my mind is not very clear. We

[Shri T. T. Krishnamachari]

have luckily a new Chaîhnan of the 
Central Tea Board, Mr. Basak, an ex
perienced Civilian of the Bengal Gov- 
I rnment, who met me recently. I l\̂ve 
asked him .to devote some attention to 
mis problem from the point where my 
Secretary has left it, and I do hope 
that before long I should be able to 
place a definite proposition before my 
colleague the Finance Minister so that 
We might be able to evolve aom« me* 
thod by which we could either develop 
a land mortgage institution or other
wise provide aid for these tea gardens, 
where finance seems to be the main 
bottleneck: at the same time taking 
care to see that it is only an aid that 
we seek to give and not a dole. And 
if we could arrive at some kind of 
system by which wherever we give aid 
we would be able to resuscitate  the 
gardens, we should do so. It is a mat
ter to which Government would give 
wry serious consideration.

The other important point to which 
my Secretary’s report draws attention 
is the question of employer-labour re
lationship. I am sorry my friend Mr. 
Khandubhai Desai is not here. But here 
is a testimony by an officer, who has no 
political axe to grind, and he has said 
that it is practically the unanimous 
opinion of tea planters whom he met 
fthat the I.N.T U.C, leadership, with 
one or two exceptions, has been ex
tremely reasonable and that but for the 
way in which they have been co-operat- 
ting since last year the recent crisis 
could not have been met and the posi
tion of the industry might have been 
much worse than what it is today. I 
would like to say it is a very happy 
statement of the position where We are 
assured that there has been co-opera
tion from a trade union in the matter 
of saving an industry which is of na
tional importance.

Shrl Ramananda Das (Barrackpore); 
On a point of order. Sir. May I know 
what was the point of Mr. Tripathy re
garding tea labour’s demands? Is he 
not an I.N.T.U.C. man. you say that 
I.N.T.U.C. men supported Government’s 
proposal for settling of the demands of 
tea labour?

Sbri T. T. Krishnamadhari; There is 
no point or order.

Mr. Depaty-Speaker: A point of or
der is not addressed to-the Minister.

Shri T, T Krishnamachari; The ques
tion regarding labour is a vital point 
80 far as Government is concerned: T 
do not think we yield to anybody or 
to the Opposition in the matter of the 
interests of labour. The question whe
ther the industry will be able to pay
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reasonable minimum wages to labour 
and provide the amenities which accord
ing to our current notions are essential 
in any industry arises out of this. 
1 agree that before this question is. an
swered it is necesary for us to have 
an investigation made into the cost 
structure of the industry. But at the 
same time we cannot forget that, what
ever may be the cost structure, the 
price to be paid for the product is a 
thing which is determined not by 
factors under our control but by alto
gether something outside our control 
namely the export market. Of course, 
it has been urged that We  should 
start this investigation and 1 would 
like to apologize to the House for not 
having started it. (Jur chief difficulty 
in the matter of any .enquiry of this 
nature ijs of getting the requisite per
sonnel. And without proper personnel 
an enquiry is meaningless, it becomes 
a mere white-wash. And I have no in
tention of undertaking an enquiry the 
result of which will be a mere white
wash where we will merely put another 
report into the archives of Govern
ment. 1 do hope that before long the 
Government would be in a position to 
muster the necessary amount of person
nel for conducting an enquiry but at 
the same time, the limitations of going 
into the cost structure have to be re
cognised before  even the enquiry 
starts. We might know what the cost 
structure is. We cahnot but adjust 
our cost structure to the prices that 
will be available for this commodity 
in the expert market. So it becomes a 
matter of presumption when we are not 
sure whether this industry will sup
port a high wage structure. It might 
or might not but the factors on which 
it iajdependent are not the factors which 
are ifnder the control of this Govern
ment Or for that matter, anybody un
less the industry is subsidised.

One factor must be recognised in this 
connection and I do hope hon. Mem
bers here who are interested in the tea 
estates side of the question will not 
forget it that since 1931, this industry 
had an ut̂.ntfti-rupted period of pros
perity atiw  fortunately if we did not 
build up tvacrves both for purposes of 
wage equall̂eition and also for meeting 
losses, there must be something radi
cally wrong sometime and more than 
anything else, this fact demands that 
Government should become  ̂consci
ous and deliberate pvtner in this in
dustry rather than abdicate their rights 
in favour of one or the other types of 
interests, vested interests, that are en
gaged in the industry. Of course, there 
are other various factors that have air 
so been mentioned in this report. The 
point  which my  hon. friend  Shri 
Debeswar Sormah «aid may not bt

correct. Immobility of tea labour, it it ̂ 
is immobile according to him it luajr 
do some harm. These are all facts whicii 
you have to face. This is roughly the 
position  today in regard to the in
dustry.
1 shall conclude by saying that hon. 
Members, who have their own pasti- 
cular angle in regard to the composi
tion of this Board, in regard to its ob
jectives, and in regard to what Govern
ment themselves should do, should rea
lise that the changes are not being 
made to satisfy the omour-propre 
ot any individual or Minister. It is not 
t̂ing done for today, it is being done 
for the period in the future. We can
not afford to repeat the mistake that 
the industry has committed during a 
period of 21 years of prosperity. When 
adversity came they are all completely 
unprepared.
The other factor is that 80 per cent, 
of the industry is in the hands of the 
people who are not sons of the soil. I 
have no intention of disturbing their 
position by a stroke of the pen because 
often times it happens that when any 
estate is sold, somebody in Bombay 
.buys it for a price he is asked to pay 
and he looks to the returns of the 
last five years together and pays Rs. 7,“̂ 
lakhs or any other amount as the case 
may be, but when adversity comes, 
when prices come down, when he is 
not interested̂ he is merely a specula
tor and he would like to make money 
by trying to sell it for Rs. 80 lakhs but 
when the prices go down he is not In
terested, he writes it off a$ loss. Whe
ther the Income-tax Department will 
allow it to be set off against his other 
income or not is a different matter. 
That is not the type of people We want 
in the industry.
As regards participation by foreign
ers. the process of change has to b» 
gradual. I have no intention of really 
discriminating against the foreigner in 
this industry provided they do play tlia 
game. The last Chairman of the Indian 
Tea Association and his Deputy were 
positively obstructive. We have at the 
present moment a Chairman who came 
and saw me the other day* He looks 
to be a reasonable man, at any rate 
realistic. He sees there is no point in 
fighting with the Government.  Of 
course, vested interests are not always 
like that and do not realise it very often 
and if, at any time, vested interests 
fight the Government, it is they who 
suffer and not the Government itself.
I do believe it is possible to obtain 
their co-operation for the changes that 
we want to effect for the betterment 
of labour, for better production and 
also for the establishment of a name 
for the Indian tea which we are fast 
losing merely because of better propa-
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ganda and better sentimental support 
for the  Ceylon tea. So ' while I
ask the  House  to  face  the
problem squarely and recognise the 
presence of the foreign element in the 
industry I would also beg of them not 
to stress on the point because the mere 
elimination of the foreign element does 
not produce something which is better 
instead, we have to recognise this fact.
I would like you to know the circum
stances in which we are placed and see 
that the national industry is improved 
and at the same time that our labour 
gets a fair and square deal. This Bill 
is one step towards that end.

I now come to the reorganisation of 
the Tea Board. Amendments have been 
tabled by hon. Members which I think 
are quite correct from their individual 
point of view. I take no exception to 
that point of view. At the same time 
the amendments merely reiterate the 
position which has been explained at 
the beginning.The format of this Bill 
is something totally different.  The 
Board is going to be nominated by 
the Government and  the Board 
will be an Advisory Body.  Gov
ernment is withdrawing its own re
presentatives from the Board. We are 
not going to dominate the decision of 
the Board. Government would  also 
exercise its power to the extent neces
sary.  We  do  propose,
consistent  with  our  obliga
tions to the industry and to the eco
nomy of the country, to exercise such 
control from time to time as Is neces
sary. I am not asking the Government 
to absolve itself of that responsibility.
If Government had to undertake that 
responsibilitŷ they must have  the 
power. I will tell this House of an in
stance of how a Board can flout the 
Government. I have been trying hard 
to see that coffee prices are reduced.
I have put the Coffee Board on the 
map. The Chairman of the Board came 
to see me the other day. I told him . 
very frankly that I felt that the Coffee  ̂
Board was not co-operating and that the 
Government has to see to it that the 
consumer does not suffer. Well, he 
went away promising to do his best.
I sent my Joint Secretary after him.
He came to a working arrangement 
for the time being with the Board. I 
see this arrangement is being sabotag
ed by the Marketing Committee by put
ting new conditions on bidders at auc
tion. When you want to put coffee on 
the auctions naturally you want more 
people to buy coffee and the prices 
to come down but they have got a very 
different way of getting round Govern
ment’s intentions by raising the de
posit to be made at an auction. Sup
pose itînrpees tenpercwt all along.

[Shri T. T. Krishnamachari]
Anybody who wants a cwt. coffee has 
to deposited rupees ten and now they 
say Rs. 5000 is the limit so that you 
eschew all the small people. Only big 
people will come in to start this game of 
snakes and ladders and the growers 
 ̂and  bidder can come together  to 
raise the price to Rs. 350/- per cwt. If 
' the Coffee Board or the Marketing 
Committee thinks tihat the Govern
ment is a fool they are mistaken. They 
should recognise that Government may 
be fooled for sonietime, it will not be 
fooled for all time and Government do 
propose to indicate that it is the master 
of the situation because Government 
have a responsibility towards the con
sumer, towards the national economy 
of this country and no vested interests, 
however powerful, can rig up the mar
ket and thwart Government’s wishes- 
If the vested interests think that they 
can defeat the hands of Government 
they are mistaken. I am not going to 
accept the position in which I  am 
going to hand over this industry to the 
vested interests. If I do that I can 
scrap that Board. Tea is more import 
tant both as an industry, a means of 
providing labour, providing national 
income and foreign exchange for us, 
and I cannot afford to sit tight with 
folded hands and leave it to be operat- ' 
ed by vested interests in the manner 
they choose.

That again brings me to the ques
tion of this Board.  I do not propose 
to interfere in it excepting when the 
flnal veto is to be exercised. If need 
be, I do want to know that the people 
who come in th«w*c are people who help 
and not hinder progress. I do not want 
a man like the late Chairm̂kn of the 
Tea Association or the late Deputy 
Chairman of the Tea Association who 
says, “Government have taken away 
our right of spending money on pro
paganda; and let Us reduce the cess”. 
There can be no improvement by peo
ple adopting such an attitude, a thing 
which we cannot tolerate in an iiidustry 
which is of such importance so far 
we are concerned. I am prepared to 
give this assurance to hon. Members 
who have tabled amendments. Govern
ment are not in a position to know 
“Who is Who”. Suppose I want to put 
a planter in the Board from Assam. 
My knowledge is limited. I must refer 
to the Assam Government. They wilt 
know all about it. I do propose to re
cognise any  representation made by 
any relevant Association m this matter. 
That is also the point of view of my 
hon. friend the Leader of the Com
munist Group as indicated both in his 
minute of disssnt and in his amend
ment. It is said that an Association, 
whether it be of labour or oI employ
ers. must have tome repreeeotatloii. X



5727 Tta Bill 2 MAY 1953 Tea Bill 5728

agree* I will not say that 1 will give 
the choice to them but I propose to 
put it in the rules and say that the 
Government must take into considera
tion, before nominating persons,  the 
representation of the relevant Associa
tions for labour so much so that if 
there are five or six seats and four 
are recognised labour associations, each 
recommend a panel of three people, 
the Government will if possible select 
one from this panel. There might be 
some grounds when a particular name 
may not be suitable. In any event, it 
will not be without a consideration of 
the names. Similarly, recommendations 
of the Tea Associations miifht be con
sider̂. The Assam Tea l̂sSociation, 
the Assam Valley Tea Association, the 
Cachar, the Darjeeling, the Nilgiris 
and the Munnar Estates—their repre
sentation will be considered. In point 
of fact, unless Government becomes 
omnicompetent and knows everything 
about every part of our work, which 
We do not, we have to accept a panel 
or individual names that have been 
sent by the Associations. I am prepared 
to give an assurance that I shall put 
it in the rules that representations of 
the relevant associations  should  be 
taken into account by the appropriate 
Government not only in th§ case of 
this Board, but in every Board that 
1 constitute. ,

The other point raised in the amend
ments is that there must be previous 
consultation with the Board. The con
stitutional position is quite all right. 
Where we deal with a dignitary like 
the Chief Justice of the Supreme 
Court, Government of India makes a 
reference before taking a decision and 
naturally, the Chief Justice is consult
ed. We do so in nward to the Eelec- 
tion Commissioner. But, there, the con
sultation is more or less of such a 
nature that the recommendation made 
by the Election Commissioner is final. 
We do not propose to give the Board 
any such final authority. AU that it 
wouIq mean is a procedure, the modus 
vivendi to be followed would be mere
ly to delay action in an emergency. 
Normally, the Board must be c*onsult- 
ed. The Government cannot act in ab
straction. In my room No. 150. North 
Block, I cannot determine the fate o< 
the tea industry without consulting the 
Board. In fact, we have  established 
more or less a close liaison with the 
Board, practically two or three days 
a week, and sometimes oftcner on the 
telephone. We probably spend  quite 
some money to get information from 
them. This information which I have 
given, I obtained from the Tea Board 
yesterday. Connection is maintained. 
Consultation is possible. But. the trou
ble is this. In the Board, there are 
members from the various parts of the

country. If I want to consult the Board 
on a particular matter, I have got to 
pay travelling allowance to people who 
come from all parts of the country; it 
may not be very necessary in some 
matters for people to come from all 
parts of the country. Not merely do I 
propose to consult the Board on ever/ 
important issue, but 1 have asked the 
Chairman of the Board to see if he 
cannot constitute regional boards so 
that members of the Board plus some 
other people from the locality may be 
consulted. We will thus save this ex
penditure of somebody from Nilgiris 
or the Anamalai coming to Calcutta. 
Somebody from Assam coming to Cal
cutta. Decentralisation in regard to 
consultation is a very vital necessity 
if the Board is to act efficiently. We 
do propose to go on these lines. But. 
to make it a statutory obligation to 
have prior consultation merely means 
that I have to go through a procedure, 
a formality.  I do not believe in a 
formality in a  matter  of  this 
nature. Because, the advice givea 
is not mandatory. I do not pro
pose to accept it as mandatory. I thint 
trying to fetter the hands of the Gov
ernment in this manner by insisting 
pa*evious consultation, because it was 
there in the previous Act.  is mean
ingless in this sense that I do not want 
a whittling down of the powers that 
the Government propose to  exercise 
on an occasion when it is necessary.

There are one or two other matters 
in which perhaps I might be able to 
meet the hon. Members who have pro
posed amendments, subject to the 
House agreeing. I think one point on 
which Mr. Jaipal Singh has appended 
a minute of dissent was this right that 
has been conceded to any member or 
officer of the Board to go and inspect 
the estate. There is no question of pre
venting an officer of the Board from 
going and inspecting an estate. An offi
cer of the Board or the Government 
will have to inspect and you cannot 
stop them from going to an estate to 
inspect it. It is not a matter where the 
Criminal Procedure Code governs the 
officer's actions, where you have got 
to have a warrant from a magistrate 
before you go and search. It is the nor
mal day-to-day work of the officer of 
the Board to go and visit an estate. If 
you propose to make these estates riK 
ther live ones, these officers will have to 
go and see  Perĥ ŝ . objection
ha.s been raised to a member going and 
inspecting on his own. This is the re- 
(ommendation of the Select Coml̂ittee.
J honour everything that the Sclect 
Committee has done, unless it be that 
1 want to move one or two amendments 
because they are of a drafting natnre. 
We had certain doubts in regard 
tain wording; certain  improvements
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LShri T. T. Krishnamachari] 
have been suggested. Except matters of 
that nature, 1 recognise that the Select 
Committee’s decision is binding moral
ly on me and on the Government. But, 
it is a matter for the House to decide 
whether, when a member goes,  he 
ought to be iiuthorised .by the Chair
man of the Board or not. li the House 
so feels, I do not mind accepting ar̂ 
amendment suitably framed tor thii 
purpose.

My hon. friend Mr. A. V. Thomai 
made a suggestion in regard to  the 
postal despatch of tea. It was origiiial- 
ly three pounds. By a notification, we 
have raised it to ten pounds. I shall be 
quite happy to raise the quantity statu-* 
torily and in this regard some amend
ment could be accepted. But, on the 
basic questions regarding the composi
tion ol the Board and prior consulta
tion, 1 am afraid  Government is not 
in a position to accommodate hon. Mem
bers except m regard to this assurance 
that representations of the A'BSociations 
will be taken into account and will be 
considered before the Board is nomi
nated. It is the intention of the Govern
ment to make this Boaid largely auto
nomous and to allow it to function 
without let or hinderance except where 
Government will lay down a particular 
line of policy in an emergency. I hope 
I have explained to hon. Members of 
this House the changes made in the 
Select Committee and also the genera! 
position of the tea industry, and the 
Government’s aims and ambitions in 
regard to this matter sufficiently, to 
curtail the discussion on the points 
which 1 venture to submit I have ade
quately dwelt on.

1

Kiimari Aaaie Mascarene (Trivand
rum): May I ask, on a ppint of clari
fication Sir.............

Mr. Deputy-Spe«ker: At this stage?

Kamari Annie Mascarene; May I
know what the hon. Minister has to 
say in regard to clause 3 part (m) with 
regard ts> our Trade Commissioners* at
titude during the crisis that we had just 
passed through? I mean, the Trade 
Commissioners’ attitude towards  the 
crisis in the international market  I 
refer to clause 3 (m).

Shri T. T. Krishnantaehari: I thought 
I knew this Bill by heart. That is only 
 ̂definition clause:

“standard export figure” means 
such quantity as the Central Govern
ment may, by notification..........

Knmari Annie Mascarene: With re- 
ISard to the initernational trade.

Shri T. T. Krishnamachari: I would
like ti[ie hon iVlember to speak on it.

Kumari Annie Mascarene: Because 
I do not know what the Trade Com
missioners had done in the past. It is 
not in the Bill.

Mr. Deputy-Speaker: How can the
hon. Member expect all the opinions 
of the Trade Commissioners, as part ot 
the Bill?

Kumari Annie Mascarene: They are
there to look after our industries.

Mr Deputy-Speaker: Certainly; the 
hon. Member can speak on it.

Motion moved:

“That the Bill to provide for the 
control by the Union of the tea in
dustry, and for that purpose to es
tablish a Tea Board and levy a 
customs duty on tea exported from 
India, as reported by the Select 
Committee, be taken into consider
ation.”

Shri A. V. Thomas: (Srivaikuntam): 
As a background, I would like to give 
some figures regarding the acreage of 
tea and the qua.itity produced in India. 
There are about 780,000 acres under 
cultivation of tea and the quantity of 
lea produced is about 620 million 
pounds. The world  consumption  is 
about 1200 million pounds so that our 
country is able to supply over 50 per 
cent ol the requirements of the world. 
As stated by the hon. Minister, this is 
very important mdustry to our country 
because the average sale proceeds, al
though it varies from year to year, is 
somewhere about 100 crores of rupees. 
The.,tea industry had got into difficul
ties last year and that matter was 
brought to the notice of this House. The 
Government, as the hon. Minister said, 
did send out an one-man commission 
to enquire into the difficulties of the 
tea industry and also to give relief to 
the industry in order that the industry 
may get out of the difficulty.  But, 
what happened? A tax gatherer was 
sent to see whether the tax could be 
reduced. The one-man committee was 
a tax gatherer’s committee. What could 
the industry expect of it? When the in
dustry cried for bread, what was given 
was stone. That was how the induŝy 
was treated.

The industry again got into further 
difficulties but fortunately there was a 
silver Joining land tdie prices moved 
up a little here and there. No doubt» 
the one-man committee did recommend 
certain concessions, which, of course* 
could not save the indueUr* and in



consequence, as it is very well known, 
quite a number of estates had to close 
down, and thousands of labourers had 
to rbe denied work. To a certain extent, 
we are out of that crisis, but we are 
not entirely out of the woods as yet. 
It is really very interesting to hear the 
Minister explain his  ambitions  and 
schemes foi‘ the iMftterment of the tea 
industry. I welcome it. But in trying 
to do that, the industry, I suggest, 
should have been consulted. Even in 
the question of bringing up this Bill...

An Hon. Member: Oh!
Shri A. V. Th<Mnas: ... the industry 
was not consulted nor the consumer 
nor anybody else. The whole thing ap
pears to have been done in a great hur
ry and it was just .sprung on the people. 
What we ask is, and what we still
claim is, that an industry which  hs|s
built up swch a great asset and whith 
is of great importance to this country 
should have been at least given an 
opportunity of being consulted when 
it was  proposed  to do  something 
for that industry. It is something like 
a sick man calling a doctor, and the 
doctor coming round and saying, when 
it is some trouble in the stomach, “I 
will have to take out your leg or hand**. 
That is what has happened in this
rase. We even now do not know what
the Ministry has in mind to help us, 
and to improve . this  industry.  Of 
course, We ̂ave differences of opinion 
but what is the difflcjlty in getting the 
industry or those who are interested 
in the industry, and'taking their opi
nion?—I will not say advice, because go* 
vernment do not care to accept advice 
under the present circumstances. They 
could have asked them what is best 
for them. I do not say everything that 
the industry asks for need be given 
to them, but you could have consulted 
them and found out their pgint of veiw 
and explained your views and then, of 
course, you could have done  some
thing and asked for the co-operation of 
the; other side also.

We have the Five Year Plan where 
the word “co-operation” comes over 
and over again—the co-operation of the 
public, the co-operation of the industry 
and the co-operation of the people in 
any other sphere of life. What is the 
co-operation here? I hold a big stick 
here and I say “You shall do this, and 
you shall not do this**. From the hon. 
Minister*s speech this morning, we 
heard they are determined on certain 
things, and would not give up an inch. 
They stick to their rights, or what they 
call power. It is power that stands in 
the way of consulting the industry or 
the people. I am sorry to say that. 
That is how I look at it. The hon. Min
ister may have different ideas. I know

the hon. Minister personaDy. I have 
great admiration for him. and I must 
also admit that perhaps my presence 
here in this House is due to him. I give- 
him all that credit, but that does not 
prevent me from disagreeing with his 
views and the way in which this Bill 
is being rushed through without the- 
advice and without the co-operation of 
that great planting community. ;

Of course, th6 hon. Minister spoke 
a lot about labour. Well, we are more- 
interested in labour.

Shri Punnoose  (Alleppey): Hear, 
hear!

Sliri A. V. Thomas: That is because- 
without labour we are nowhere. Labour 
is our great asset.

Shri B. S. Murthy (Eluru):  Hear,
hear!

Shri A. V. Thomas: If we do not
. treat them well—well, I do not think 
Government is going to do much more 
for them than what we will do volun
tarily. That is our business. Without 
labour we are lost. So the Government 
need not take credit for what they are 
going to do. It is we, he industry, who- 
will do tt. ,

Reference was also made to the fact 
that about 80 per cent of the holdings 
are held by non-Indians.  They are 
here. We cannot turn them out in a 
day. If you want to turn them out, do» 
it ■  ^

Shri N. M. Lingam (Coimbatore): We 
do not want to turn them out.

Shri A. V. Thomas: You can do it
also, but then give them a fair deal. 
There is* one thing nobody likes in our 
country, viz., for other people to domi
nate over things here. We will  not 
tolerate it here.

SGiri Punnoose: Who?

Shri A. V. Thomas: Even in the case* 
of industries,, it has been said that the.v 
dorninate. It is said that they domi
nate in planting associations. I can tell 
.you I have been  in this planting 
industry practically all my life. I have 
been fighting these Europeans in the 
pre-independence days And I  know 
how they have  dhahged nowadays. 
They always give credit and always 
consider that under the changed condi
tions, the interest of this country is 
paramount and I am happy to say—; 
there may be some black sheep here . 
and there—on  the whole they have! 
been  behaving  like  gentlemen.. 
It  is  true  sometimes  when! 
they feel about things, they may ! 
speak pretty openly, do not hide things j
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and do not say “Yes. Sir’\ and **No, 
Sir”. They speak .out their minds, but 
then we have to take it. If the shoe 
pinches, it pinches. There must be 
some cause for it; there must be a nail 
pricking  somewhere.  However,  I 
do not wish to go into it. but one im
portant thing 1 would like to point 
out It has been stated that Europeans 
in this country have about 80 per cent. 
Of the holdings in their hands, but then 
the property is here, the land is here, 
and the bulk of the money is spent 
here. At the same time, we should not 
forget a very important factor, that 
about 60 to 70 percent of the tea pro
duced in India goes to that country, 
the United Kingdom. When we are as a 
ageneral principle calling for capital 
frofn foreign countries, we cannot sort 
of turn them out. With one voice we 
shout to them to come here Hfith their 
nu>ney, and with the other try to turn 
them out. We will have to be careful 
-how we deal with the future. We will 
have to look not only to the immedi- 
ajte future, but to the distant future 
;also. The proverb is there that a known 
devil is .better than an unknown angel. 
"We know these devils. They have been 
with us for a pretty long time, but what 
I say is we should not be taken in by 
the allurements of any other nation.
I would, in this case, refer to the 

Indian Tea Market Expansion Board 
which was functioning for the expan
sion of tea sales. We had an organi
zation in England and we had our own 
representatives, ar?d the tea propa
ganda in other countries including 
America was controlled by that body. 
The propaganda was being controlM 
from the London office, and we had 
-our representatives on that Board, but 
it has come to our knowledge that al
though our representatives were on 
-the Board, very seldom they attended 
*the meetings. But then, thmgs were 
carried on all right, but what happen
ed a little while ago was that some 
American gentlemen came round In all 
theii finery and drama. They came 
-with their maps, papers, coloured 
Tcharts etc., and what happened? A 
separate arrangement was made with 
America at a very much higher cost 
to ourselves. Previously, the control

( Shn A. V. Thomas]
was in the hands of a body. Now, al
though India is represented on that 
American Sale Propaganda Committee, 
we get only—when I say “we” I mean 
Ceylon. India and Indonesia—50 per 
cent representation, fhe contribution 
to be made by ourselves is somewhere 
about Rs. 21 lakhs. Ceylon pays Us. 16 
lakhs, and Indonesia a very small 
amount. That means, under the new 
arrangement made the three producing 
countries pay somewhere about two- 
thirds and the American tea merchants 
pay one-third, whereas previously for 
every dollar or every rupee we paid 
the American .body put in another dol
lar or rupee. and the propaganda was 
carried  on. So. we have not got a 
better deal at all. It is that.......

Mr.  Depaty-Speaker: Is the  hon. 
Memb̂ likely to take some more time?

Shri A. V. Thomaa: Yes.

Mr. Depnty-Speaker: Very well. He 
may continue it the next day.

I would desire to announce to the 
House that in pursuance of the desire 
of the hon. Minister of Commerce and 
Industry, the Industries (Development 
and Regulation) Amendment Bill which 
has already been reported by the Se
lect Committee, and which stands on 
the Order Paper for the 4th, may be 
given preference tD this, and this may 
be taken up after the Industries (De
velopment and Regulation)  Amend
ment Bill, and continued after that Bill 
is disposed of. I hope I am giving sutll- 
cient notice for hon. Members to be 
prepared, as both of these Bills are im
portant.

Shri M. S Ganipadaswamy (My
sore); May I know the reason for this 
alteration?

Mr. Deputy-Speaker: It is already fix
ed for the 4th. but this is taking time, 
and is naturally likely to take time.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Monday, the 4th Mov, 195:̂




